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LOK SABHA

Thursday, April 15, 1865/Chaitra 25,
1887 (Saka)

The Lok Sabha met at Eleven of the
lock.

[MR. SpeakEr in the Chair]

ORAL ANSWERS TO QUESTIONS
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The Minister of Planning (Shri B. R.
Bhagat): (a) The attention of the
Hon. Member is invited to the provi-
sions of the Finance Bill, 1965 “~hich
proposes certain amendments to our
tax laws, intended for this purpose.

9362
(b) Profits due to foreign flrms are

freely allowed to be remitted to their
countries.

Shri 8. C. Samanta: May I know
which countries are supplying us with
experts on a rupee exchange basis?

Shri B. R. Bhagat: Various coun-
tries, the advanced countries of
Europe like USSR, then USA and
Japan and go on.

Shri 8. C. Samanta: Are Indian
firms allowed to have direct corres-
pondence for collaboration with those
countries or have they compulsorily
to go through the Central Govern-
ment?

Shri B. R, Bhagat: They get the
letter of intent so that they can
undertake collaboration. When the
agreement is arrived at, it has to be
approved and it must conform to !
policy of Government.

oft qurare fey : war g @w & f
TTHRTT 7 gHOwT & qWSA  HTERAA
®1 20 F1 7L AW ¥ AT F¥ A &
3 ?

dftwo U W gzET AR

Shri Rameshwar Tantia: Has a sur-
vey been made by the Reserve Bank
regarding the foreign companies and
foreign-controlled rupee companies?
If so. what are the results thereon?
Have their profits after taxes gone up
or otherwise?

Shri B. R. Bhagat: I do not have the
details. The Reserve Bank does
undertake surveys from time to time.
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But I want specific notice {for the
specific answer.

Shri Rameshwar Tantia: 1 wanted
to know whether their profits after
taxes have gone up or not,

Mr. Speaker: He says he has not got
the details at the moment.

Shri R. Ramanathan Chettiar: May
I know whether this will apply to
firms which will be asked to export
to obtain this foreign exchange?

Shri B. R. Bhagat: This may also
include companies which may export
subsequently.

Shri Ranga:
not clear.

The question itself is

Shri Daji: Is the Government aware
or not of a series of studies made by
the Reserve Bank which chows that
some of the important foreign compan-
ies take out between 20 and 25 per
cent of their total investment trom our
country by way of profit, royalty,
technical fees etc? Will Government
still continue to allow them to take
away as much as 25 per cent of their
invested capital as disclosed by the
Reserve Bank studies every year?

Shri Ranga: Is it 25 per cent?

Shri B, R. Bhagat: According to the
terms, it is looked into and the pro-
fits of the companies here are allow-
ed to be repatriated. It may be in
very special cases there are particular
conditions agreed¢ to in connection
with profits accrued in the couniry,
but under the conditions whicn are
normal for every other company,
theoretically they can be allowed to
take it back.

Shri Harish Chandra Mathur: While
cncouraging foreign  collaboration,
may I know what is the hon. Minis-
ter's factual assessment of the twin
problem: of the inflated rates charged
for the machinery coming in, and the
repatriation which has got to be made
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of the profits? The second part is an
extension of the previous question.

The Minister of Finance (Shri T. T.
Krishnamachari): 1 would like the
hon. Member to repeat his question.
I am not able to comprehend what he
wants,

Shri Harish Chandra Mathur: When
we have foreign collaboration, two
problems have been posed betore us.
One is that the machinery which is
coming in as part of the collaboration
is coming at inflated rates, that is,
much higher rates are charged for
them, That is the in-built thing. So
a greater rate of profits has got to
flow because of the inflated rates on
the one side; also we have to see what
is the factual agsessment regarding the
repatriation, how it works out in the
context of our foreign exchange
position.

Shri T. T. Krishnamachari: 1 would
not subscribe to the first part of the
question as being a fact. If any such
thing has come to the hon. Member's
notice, I would like him to let me
know about it, the question of infla-
tion of the value of machinery that is
being brought in as part of the capital
or loan. So far as repatriation of
loans is concerned, it is determined
according to the terms of the loans
and has to be approved because we
have got to provide the foreign ex-
change from time to time.

Shri Indrajit Gupta: I want to know
whether foreign business concerns
have been exempted altogether from
taxes in cases where they want to
purchase goods in India for export,
even if those goods have to go through
some manufacuring process here be-
fore being exported,

Shri T. T. Krishnamachari: All the
councessions that are given to the
foreign firms are listed in a statement
placed on the Table on the 11th Feb-
ruary. Beyond that, I do not think
there is any other concession given.
But if any specific matter comes to the
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hon, Member's notice and if he tables
a specific question, I shall answer.

Shri Indrajit Gupta: I put a speci-
fic question as to whether this con-
cession has been given,
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Increase in T.B, Cases

+
Shri S, C. Samantm
[ Shri Subodh Hansds:
878, J Shrimati Savitri Nigam:
Shri R. G. Dubey:
UShri Daljit Singh:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that the in-
cidence of Tuberculosis in the country
is on the increase;

(b) whether thig is higher in the
rural areas as compared to that in
urban areas;
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(c) whether Community-wise sur-

vey was made in this regard; and

(d) if so, in which community this
incidence is highest?

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar): (a)
There is no reason to believe that
there is a general increase in the in-
cidence of tuberculosis.

(b) The prevalence of Tuberculosis
in the rural areas has been found to
be generally of the same order as in
urban areas.

Shri Ranga: Question.

Shri P. 8. Naskar: (¢) No Commu-
nity-wise survey of Tuberculosis has
so far been made.

(d) Does not arise.

Shri S. C. Samanta: What sort of
help is given to privately-managed
institutions which have TB clinics,
dormitories etc?

The Minister of Health (Dr. Sushila
Nayar): Private clinics working for
treatment of T.B. are given assistance
for some non-recurring expenditure,
such as equipment or certain exten-
sions of buildings, X-ray and things
of that type. The application has to be
recommended by the State Govern-
ment concerned.

Shri S. C. Samanta;: Beds in T.B.
hospitals being limited in the country,
what are the alternative arrange-
ments which have already been made
and which Government want to make
in future for arresting the spread of
T.B.?

Dr. Sushila Nayar: A country-wide
network of T.B. clinics with well-
equipped facilities of diagnostic labo-
ratories, and X-rays and drugs for
the treatment of TB on a domiciliary
basis is being worked out for the
whole country.
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Shrimati Savitri Nigam: The disease
follows poverty in the backward areas
like Banda and Bundelkhand where
T.B. hag increased. What particular
steps is the hon. Minister taking to
provide some special care in these
areas? The hon. Minister also rep-
resents that area.

Dr. Sushila Nayar: The hon. Mem-
ber represents Banda. It is for her to
take up with the State Government
to have district clinics at Banda also.

Shri Man Sinh P. Patel: May I know
whether the Government has consider-
ed reimbursement of expenditure paid
to private institutions which are run-
ning such special type clinics?

Dr. Sushila Nayar: There are cer-
tain beds reserved by the police and
various other agencies such as rail-
ways, etc. Whatever beds are reserv-
ed payment is made for them.

ot e fag fegmft : s ag
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& form & fora weqaTel 9 W E W
I 9T T freAaT woar @ gt € 7

o GIter AW : TaF A A 9™
HiFE @ aF AR Ag g | & @
Fg TGN § FF 2w ¥ w0 A A
firtfere § AT F0 35,000 ITW wE-
arat 7 Ero @0 & AT & fAT §

ofy g sraT : T o W Ry
afeqai § w1 awrs #r ayfaa swear
& & wwiag fo o s ¥ FAR
@ g7

o gefrew amaT : w7y afeqdt &
ST A GFA FY T WIS & T ATE
¥ Ao do SaTET FEA § 1

oft goie oY ;g W A
Ao o faafas #5 & ol e aga
TR § SR W o saTeT gy I & )
T I q6 L FTH FLGQqTE BT
ofem A FT qrdl, & " & 9%
qT STHT T4 X w7 gl ey o
we?

Mo gefren arae: s, fHo do
farrfrss g foret & o= ag & 7 @
fog Hferw Y @ & 1 @F g I
agi wTETteE witg & W § A @
g @t ¥ fag @t A0w ¥ F
s feadad a1 wmewd geq ffm
A 7 § @@ 3 w1 o o e
AMW@E

ot gegiere omew : & 7y qun
argar § f& w1 99 ST T qar A W
#r§ g fear o @r g ?



0369  Oral Answers

Shri Kandappan: I do not know
much about the other States but in
Tamil Nad clinic facilities are horri-
bly low compared to actual needs and
1 can quote any number of cases where
patients waited for even two years
and ended their lives. May I know
whether the Government will do any-
thing in this matter to provide pro-
per facilities for the patients?

Dr. Sushila Nayar: Madras has
done extremely well in organising
district clinics. It is possible that a
patient may have had to wait for ad-
mission to a hospital but there is the
domiciliary treatment. ...

Shri Kandappan: I can give instanc-
es where patients waited for two years
and ended their lives,
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Capital of Private Companies

«879. Shri Yashpal Singh: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that 51 com-
panies in the private sector had a
paid-up capital of Rs. 315 crores in
1963-64 and accounted for approxi-
mately one-third of the entire non-
Government non-financial public limit-
ed corporate sector; and

(b) if so, the action being taken to
see that such a tendency in the eco-
nomy isg not encouraged?

The Minister of Planning (Shri B B
Bhagat): (a) In 1963-64, 51 top pub-
lic limited companies had an aggre-
gate paid-up capital of Rs, 358 crores
and this formed about one-third of
the aggregate vaid-up capital of all
non-Government, non-flnancial public
limited companies.

(b) This t y is not ily
harmful to the economy as the 51
companies include those requiring

heavy paid-up capital investment, like
iron and steel, oil, cement, etc, Fur-
ther, Government companies are also
being increasingly promoted in recent
times. The paid-up capital of
Hindustan Steel alone, which stood at
Rs. 447 croreg in 1963-64, exceeds the
aggregate paid-up capital of the 31 top
public limited companies by Rs 88
crores.

oft gore fog: w1 & I FwAT
g & sroeht e o ot & -
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Shri Rameshwar Tantia: Fertilisers,
chemicals and paper mills require a
big capital, whether they are in the
public sector or in the private sector.
So, may I know what is the policy of
the Government in this matter, and it
it is the Government’s policy to have
these in the private sector, then where
does the question of big capital arise?

Shri B. R. Bhagat: Wherever they
will be, whether in the public or in
the private sector, the technological
and economic factors demand that
they should have an optimum capital
structure,

Shrimati Ramdulari Sinha: What is
the position of the paild-up capital of
the 51 companies in 1964-657

Shri B. R, Bhagat: I want separate
notice.

Shri D. C. Sharma: May I know
how many of these 51 companies are
inter-related so far as their directors
are concerned, so far as the subscrip-
tion to paid-up capital is concerned
and so far as their family connections
are concerned?
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Shri B. R, Bhagat: It is very diffi-
cult to give this information. 1t is
not available.

Shri Basappa: In the matter of the
issue of industrial licences, may I
know whether the Minister will take
care to see that in the form of ap-
plication, one column is given, asking
how many licences have been given
and in how many companies the tirm
or the director is interested, and, if so,
what action has been taken in that
direction? I want to know whether, in
the application form, there is a column
to indicate in how many companies
the man is interested. That is the
information I want, because, the Esti-
mates Committee nas made a specific
reference to it. I want to know
whether any action has been taken in
that regard,

Shri B. R. Bhagat: The directors, of
course, of all these companies have
to give their interest, such as the

films in which they arec directors,
what is their interest, etc. In giving
liences to a particular company, I

think the Committee may as a whole
go into this question. I do not think
there is such a form in which these
can be given.

Shri Indrajit Gupta: 1 heard the
Minister of State to say that this ten-
dency was not necessarily a bad
thing. May I know whether it is not
the Government's view—or whether
they have changed their earlier
view—that concentration of economic
power and wealth in the hands of a
few big business-houses is certainly
a bad thing for the development of
the country ? Have they changed that
view, or, what is the meaning of the
reply that he gave?

The Minister of Finance (Shri T. T.
Krishnamachari): Where it is a ques-
tion of dealing with the capital for
each company, the nature of the capi-
tal required for the operation of the
company is, in fact, the thing which
determines the amount of capital that
is allowed. In fact, many of these
51 companies, or at any rate, the first
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ten, are under-capitalised in terms of
the present cost-structure. 1 think
the total capital of Tata lron and
Steel is less than Rs. 40 crores, and it
will be very difficult to establish a
plant of that nature today with any-
thing less than Rs. 200 crores. This
is a question which is to be determin-
ed by the operation of the company
and not the monopolistic character of
it

Shri Bade: Is it a fact that the
Finance Minister delivered a lecture
in Lucknow that hig scheme for bring-
ing out black money, which he
announced in his budget speech, has
miserably failed and if so, is the
minister going to revise it and bring
some new scheme.

Shri T, T. Krishnamacharl: The
Minister has not delivered any lecture
anywhere,

Shri Bade: I mean. speech.

Shri Hari Vishnu Kamath: He
should not evade it that way.

Mr. Speaker: There was some re-
port in the papers,

Shri T, T. Krishnamachari: I do not
know how it relates to this question.
Possibly somebody asked the question
whether the response to the offer was
good and I remember having said that
it is not quite so good.

Shri Hari Vishnu Kamath: You said
it was ‘disappointing’.

Dam in Pancheshwar

+
Shri D, N. Tiwary:
{Shﬂ Yashpal Singh:
Shri D. C, Sharma:
*880.. Shri Rameshwar Tantia:
I Shrimati Jyotsna Chanda:
Shrimati Maimoona Sultan:
tDr. L. M, Singhvi:

Will the Minister of Irrigation and
Power be pleased to state:
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(a) whether it has been decided to
construct a 700-foot-high dam at
Pancheshwar in Uttarakhand Division
of UP,;

(b) if so, its salient features;

(c) the estimated expenditure to be
involved; and

(d) whether Government of India
had approached the Nepal Govern-
ment in the matter and if so, the re-
action of that Government thereto?

The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): (a) Detailed in-
vestigations for the project are in
progress,

(b) and (c). The salient features
of the Dam and its cost can be Qeter-
mined only after the investigations
are completed.

(d) Yes, Sir., The reaction of His
Majesty’s Government of Nepal is
awaited,

Shri D, N. Tiwary:
from the preliminary investigations
that are being done, what is the
capacity of this dam is going to be?

May I know

The Minister of Irrigation and
Power (Dr. K. L. Rao): Investigations
show that probably it is a very good
dam site. Beyond that, it is too early
to say anything definite,

Shri D. N. Tiwary: May I know
whether there has been any talk bet-
ween the Nepal Government officials
and the Government of India officlals
about this dam?

Dr. K. L. Rao: So far no talks have
taken place.

Shri Yashpal Singh: I fully rely
upon the minister to do his best.
Shri D, C. Sharma: May [ know

what will be the extent of acreagc
that this dam will be able to irrigate
and when it will be commissioned?
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Dr. K. L. Rao: 1 am afraid 1 would
not be able to answer these questions
now,

Tww qfcdvwan
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The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) The State Government felt that
there was no particular advantage in
the Centre taking over the project
at this stage,

*881.

(¢). The State Government were
advised to furnish detailed proposals
for additional financial assistance re-
quired for excavation of watercourses
in Kosi Project with a view to com-
pleting them one year earlier.

W wo a0 fardt @ sw FT
FTETT A gEE T & AR B w9
Fq A foar  aw Fm T @ f
T Tew ke F1 qIY g9 F
T ¥ g
The Minister of

Power (Dr. K. L. Rao): The State
Government stated that they were
doing this project quite efficiently and

well in time. They were not anxicus
that it should be taken over by the

Irrigation and
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Centre. That is how this project was
not considered when the Finance
Minister went there and had discus-
sions with them,

Shri K. N. Tiwary: Is it a fact that
the hon. Finance Minister visited
Bhaisalotan, the project centre and if
so, was he told that due to financial
difficulties, the progress of the project
is hampered and the Central Govern-
ment should take it over due to the
financial difficulties?

Dr. K. L. Rao: It is true that the
State Government asked for extra
finance in order to expedite this pro-
ject and the Finance Minister has
very kindly given extra amounts of
money for this year—1865-66.

ot fyfer fowr : sies  ofcgomn
TF @ JUTH ¥ FEaeg @A & gl
IAT GIW ¥ qrE @A § W faR
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f& et gfeewior 77 & foau a7 w@@r
arfen

wew WRNw ;IR a8 faeraa
1 § f mlt oft 1 saray fowmaa &
JEY @ AT IAFT AL A I 3

oft vdmeeor ¢ & & AT @
g Afwa wre AR A ¥ fow aw
gt faar

TSR WENA : wA HTY {5 ATLT |

Dr. K. L. Rao: It is quite true. |
agree with the hon, Member that this
project should be expedited and com-
pleted as early as possible in the best
interests of the country because it
irrigates an area of 3.5 million acres.
All that I can say is that the Govern-
ment will keep a very caretul watch
and see that this project is completed
ag early as possible. If at any stage
they feel that the project is not going
on according to schedule, they will
take the necesary steps.

Shri D. N, Tiwary: May 1 know
whether the hon. Minister remembers
that in the Consultative Committee
almost all the Members of Parliament
from those areas and also the repre-
sentatives of the Bihar Government
agreed that this scheme should be
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taken up by the Centre: if so, when
the Bthar Government had no objec-
tion then, may I know what new
things have arisen that the Bihar Gov-
ernment now wants to do 1t them-
selves?

Dr. K. L. Rao: I can only say that
the hon, Members of Parliament were
very anxious that this project should
be taken over by the Centre and ex-
pedited. But in regard to the State
Government's reaction, I am afraid
I would nét be able to say anything.

o fasqATe QR T wXF g
R AN ¥ ag rEy fRaa oy
Y #Y faums nft o\ ¥ wow
T EF J9AT F1 AT WO qY R/
Ao fawww 27

Dr. K. L. Rao: I said already that
the benefits of this project will cover
an area of 36 lakh acres. 1 have al-
ready submitted the reasons why the
Central Government has not yet taken
it over.

Shri P. R. Patel: To avoid such bad
feelings State-wise, will the Govern-
ment be pleased to take at least one
such project in each State?

Dr. K. L, Rao: It is too difficult to
say anything at this stage.

Shri Ranga: In view of the fact that
immediate completion of this project
is needed for multi-purposes, not only
for irrigation purposes but also for
flood control, may we have the assur-
ance from both the Ministers, who
happen to be here, fortunately, and
who are interested in this, that they
are quite satisfied with the progress
that is being made, with the kind of
equipment that the Bihar Government
is having or has been held to have,
and they can assure the House that
they expect the Bihar Government to
satisfy the time-schedule that they
have placed before them?
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Dr. K. L, Rao: The only thing 1
would like to submit to the House is
that 30 per cent of the work on this
project will be done by the end of
1965-66. It is programmed that the
barrage will be completed by 1967 and
a substantial amount of canals by
1968-69, How far this programme
will be kept up has got to be watched
very carefully, and in view of the
importance of the project the Central
Government will see and watch very
carefully the progress on this project.

o TRTACAR 1962 H 99 09
F faga wdY agi faeelt & o @, v
IR 9 Y AT w1 Jewwm frar
a1 f5 TF0aT 9 qHAT T[W qAm,
fomy aga aF da A fa=rd & N
o faga frgwr adf 1 & a8 s
ArEar g & #97 GHY S0 Fer v
F faarod= 2

Mr. Speaker: Shri Bishwanath Roy.

Shri Bishwanath Roy: In view of
the fact that there is some difficulty in
the implementation of the work under-
taken at present by the different gov-
ernments, may I know whether the
Central Government is taking any
concrete steps for removing those
obstacles or difficulties that confront
both the States?

Dr. K. L. Rao: At the moment, no
difficulties are experienced by them.
Only two agencies are working—the
Governments of UP and Bihar—and
they are getting on very nicely and
satisfactorily.

Shrimati Savitrl Nigam: Why is it
that the progress of this project is so
slow? What steps would the Govern-
ment be taking to see that the States
discharge their responsibilities much
quicker?

Dr, K. L. Rao: I am afraid, it is very
difficult for me to agree with the hon.
Member that the progress of the work
is slow. I have already mentioned
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the programme for tha construction of
this project and I hope it will be
adhered to.

Monopolies Commission

+
( Shri P, R, Chakraverti:
| Shri Sidheshwar Prasad:
Shri K. C. Pant:
Shri Yashpal Singh:
Shri R. S. Pandey:
( Shri Bibhuti Misra:

“882.

Will the Minister of Finance be
pleased to state:

(a) the extent to which the Mono-
polies Commission has received co-
operation from the organisations of
big business houses, to whom ques-
tionnaires were sent for information;

(b) the grounds put forward by the
Companies which have asked for ex-
tension of time to submit their
replies;

(¢c) whether Government advised
the Companies not to delay submis-
sion of replies and thus hamper the
work of the Commission;

(d) whether there is any penalty
clause which can be invoked against
the defaulters; and

(e) when the commission is likely
to complete its work and submit the

Report?

The Minister of Planning and Minis-
ter in the Ministry of Finance (Shri
B. R. Bhagat): (a) and (b). Govern-
ment have received no complaints
from the Monopolies Commission
about lack of co-operation from busi-
ness houses to whom questinnaire
was sent, nor any complaint about the
companies asking for extension of
time to submit their replies,

(¢) No, as there was no occasion

for the same.

(d) Yes, Section 5 of the Commis-
sions of Inquiry Act, 1952,

(e) By the 31st October, 1965.
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Shri P, R. Chakraverti: May I know
whether the Government has satisfled
itself that the requisite amount of co-
operation is forthcoming to the Com-
mission from the big business houses?”

Shri B. R, Bhagat: Unless the Com-
mission says something to that etfect,
we have to presume that co-operation
is being given.

Shri P. R. Chakraverti: Has any
specific condition been prescribed that
the big business houses should co-
operate and supply the materials as
cxpeditiously as possible?

Shri B. R, Bhagat: The Commission
calls for information or explanation.
In some cases, the business houses ask
for time. The Commission may con-
sider that request and give them some
time. As I said in reply to part (d)
of the question, if they do not comply
with the request of the Commission,
they are liable to be penalised.

off fag e WO : FT O A
wETfiwTe s & w2 gRfor foe
qrr g 7

dt@o Wo W : FiEAr &Y ALY £,
AfFr g 2, @ dw

oft qrarer feg : wT AwTETT
w1 ¢ dar fagia § fie axe Q-
ofeat & q@ #T wger Afa fuife
A sy dar adt ¢, @1 owniw
o TRTEY F T @ FT AT
w0 g WAT AT § W I Q@ F
e w0 7 Faffa AN o 7 o
0T 27 F @ & S & fawrE v
wane foar mar § 7

st ¥ TWo W@ : & gy ATy
FT AT ATAGAE FHOH *1 AT
g
Shri Daji: Docs the Government

consider the appointment of the Com-
mission an end by itself? If not, has
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the Government tried to help the
Commission by supplying it with facts
and figures in the possession of Gov-
ernment relating to financial mono-
polies instead of waiting for the Com-
mission to collect those figures from
the business houses?

Shri B. R. Bhagat: If any informa-
tion, assistance or data are required
by the Commission from the Govern-
ment, they are supplied by the Com-
pany Law Department or other con-
cerned departments of Government,

Shri Daji: That was not my question.
I want to know whether the Govern-
ment is taking any active part in the
working of the Commission by sup-
plying it with all sorts of information
or il is remaining passive?

Shri B. R. Bhagat: Government is
helping them in whatever way it can.
It is active and not passive.

Shri S. M. Banerjee: I would like to
know whether the date has been
fixed. ...

An hon. Member: The Minister has
said that it is 31st October 1965.

Shri §. M. Banerjee: I would like to
know whether that date will be adher-
ed to or there will be any delay.

Mr. Speaker: What is this supple-
mentary? The Minister has given the
date.

Shri S. M. Banerjee: My fcar is

only this....

Mr. Speaker: Next question.

Wrew ey fem

*gg3. ot gEw WA wwuw@ : ¥y
farer oeft ag qATH #Y FT H 79
(%) w1 gvw v faare faw
v far &Y weera fmfor swor Ao
& gt wwrAr x fmior & o qfa
qi=a & fam mor 77 w1 &
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(') afzx 2, &Y g% Fa =
wraifaa fer ot # dvmEeT §

() afz adi, O wa® v oo
g

Qv wAY (ot woTo wmw) :
(%) &(w).famm 3 g Fr@T CwgEr
9T 9T AT} | AT F AT
ag sfera & 5 o A arem ad sy
wfe @ Twar sy, F@ifE femr A
H 7w F fwtor o7 smw § agrar
¥ &9 & mfwdT § 1 qft @l & fag
FTTT ZT W 3 7 797 &) Iafeaa
& g

oft gew W wwww : # qg orAAT
[T g 5 omi a% wEe T &
forg farmr frm <ot Y fivererr meor faam
g

ot @0 o W : gwk fag gE
aifer | FTHY wEET § wEgd § oww
few mr § W 37 gAY ¥ g
e w qdfy

it gew w W ;a6
fFaM Fag WU F X ww
fewra Jw Wit @ WX agT qww @t
T & ax ww fawar & 7

st w0 WO WM : ora AT ¥F AR
¥ faerad wreY & @Y gW 99 Y AE
ARG YRV ) 9o W § o 3w
T I Y wfow s g A F
way § fownd forfy v QY
S w9 g )

aegw W ;o frera 70
fE o #7 A= 7Em, N 9 T ¥ q™w
o & g WY o fe w1y Ay I
war 3, ¥fea fme 8% waf & v v
a fear
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am

Shri D, C. Sharma: Sir, we did not
follow what you said completely.

Shri Bade: Is there a criterion or
standard laid down by Government
according to which loans are given
because in Madhya Pradesh loans are
not given at all?

Shri B. R. Bhagat: I want notice for
that.

oft frw aroaw @ efwT aTEE
# fowma g, @Y.

TR WA AT e T
¥ furwraa w1 W6dE A € | ag woAr
forgraa aad W AW qF

oft fr aroaw ¢ ssmw wRa,
7g aga @ fusag § AR R
A €W ¥ a8 97 g | F 77
ST AT § FF ora e Agear
FLAAFA & fAg e 3 @Y g, a
ot ag T vt Y e & g o
wEaig W oA s

sft wo wo W : gt & faw
70 ATE0 o TaT AHY A} & )

Shri Hari Vishnu Kamath: On a
point of order, Sir. A little earlier
you very rightly observed that you
vourself had a grievance in this
matter. I want to know whether a
grievance coming from an eminent
citizen like you, we cannot pursue
further. We got the information from
you and we can pursue it.

Mr, Speaker: 1 did not pursue it. 1
did not need the money then and,
therefore, 1 gave it up.

sft w0 Avo fwrdt : T FAA
¥ fAu 9w CUAW FTERWE A
N T 5y IR §, 3§ WRE] g
¥ @ fey o &1 & qg oA AnEAT g
fr w1 & of ¥ WY g9 7w



938¢ Oral Answers

& fog & 3% &1 o s }; afx
&, & fray o T« ofam
¥ faqr smav §

sft ¥o o WM : wxw grsfaw
SH W § guT § WX ag THo Wrko
dro &Y = ¥ aff Wt &

st wo AT, frwrdt : wrem WY,
¥ qaT W waw @Y ey v § o

NN WENCE: AW §§ T F TS
Tgr T wifgy a1, e T
) ¢ feafad § o wwx $3@7 Tifgw
3: 7Y & AT AW § REEQ ),
o f 8 wrdd % ¥« frme § v
TATX €97 %7 w91 ¥ foram

«ft i faroey wmm : waaY o
Y wfen | Wit ATEgE arar w1 R
T AT W O £ Sy |

W W oAy T

oy yfc fawy e : w1 =i wEET
N WY AE FE AwA fR oam TEEy
TRRTY F4T 7

Shri Bade: Let him assure the
House,
Mr, Speaker: That happened with

me. I have brought it to the notice
of the Minister.

Shri Hari Vishnu Kamath: What
does the Minister say? He does not
promise an inquiry. What 1s the
Minister here for?

Mr. Speaker: That was four years
ago.

Shri Hari Vishnu Kamath: Even
then it was very bad; it is atrocious.
The Minister must get up and say, he
wil] inquire into the matter.
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Mr. Speaker: I am very sorry that [
said that,

Shri Ranga: No, no; we are very

glad that you did it.

Shri Hari Vishnu Kamath: We are
happy, because ordinary citizens do
not relief.

Shri Ranga: We are grateful to you.

Mr. Speaker: Now, hon. Member
should just finish with that. I nave
now said that and probably they wll
make that inquiry. There is nothing
that is to be pursued further now.

Shri Harl Vishnu Kamath: Does it
not make any dent on his mind?

Mr. Speaker: Shri Kamath shoulid
resume his geat now,

Shri Hari Vishnu Kamath: Let him
say how he reacts to that. Will he
have an inquiry in the matter?

ot w¥ : fas 7wy o/ araq o1 -
|9 ¥ 7 A & fF ag o e § oen-
T & ?

wfrgew W wo™ Ay =
ATEq § |19 9 WAL EAT & AT ATI-
T AFAT 1 frAT AweS QAT g ¢
T "AEw WA A6 ad) 3 8 e
aZ W §) g &7 7 gy anEg
WME FARE |

USW  WENT ;. gEET AT
L faar w1 gwar -

I have requested hon. Members (o
leave it here and pursue it further.

ot ®o AT fowr@ : w7 W1 quT 2
INFT Jq9 T fzar o § o ofav
nqo W #Yo T ymy ®vw nfrara
Foq g} @ AW fEoar
WEOOR ft 3z v owAr A
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7 g7 784 & % Jew @ diwa I
R & foo e o ar Fga &
AT S I A | F ST STEan
g fr #1 oo wo @Yo F wE ¥ F©
T @I F AN Y A JEE g
& fou faar st o A€ faar smon ¢

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, the scheme is
primarily intended for urban areas, So
far as rural areas are concerned, I
think, the loans given by the L.I.C. to
various State Governments are some-
where in the region of Rs. 70 to Rs. 80
crores, But they are operalng
through the State Government's. ‘I'ni=
is a scheme which they operate direct.

1 would also like to say that I was
rather concerned to hear the remarks
which you, I think, let fall fromn your
lips as a matter of humour.  Sir, any-
thing that you say will be taken note
of and enquired into. Bu! my hon.
friend could have appreciated that
you made a remark by the way.

Mr, Speaker: Yes, certainly by the
way.

Shri D. C. Sharma: Sir,
mark is very important.

your re-

Mr. Speaker: I only wanted to help
the hon. Members that there might be
greater facilities whereby those who
demand loans might be given the
same,

Shri Shinkre: What the hon. Minis-
ter has said should have been done
before.

Shri Harish Chandra Mathur: You,
Sir, helped us. Why the hon Minis-
ter seems to be very shy i issuing
any directions to the L.I.C, 1s because
he had some taste of it earlicr.

Sir, my question is this. May I
know whether the hon. Finance Minis-
ter has considered the inadequacies
and the cumbersome procedures - of
the LIC. to be entirely unsuitable
for the house construction pro-
gramme, particularly for the middle
and. the lower middle classes and, if
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so, whether he has any allernative
proposal to meet the situation?

Shri T. T. Krishnamachari: { realise
that in regard to provision of mouney
for the purposes of housing, the facili-
ties now available are not only in-
adequate but cumbersome as the lLon.
Member put it. I will certainly take
up the matter with the L.I.C. and see
if they can improve the position. But,
on my own, I am thinking of other
ideas and maybe, in consultation with
my colleague who is in-charge of
Housing, we might be able to put
some proposals to the House probably
before the end of the year.

Shrimati Lakshmikanthamma: Is it
a fact that generally women are not
allowed to take the insurance polic-
ies.... (Interruption) 1 am stating the
fact from my experience. Lot of dis-
crimination is made in rules and
otherwise as far as the women policy
holders are concerned and they are
not able to make use of the loan
facilities. May I know whether the
Government would relax this?

Mr, Speaker: Do they want to con-
struct buildings separate from their
husbands!

Shrimati Lakshmikanthamma: The
husband is not separate from the
wife. Why not the wife be allowed
the same facility?

Shri B. R. Bhagat: If the property
is in the name of the wife, ceitainly
she is entitled.

Shri Indrajit Gupta: Apar; from the
question of loans for housing, is the
Minister aware that the Committee on
Public Sector Undertakings has re-
marked very unfavourably on the fact
that the L.I.C. has invested only abont
20 per cent of investible funds in the
approved housing schemes of the Gov-
ernment and they have said that this
should be increased as soon as possi-
ble and, if so, what does the Govern-
ment intend to do in this matter?

Shri T. T. Krishnamachari: Any re-
port of any Committee of Parliament
will be examined with the respect
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that it undoubtedly deserves and it is
only thereafter that something could
be said.

Q!o fao WeQ : St fF g WY
mifrmgamWIFTHMRAF
AT AN &, qFH TN F A w37
' & g § wedd F AvL R, & S
ArgaT § fF It A wg § Wik gt 9%
g & AG ¢ Wl a7 fegr
T@EY §Y I W W & F AT A
T T HI T FTRT ¢, 747 T
w0 A R F faariw § ?

st T nom:gwnwﬂfww
T Q@ & fr fora sareT w99 A=Y
WY T qH o SF | SfFA e g
o ¢ e @ ¥ § e w
aga 30 & &, & wwar & awt o
wdo ®Wo T ETH 7 a1 T W FE
g0 EEqT 7 qIfE BT A AT
&% | 5 fevra A 9 g g AT X
IR IT MR DGR EAT AT &

ot fegrar fog : it #1 QAo
w0 Yo ¥ WA a1 & fow wai A
Ffummmg e A HFgEa e
aga SuTETr T 9% & 7 WA Ry
QAT T TIAT § IAFT AT FA @A
& g WY S A 3 agar ¢ ? A
Hamag e @ 5 frend W aga
FqTET YT & 7 €T FTO A AT AW F
IR T T F AA F faw ¢ qia
YR I Fwmag
TR 3T G IAR! FAT fAear § ?

=Y qo Wo WM : 7 firett A7 #T
gz qaT AR N A A AR @ ¥
FATRT ALY TTAT § | THHY AT Jg AL
2

261 (ai)LSD—2.

wewt @ fog wqwnlt dee wafe

oft fevm qzAmaw -

T TAESR el AG FATH FY FA
wan s

(%) v awER 1 qar & fe s
FER A T4 #) 0F 17 v siwfy
F wEw R F FA > AT wkm
ard fer & wife ag  wiwfa s
aF TE 8

(@) 71 ST Awfy 2w #
= WEl H A fadt ] W

() afg g, @ Far @ X
M F g W H O 3F iy #Y
frR o= 31 & foad 15 wrdw oy
fear & ?

wren WAea §  IeRd (s
9o Wo AWX): (%), 7 (7). sfera

AN FT CF fqa<or avr e )W @
fear mar & 1

+
‘su.{m’ YT SR e

faam

(%) v g | ‘TTATER  aAEEE
arET AT & ftar dad ot grg
Frearene fafads & 36T Ty vy
frrarer sifasifcat #1 gfaa oo a1 fs
IEET 5T & wae fagiar & I
M A g are faw v g 7 Tg
sy fagaer afusfat 3 72 @
463 X 4 TW 463 I T F A
A Fmw g fyq & as
WTET FTET AT T4T 9T | AAAT HY
FATa 27 & fA7 uw g fafer oy
T

(=) 3T 5w "rg w3w &
TGl 1 ST AT AW AT X WA
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9 & fawr 1 w08 guer A fae
A

(r) <Yzt o AWt At &
sog-fgest w1 wgAw fkd @
i Fmadi A 3AF e §
W A A% wafa F weg a9t
& T IAT AT AW J9qT IAET Py
97 FE frreeY W@

o TR AAET WEAT : w7 G
@ SET § W W ST §oar
w1 g ¢ fF qEaTse gy ARl ¥
wEHT JAEH § g AHA [zATER
TR AT AL wvr ?

e /A (Wo g AwWR) ¢
AT FW F wAE AL AT § 1 FS
WR X AFET IR JRL AT 91
WX W F qe §F Fdard gf ¥

o TW wAYEY MNfgan : & aar v
g Wl WERT ¥ R ag FE Agh
q37 & o 1 I 7 T qe T O} @
239 ¥ Sl A faeT }

‘FEATEH JAWMEET  WTRY AT F
¥ 9T Tog vy fagan afasrfat
& gfea fear a1 f5 odar oo &
o ffar &1 Saw s T arEw
arex faw wr

W 9T AT A9 g f& waet I@r-
TH 3 A7 99 ¥ [ g AW ¥ g A®
FHHT AT G AT FT F §F T@T B
A€ 91, oy T A 991 A
T AT WX ET § A |9y
2 ?

TWo gEher am : waet wrewy
TEAT AW W FT AT AT /Y
WM ? A N aw § fowma
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w ff fF AT ¥@w W A F
T A A, mAeTEEeT AR YT
TR AN IIWF I § foraAr
ag a7 faer g g faar @ AR
Ig AT fawr s F Ay ?

To TR WA ®ifgan : fuwraa
wTE Wt FT a7 § | T gE WY A
FFRIAA? Fo AR AT qEA
JEAIT AT A4S F4] AAAAT, FAV
wERT T 31 1 A1fg7 & qATH F fad

oew APRY : Ay dATE g an
gt @ & fawray awar g

To T RAPR wfgar : ag s«
ar Sfag a& &1

weer § @ ;AW oAl § |
JIATIE YTEW ATeX F g fad @
wT X foaet gt @ 9 FF AW Y
o waT § 9g feamT T } 7

Shri P. S, Naskar: That information
is not with us. But in regard to the
earlier question of the hon. Member,
may I say that the gripe water which
has been alleged to be spurious and
found in certain parts of Orissa has
been sent to the Central Drug Labo-
ratory for finding out whether it is
spurious or genuine? At the same
time, the Drug Controller of Orissa
has intimated the Drug Controller of
Madras to keep a check, and since the
original manufacture of this gripe
water comes from Madras, and Mad-
ras Drug Controller has been asked
to verify whether these very seized
bottles have originally been manu-
factured by the original manufacturers
or not. but no report has yet come.

Mo T wAgT Afgar : z9 &
IR EFTLFEFEAFATE | TR

feafa foeger g @ i
TR WENAT : TY AT AR &

T AT AT |
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o W wAgT afgan @ faeger
o fafs @t M &1 e @AY
% qg 7 @Y I 9w g |
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ot foqa q@ame : W@ AT

ey A & fag gafag o § fr ag
weT grar & 1 & S v g o
Ty wERg AR AR e § fF
TEATEF AR AT F CF AReA w
fog & fmfar &o Ho FomETN
Tz ot § Ay &< e 3 g @
WX faaoor &= Wt g SaEr & gen
I F A TR @I
W sarer & atee fawe & ) Ay
T A @@ F IR, 99 9F qvE
o< AT TATE ) uE war 27 4 X
SART AR g & |

o GHET AW : 5} foFw qzaTas
N N g g & o awa
g FATE T 9TAT §, AR AW
e

A g w1 AAwQ TG & F
AT ATA g9 § W T@AT W g |
Mt sen T maw §
T g A F T g 93 & aq ATy
¥ T foqd oget w99, 1963 FT ¥
g ¥ faege @ @ &

Shri Daji: The reply given is not
very clear. I would like to know
whether Government keeps any study
of the prices of medicines being sold
in the market and how they compare
with the cost of production of some of
these important products. Does Gov-
ernment keep no control over these?

Dr. Sushila Nayar: I am afraid the
matter, production, costs and the type
of details the hon. Mcmber wants is
not dealt with in the Health Ministry.

Shri Harl Vishnu Kamath: Js it a
fact that the Orissa Government in
itg order dated 22 January 1985, warn-
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ed the chemists, druggists, the decalers
in Woodwards Gripe Water in Orissa
against selling this medicine, but did
not specifically or otherwise warn th~
manufacturers of this medicine? [s
it also a fact that the manufacturers
are not really Anglo Thai Corpora-
tion but Orient Pharma Private Limit-
ed? Also what, if any, is the connec-
tion of Orient Pharma Private Limit-
ed with Messrs. T. T. Krishnamachari
and Co. Ltd.?

Shri Shinkre: Not Limited.

Shri Hari Vishnu Kamath: All right
—~Unlimited!

Dr, Sushila Nayar: All that I can
say is that if a drug is spurious, we do
not know who the manufacturer of
that, spurious drug is. How are we
to identify him? All that we can say
is that particular samples in the i~ar-
ket are considcred to be not genuine
and nobody should sell them.

Shri Hari Vishnu Kamath:
point of order.
sive answer.

On a
This is a wholly eva-

Mr. Speaker: He should put a gues-
tion for getting information whaich
Government should have and not
other questions related to matters for
which Governments are rot responsi-
ble. The Minister can only answer
for matters for which she might hLe
responsible.

Shri Hari Vishau Kamath: This drug
or medicine calleq Woodwards Gripe
Water, or labelled as Woodwards
Gripe Water,—whether it is spuriows
or not is another matter—is manu-
factured by somebody. The Deputy
Minister has said that it is manufac-
tured by the Anglo Thaj Corporaticn.
So I wanted to know why the Anglo
Thai Corporation also was not warned
by the Government of Orissa against
manufacturing this drug, and whe-
ther the manufacturer of this drug
was not the Orient Pharma Private
Limited, and what connection, if any,
that firm has with Messrs. T. T.
Krishnamachari and Co.
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Shri P. S, Naskar: May I read out

the intimation received from the

Orissa Government? It says:

“An intimation from Mes-rs.
Anglo Thai Corporation Ltd.,
Bombay, manufacturer of the
Woodwards Celebrated ' Gripe
Water has been received to the
effect that some spurious gripe
water in their name are being
sold in this State. The Assistant
Drugs Controller, Orissa, with the
help of the police has seized cer-

tain samples supposed to be spu-
rious”.

The Orissa Government also has issu-
ed a notice in the press saying that
the particular batch number of that
particular gripe water is suspected to
be spurious, so that people who might
come across such batch number may
not use it,

Shri Hari Vishnu Kamath: What ac-
tion has been taken against the
manufacturer?

Dr. Sarojini Mahishi: Have Govern-
ment investigated as to at what level
this manufactured product of gripe
water was checked before it was re-
leased to the market?

Dr. Sushila Nayar: The matter was
entrusted to, and investigated by, the
Drug Inspector, wherever it was sus-
pected, say, for instance at Kurnool.
But neither the source of the manu-
facturer nor the stockists could be
located by him.

Shri Hem Barua: My good God!

Dr, Sushila Nayar: The Drug Ins-
pector, Kurnool, has been further
alerted and instructed to keep strict
vigil about the movement of this spu-
rious Woodwards Gripe Water,

It has been reported that a spuri-
ous medicine i¢ circulating. We are
trying to trace it. We do not know
from where it has originated, and the
police and the inspector are investi-
gating....
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Shri Hari Vishnu Kamath:

The
Deputy Minister said that.

Dr. Sushila Nayar: The Deputy
Minister said that a report was receiv-
ed from a certain party that a particu-
lar product labelled as  ‘Woodward
Gripe Water which is spurious wvas
circulating in the market. Who is the
manufacturer of that spurious matter
is a matter that has to be traced. In-
vestigations are taking place.
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Shrimati Renu Chakravartty: From
the reply of the hon. Minister, it ab-
pears that a gentleman or a party has
a bottle of this spurious medicine.
Are we to take it that up till now
Government have found only one
bottle of the spurious medicine in
Kurnool and they have not been able
to trace any other stocks in any other
part of Orissa or Madras State and
they have not been able to find out
whether that spurious medicine is
really spurious or whether it has
really emanated from the Anglo Thai
Corporation?

Dr. Sushila Nayar: There are two
batcnes, , . . .

Shri Hari Vishnu Kamath: Three.

Dr. Sushila Nayar: Three batches. I
can read the numbers, if you like.
They are: 72M463, 4M463 and 86M762.
Now these thrce batches may have
any number of bottles—I cannot indi-
cate the number of bottles. But we
have received news that found these
three batches are spurious. A press
notification was issued saying that
everyone who buys Gripe Water
should examine the lable, and if they
conform to these batch numbers, they
should not buy or sell the product.
The drug inspectors are going round
and collecting these.

Shri Harl Vishnu Kamath: Have
they been seized?

Some hon. Members —rose

Mr. Speaker:
has taken place,

Enough discussion

Bureau on Public Undertakings

*886. Shri Harish Chandra Mathur:
Will the Minister of Finance be
pleased to state:

(a) the necessity for the creation
of a new Bureau on Public Under-
takings in the Ministry of Finance;

(b) the functions and scope of the
Bureau;
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(c) the work so far done by the
Bureau and conclusions drawn; and

(d) the relationship of the Bureau
with the concerned Administrative
Ministries?

The Minister of Planning (Shri B.
R. Bhagat): (a) With the growth of
the Public Sector the need for a cen-
tralised coordinating unit which could
also make a continuous appraisal of
the performance of various under-
takings was being increasingly felt
for some time.

(b) The Bureau will act as a ser-
vice, coordination and evaluation cen-
tre for Central Government under-
takings.

(c) The Bureau is in the process of
being built up, The Head of tne
Bureau was appointed only on the
20th March, 1965.

(d) The Bureau will be guided by
a Sub-Committee of the Economic
Secretaries concerned with public en-
terprises and function in close colla-
boration with the administrative
Ministries concerned. The Ministries
and undertakings will also be free to
remit to the Bureau any problems re-
Quiring study and examination,

Shri Harish Chandra Mathur: May
I know whether the idea of this
Bureau is just a hangover of the
Ministry of Economic Co-ordination,
the existence of which the hon. Fin-
ance Minister so vigorously defended,
but which was, in spife of that wound
up? Is it a hangover of that econo-
mic co-ordination aclivity? If it is
otherwise, how was this function be-
ing discharged every year?

The Minister of Finance (Shri T.
T. Krishnamachari): The hon. Mem-
ber raised thig quesfion at the time
the supplementary demand for ex-
penditure for this Bureau came here
and 1 believe 1 answered the point
raised by him. There is no question
of hangover of the past. It was rea-
lised that there was necessity for an
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organisation of this kind in order to
keep track of many aspects of the
working of public sector undertaking.
And that is why it was created. It
may be that I had acquired some ex-
perience in regard to the working of
public sector undertakings in my
capacity as Minister of Co-ordination
and maybe I have carried it along
with me as Minister of Finance but
there is no hangover about it, It is
an idea that has been conceived for
the purpose of better working of pub-
lic sector enterprises kceping the
Ministries informed of it and also
having some kind of co-ordinated
policy in regard to inventories and
things of that sort.

Shri Harish Chandra Mathur: While
fully appreciating the need for in-
creasing the efficiency in the public
scctor enterprises may I know how,
by the present arrangement the hon.
Finance Minister avoids treading on
the tocs of other Ministrics, bypassing
them and sending hig own inspectorate

for administrative functioning into
the enterprises controlled by other
Ministers?

Shri T. T. Krishnamachari: 1 do

not think so. I do not think there
is any question of treading on any-
body’s corns, whatever this Bureau
does. If any directives have to be
sent to the various enterprises, they
will be sent through the appropriate
Ministries. The Bureau would keep
the Ministries informed of whatever
has to be done, and the directive will
be sent only through the appropriate
Ministry.

SHORT NOTICE QUESTIONS

Chambal Power Station

+
( Shri Dafi:
Shrl Hukam Chand
SN.Q. 10,‘! Kachhavaiya:
Shri A. S. Saigal:
Shri R, S, Tiwary:

Will the Minister of Irriga‘ion and
Power he pleaced to state:
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o
(a) whether the power generated
from Chambal Hydel System has had
to be reduced recently;

(b) if so, how it has affected the
Power supply;

(c) whether it is a fact that last
year the Chambal Power Station was
made to work more than its planned
and safe capacity i,e, on load factor
of 92000 K.W. instead of 80000 K.W.;
and

(d) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Irrigation ang Power (Shri
Shyam Dhar Misra): (a) Yes, Sir.
With effect from 16ih October, 1964,
the power output of the Gandhisagar
station was reduced.

(b) The reduction has resulted in
power cuts in the Rajasthan State to
the extent of 20 per cent on consum-
ers with connected load of above 100
H.P. and 10 per cent on consumers
with loads between 25 H.P. and 100
HP. In Madhya Pradesh, staggering
of holidays for major industries has
becn resorted to.

(c) Yes, Sir. Last year, the Gandhi-
sagar Power Station wag operated to
generate at an average of 69 MW at
100 per cent load factor which was
substantially higher than the design-
ed output of 43 MW at 100 per cent
load factor.

(d) The State authorities presum-
ably thought that the rainfall during
1964 would be stmilar to the rainfall
in the few years prior to 1964 and
operated Gandhisagar Power Station
to meet the increased loads.

Shri Daji: Very important questions
arise. How was it that more than
the safe plant capacity was allowed
to be worked, as has been admitted by
the Minister? How did it come to
happen? Has any cnquiry been  set
up to find out who is responsible for
this overworking?
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The Minister of Irrigation aund
Power (Dr. K. L, Rao): Actually, this
was brought to the notice of the Minis-
try only when this trouble arose.
‘These reservoirs are generally operat-
‘ed by the States in charge of the pro-
jects.

Shri Daji: Is it a fact that, apart
from working it for more than its
capacity, they depended wupon the
benign rainfall and released and used
more water in July expecting more
rainfall in August and September,
which failed, and therefore this crisis
and therefore this Rs. 100 crore pro-
ject is bogged down? Will Govern-
ment now at least order a high power
enquiry so that these mistakes are not
repeated?

Dr, K. L. Rao: Since then, meetings
were held between the State Minis-
ters of Madhya Pradesh and Rajas-
than, and we are working out a regu-
lated programme for this year.

Shri Daji: My question is whether
an enquiry will be made to find out
who was responsible for it and to sec
that such mistakes are not repeated in
future.

Dr. K. L. Rao: Actually, there is no
particular enquiry necessary. 1 have
submitted already in the answer that
this was presumably donec by the
State authorities in charge of the pro-
ject. They were thinking there would
be a good rainfall. It just happened
that prior to 1964 there were years of
good rainfall, and therefore they ex-
pected some rain, and they wanted to
have more power. That i« how it
happened  No particular enquiry is
needed.

ot gew wr woww : owm A
TRET {5 a0 &) & A e
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Dr. K. L. Rao: In Madhya Pradesh,
due to the shortage of power in Cham-
bal, there has been so far no cut; ouly
they have staggered the holidays In
the industries.

Shri Bade: I want to put a question;
it is about M.P.

Mr. Speaker:
tnission,

He should seek per-

ft v wygw foardr ;. oft wE
Y A Faeman fr oo A gE safeg
g ¥ &7 qiET smar | Afer § s
g fr ot st s § o gad anfan
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W ! qAFT@Q FY m f6 Y w9l
et fea o w7 < A T
fr arfon gaft saman g€ ot fe 9w &
AFET q% A FT ATHET 67 ?

Dr. K. L. Rao: In Chambal catch-
ment, the average rainfall is 34”; in
1964 the rainfall was only 2".

Shri Harish Chandra Mathur: The
hon. Minister just now stated that
there was no cut on the side of
Madhya Pradesh while there was &
20 per cent cut in the power on the
side of Rajasthan. May I know how
he explains this position and why
equitable treatment was not given?

Dr. K. L. Rao: There is no question
of treatment. In M.P, there were a
number of thermal stations and they
could be used to generate a power of
43 MWs as soon as therc was shortage
of power. In Rajusthan, unfortunate-
Jy there was only 16 MWs of power
evailable from ther-al stations That
is why the cut had t» be imposed
there.
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Shri Daji: Sir, on a point of order.
The reply is that the power in M.P.
was not reduced because they work-
ed the thermal power stations. 1t is
only because there was a reduction in
hydel power supply, they had switch-
ed over from hydel to thermal power
and there was thus a cut in the sup-
ply. The earlier reply does not show
how much was this cut, They had to
switch over to thermal power and that
does not solve the problem,

Mr. Speaker: Shri Daji should ap-
preciate, the question was: how many
power stations were stopped?

8hri Daji: No, Sir. In the original
question, the reply was that there was
no cut in M.P. but there was a 20 per
cent cut in Rajasthan. Now, it trans-
pires they had to switch over to ther-
mal power because there was a short-
age.

Dr. K. L. Rao: The shortage has
reference to the Chambal area, mnot
other areas. In the Chambal area
power was being supplied by the
hydro power station. The thermal
stations were switched to full capacity,
when there was a shortage of power.

Shri Daji: How much was the short-
age in M.P. because of failure of
Chambal hydel station?

Dr. K. L. Rao: There was no short-

sge so far as supplies to the industries
were concerned,

Mr. Speaker: What he wants to
know is this. These thermal stations
were brought into action and so the
supply to the factories could not be
affected. But the actual supply that
has to come from the project itself
must have been reduced.

Dr. K. L. Rao: Naturally, Sir. That
answer is contained in the original
answer itself. There was a confer-

ence in the month of October, and
again on the 12th of April, between
the Ministers of Rajasthan and

Madhya Pradesh and we reviewed
the porition from time to time. Power
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was reduced from 17 Jakh KWH a day
to 6 lakh KWH a day gradually.
First it was brought down to 14 lakh
KWH; then it was 10; then it was a
and now it is reduced to 6 lakh KWH.
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Dr. K. L. Rao: That has already
been answered. There is no defect
in tne design of the project. There
was, unfortunately, a heavy shortage
of rainfall as also an overdrawal of
power on the project itself I may
point out to the hon, Member that we
are trying to make a transmission line
connection from Jabalpur to itarsi.
Once that is done, there will be no
trouble, because there will be a sup-
porting power for the rest of Madhya
Pradesh,
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Dr. K. L. Rao: Rajasthan had to im-
pose a cut in the absence of adequate
thermal support. It has been estima-
ted that the total amount of loss to
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Rajasthan Electricity Board plus the
duty to the State will come to a crore
of rupees; the loss to the industry is
not known,

off wiwre wTw &7 oA
& dfadl 7 #m @ dqe w7 fa
qr ?
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WRITTEN ANSWERS TO
QUESTIONS

Life Insurance Corporation
*885. Dr. L. M. Singhvi: Will the

Minister of Finance be pleased to
state:

(a) the present number of Life
Insurance Agents;
(b) whether any regulations have

been framed prescribing qualifications
and laying down a code of conduct
for Life Insurance Agents in the
country; and

(c) if not, the reasons therefor?

The Minister of Planning (Shri B.
R. Bhagat): (a) The total number
of Agents on 30th September, 1864
was 1,74,264.

(b) and (c). Since the Life Insu-
rance Corporation of India has already
prescribed standards and procedures
for the recruitment of agents and has
also issued a brochure which contains
certain “Do’s and Don’'ts” for the guid-
ance of the agents no separate Regu-
lations are proposed to be made,

Bird & Co.

*887. Shrimati Renu Chakravartty:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Mis
Bird & Co. first took an injunction in
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the case of foreign exchange under-
invoicing of jute goods worth about
Rs. 10 crores;

(b) whether this delayed the start-
ing of adjudication proceedings;

(¢) whether it is also a fact that
foreigner directors implicated were
retired from service anqg left the

country because of this delay; and

(d) when the adjudication proceed-
ings will be completed?

The Deputy Minist of Fi
(Shri Rameshwar Sahu): (a) and (b).
It is a fact that while the Customs
adjudication proceedings against Mi|s
Bird & Co.,, and their associate firm
were 1n progress, the parties ‘moved
the Calcutta High Court on 3-8-64 and
5-8-1964 and the High Court issued
a rule and directed stay of these pro-
ceedings. The “Writ petitions were
subsequently withdrawn by the petl-
tionerg on 17-11-1964, and the adjudi-
cation proccedings could be resumed
only after this date.

(c) It is understood that the Chair-
man and Managing Director of M|s

Bird & Co. hag since retired from
service and left India. But, as the
adjudication proceedings have not

been completed it would be premature
to say whether any one is personally
“implicated” or not.

(d) On present indications, the
proceedings are likely to be finalised
in two or three months’ time,

Prices of Consumer Goods

Shrimati Maimoona
Sultan:
*888. < Shri D. C. Sharma:
_8hri P. C. Borooah:

Will the Minister of Finance be
pleased to state:

(a) whether the prices of certain
essential consumer goods drifted down
following the presentation of the Cen-
tral Budget to Parliament;

(b) it so, the extent thereof;
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(c) the extent to which the reduc-
tion in prices is in accord with Gov-
ernment estimates;

(d) whether Government’s atten-
tion hag been drawn to cloth trade re-
presentatives’ statements that the
estimate of Ministry of Finance about
reduction in cloth prices is not likely
to materialise; and

(e) if so, Government's
thereto?

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes, Sir.

(b) and (c¢). Retail prices of vege-
table product have dceclined by 16 to
25 paise per kg. Leading manufac-
turers of bicycle parts have reduced
their sclling rates by 61 paise per
tyre, 33 paise per tube and Rs. 4 per
rim, A reduction of 7 to 11 per cent
in price has been announced by major
footwear producers. Prices of con-
trolleq varieties of cloth have declin-
ed by up to 7 per cent. There has
also been a decline in the prices of
paper, staple fibre and silk fabrics.
‘While prices are governed by a num-
ber of factors other than the inciden-
ce of duty, the change in prices which
hag occurred is by and large in line
with Government's expectations fol-
lowing reductions in duties.

(d) Yes, Sir.

reaction

(e) The reduction in excise duty
hag been offset to some extent by
the upward revision in prices of cloth
as a result of increased costs. The
revised prices as well as the revised
duty payable are being stamped on
the cloth.

Delhi Master Plan

*889. Shri Shiv Charan Gupta: Will
the Minister of Health be pleased to
state:

(a) whether any suggestions have
been received by Government from
the Delhi Development Authority for
changes in the land use of the Master
Plan for Delhi;
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(b) if so, the salient features of the
suggestions; and

(c) whether the same have heen

accepted by Government?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir,

(b) and (c). A statement is laid
on the Table of the Sabha.
STATEMENT
The Delhi Development Authority

has so far made the following sugges-
tions for changes in the land use of
the Master Plan for Delhi:

(1) In order not to cause any dis-
turbance to the Jyoti Nagar Colony
on Loni Road, whose lay-out Plan
had been approved by the Delhi Muni-
cipa] Corporation, sites earmarked in
the Master Plan for Hospitals and
Government offices be changed by
locating the former in the residential
land lying to the west, and surround-
ed on the west, gouth and east by
the area earmarked for parks, play-
grounds, etc. and the latter in the
residential area along the S.S. Light
railway by the side of the area which
is proposed to be developed by Gov-
ernment for locating a residential
colony.

(2) Change in thc lang use from
“social and cultural” to “office” in re-
gard to a portion of lang (about 8
acres) coming under the building at
No. 2, Maulana Azad Road, New Delhi,

(3) The Government of India have
put up temporary prefabricated office
accommodation on an emergent Lasis
in the compound of Patiala Tlouse.
The land use for this plot of land in
the Master Plan for Delhi is cultural
The Authority nave recommended
that the manner in which such irre-
gular buildings, so put up, are tn be
finally dealt with,” should be decided
by Government,

These propo:als are under consi-
deration of Government.



9409 Written Answers
Electric Crematorium

*890 J Shri D. C. Sharma:
‘) Shri Ram Harkh Yadav:

Will the Minister of
Ppleased to state:

Health be

(a) whether the work on the clec-
tric crematorium in Delhi has been
completed;

(b) the amount gpent thereon; and

(¢) when is it likely to be commis-
sioned?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(b) The expenditure incurred on
buildings and electric installations
etc. amounts to Rs. 6.2 lakhs appro-
ximately.

(c) By the end of April, 1965.

Study of Price Decontrol

*891. Shri Sidheshwar Prasad: Will
the Minister of Finance be pleased to
state:

(a) whether the effect of the price
decontrol, from 16th December 1963,
on causlic soda, hydrocholric acid,
bleaching powder, chlorine, chilean
nitrate, sulphates of potash and wash-
ing soaps has been studied;

(b) if so, their price level in Janu-
ary, 1964 and January, 1965 respec-
tively: and

(c) whether the purpose of the
price decontrol has been served?

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes, Sir.

(b) A stalement giving this infor-
mation is laid on the Table of the
House. [Placed in Library See No.
LT-4195/63).

(¢) Yes. Sir. Government are, how-
ever, keeping a constant watch on the
situation and remedial measures, in-
cluding re-imposition of control, wiil
be taken if and when necessary.
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Central Assistance to U.P.

Shri Rameshwar Tantia:
[Shrimnu Savitri Nigam:
+893.4 Dr. Chandrabhan Singh:
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Shri V. C, Parashar:
Shri N. M. Wadiwa;
Shri R. 8. Tiwary:
Shri Radhelal Vyas: '

Will the Minister
pleased to state:

of Finance be

(a) whether it is a fact that the
Chief Minister of U.P. has requested
the Centre to prescribe some formula
under which Centre could share the
responsibilities in case of an increase
in pay-scales of the State Govern-
ment employees consequent >n simi-
lar increase by the Centre:

(b) if so, the reaction of the Gov-
ernment of India thereto: and

(c) whether similar requests have
also been received from other States?

The Minister of Planning (Shrl B.
R. Bhagat): (a) No, Sir.

(b) Does not arise.

(c¢) No, Sir.

Avoidance of Double Taxation

854, f Shri Raghunath Singh:
A Shri P, C. Borooah:
Will the Minister of Finamce be
pleased to state;

(a) whether India and U.S.A, have
signed an agreement for the avoid-
ance of double taxation on the 30th
March, 1965 at Washington; and

(b) if so, the main terms of the
agreement?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) No, Sir. A draft agree-
ment has been initialled.

(b) The question does not erise as
no agreement has yet been signed.
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Indus Waters Treaty

Shri Kapur Singh:
Shri Yashpal Singh:
Shri Ragunath Singh:
Shri P. C. Borooah:
LShri Narayan Das:

*895.

Shri Narendra Singh
Mahida:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Pakistan has requested
India to extend the first phase of the
Indus Water Treaty to April, 1966;
and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Irrigation and’
Power (Dr. K. L. Rao): (a) No, Sir.

(b) Does not arise.

National Building Construction
Corporation

o8 J Shri N. P, Yadab:
96. L Shri Sidheshwar Prasad:
Will the Minister of Works and

Housing be pleased to state:

(a) whether it is a fact that Lhe
National Building Construction Cor-
poration has failed to fulfil the ob-
Jectives for which it was brought into-
existence;

(b) if so, the steps Governmen¥
propose to take for rectifying the
defects in the working of the Corpo-
ration; and

(¢) the extent to which the corpo-
ration is getting ready to meet effec-
tively the cver~frowing demand for
building consruction?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
to (c). A statement is laid on the
Table of the Sabha. [Placed in Lib-
rary, See No.LT-4196/65].
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Sub-soil water in Delhi

Shri Yashpal Singh:

Maharajkumar Vijaya
Ananda:

Shri R. S. Pandey:

Shri Maheswar Naik:

Shri D, C. Sharma:

*898.

Will the Minister of Health oe
pleased to state:

(a) whether his attention has been
drawn towards the fact that sub-soil
water is gushing out in Shahdara,
Sarai Rohilla, Old Rohtak Road and
other lowlying areas in Delhi; and

(b) if so, the measures being taken
to avert the rise in sub-soil water?

The Minister of Health (Dr. Sushila
Nayar): (a) There has been a rise in
sub-soil water level in Shahdara,
some portion of Sarai Rohilla, Olid
Rohtak Road and a few other ‘ocali-
ties in the Corporation area. The
sub-soil water level varies from 2'
to 5' below ground level.

(b) Measures are being devised by
the Delhi Municipal Corporation {0
arrest the rise of sub-oil water
in one of the localities. On the basis
of the experiences gained, work on
the otner affected colonies would be
taken up latter.

Flood Control Measureg

Shri P. R. Chakraverdi:
Shri Surendra Pal Singh:
Shri D. N. Tiwary:
809, .( Maharajkumar Vijaya
Ananda:

Shri Rameshwar Tantia:
! Shri D. C. Sharma:
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| Shri Hukam Chand
Kachhavaiya:

| Shri Yudhvir Singh:

| Shri Bade:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether a high-level inter-State
Conference was held in January in
Delhi to review the progress of flood
control measures in Dethi and the ad-
joining States;

(b) the measures agreed upon at
the above Conference to prevent
these floods as a joint venture; and

(c) whether steps have been taken
to instal flood forecasting equipment
to get early flood warning reports?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House, [Placed in Library, see
No. LT-4197/65).

(c) A scheme for this purpose is
under consideration.

LIC, Policieg

*900. Dr. L. M, Singhvi: Will the
Minister of Finance be pleased to
state:

(a) whether lapses of Life Insuran-
ce policies have shown tendency to-
wards increase in the last five years:
and

(b) if so, the reasons therefor and
the steps taken or proposed to be
taken to remedy the situation?

The Minister of Planning (Shri B.
R. Bhagat): (a) The overall lapse
ratio of the Corporation increased
from 6.0 per cent in 1959 to 8.1 per
cent during the period 1-1-1962 to
31-3-1963 and to 8.2 per cent during
the year 1963-64,

(b) The reason is that while new
business rose from Rs. 429.17 crores
in 1959 to Rs. 745.968 crores during the
period 1-1-1962 to 31-3-1963, the
quality on the whole was poorer. The
Corporation hus been taking various
steps from time to time with a view
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to reducing lapses. Some of the im-
portant steps are greater stress on
the qualitative aspect of new busi-
ness introduced, revival of lapsed
policies by payment of arrears of pre-
mium instalments and refusal to is-
sue a fresh policy to a proponent, un-
less the policies lapsed by him 1n
the preceeding three years are reviv-
ed.

Counterfeit Indian Currency Notes

Shri Yashpal Singh:
*g01. \"Shri Raghunath Singh:
| Shrimati Renuka
L Barkataki:

Will the Minister of Finance be-
oleased to state:

(a) whether it is a fact that Coun-
terfeit Indian Currency notes of high
denomination believed to have been:
printed in China have been seized in
some North Indian cities and Calcutta
also;

(b) if so, the action taken by Gov-
ernment in the matter; and

(c) the number of persons held in
this connection?

The Minister of Planning (Shri B. R.
Bhagat): (a) to (c). Enquiries so
far made do not reveal any facts to
support the allegations made in cer-
tain press reports that Counterfeit
Indian Currency notes printed in China
have becn circulating in this country.

Smallpox and Cholera in Rajasthan

2269 f Shri Dhuleshwar Meena:
"\ Shri Ramachandra Ulaka:

Will the Minister of Health be
pleased to state:

(a) the number of persons who
suffered from small-pox and cholera
in Rajasthan during the last four
months;

(b) the number of deaths due to the-
above diseases in the State during the
same period; and
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(¢) the Central assistance proposed
to be given to the State for eradica-
tion of small-pox and cholera during
1965-66?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The number of
persons who suffered/died from small-
pox and cholera in Rajasthan during
the last four months is as under:—

No. of cases No. of deaths
Small pox 935 432
Cholera Nil Nil

(¢) Small-pox: The Central assis-
tance for the eradication of small-pox
is 100 per cent of the non-recurring
and 75 per cent of the recurring ex-

penditure. It may amount during
1965-66 approximately to .
20,46,000)-.

Cholera:—No Central assistance for
the eradication of cholera has been
proposed during 1965-66.

Multi-purpose Projects

2270, Shri Rama Chandra Mallick:
Will the Minister of Irrigation and
Power be pleased to state:

(a) the number of multipurpose pro-
jects functioning in the country with
names of the places;

(b) the number of such projects to
be startad during the current financial
year;

(c) whether any financial assistance
has been given or is proposed to be
given to the Government of Orissa for
such projects to be started during the
remaining period of the Third Plan;
and

(d) if so, the details thereof and the
total amount sanctioned therefor?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The fol-
lowing multipurposz projects are func-
tioning in the country:—

(1) Bhakra Nangal
Rajasthan).

(Punjab and
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(2) Chambal  (Rajasthan
Madhya Pradesh).

(3) Matatila (U.P.).
(4) Kosi (Bihar).
(5) Mayurakshi (West Bengal).

(6) Damodar Valley Projects
(Bihar and West Bengal).

(7) Hirakud (Orissa).

and

~

(8) Tungabhadra (Andhra Pra-
desh and Mysore).
(9) Nizamsagar (Andhra Pra-

desh).
(10) Bhadra (Mysore).
(11) Krishnarajasagar (Mysore).

(12) Mettur (Madras).

(b) Some projects on the Narmada
and Mahi rivers are likely to be
started during the current financial
year.

(c) and (d). Since no new multi-
purpose project is expecteq to be taken
up during the current financial year in
Orissa, the question of financial assis-
tance for any such scheme does not
arise.

Rural Industrialisation in Rajasthan

2271. Shri Tan Singh: Will the Min-
ister of Planning be pleased to state:

(a) the area selected in Rajasthan
for the Rural Industries Projects pro-
gramme sponsored by the Rural In-
dustries Planning Committee of the
Planning Commission;

(b) the criteria for selection; and

(c) the progress made so far under
the scheme?

The Minister of Planning (Shri
B. R. Bhagat): (a) Two Rural Indus-
tries Project areag have been selected
in Rajasthan State, viz, the Districis
of Nagaur and Churu.

(b) The .riteria for selection of
these iwo areas broadly are:
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(i) prevalance of considerable un-
employment and under-em-

ployment;
(ii) limited possibilities of rapid
development in  agriculture

owing to the handicap of un-
favourable natural conditions;
and

(iii) the existence of potential for
development of small-scale
ang cottage industrieg in these
areas.

(¢) The two projects of Churu and
Nagaur were set up in April, 1963
and the implementation of the pro-
gramme of development of industries
started in the last quarter of financial
year 1963-64. The programme has,
therefore, been in operation for only
about a year. The total expenditure
on these two projects up to Septem-
ber, 1964 was of the order of about
Rs. 5 lakhs and the following schemes
were under implementation Septem-
ber, 1964:

Nagaur Project:

(i) Common facility centre for
electroplating at Loharpura;

(ii) a wool carding unit at Nagaur;

(iii) supply of improved tools in-
cluding Rani Wheels to arti-
sans;

{iv) in-plant training to artisans;

(v) organisation of industrial ex-
hibition and an industrial
museum at Nagaur;

(vi) financial assistance to indus-
trial cooperatives for cons-
truction of worksheds and
appointment of managers;

(vii) wool comber with 400 spindle
plant;

(viii) assistance for construction of
an industrial estates;

(ix) training centres
and carpentry;

for tailoring

{(x) plant for manufacture of salt
and sodium sulphate at Deed-
wana;
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Churu Project

(i) In-plant training to artisans
in wool weaving and finishing;

(ii) managerial assistance to co-
operative societies;

(iii) cluster type training in wool
spinning, weaving, dyeing and
finishing;

(iv) supply of improved tools to
artisans;

(v) financial assistance to entre-
preneurs and industrial co-
operatives;

(vi) wool carding common facility
centre at Sujangarh;

(vii) demonstration centre in pot-
tery;

(viii) training centre in hosiery,
mudda making and ban-mak-
ing;

(ix) installation of a 400 spindle
wool spinning and combing
plant at Ratannagar;

The machinery for most of the units
had been purchased and construction
of factory sheds was at various stages
of completion.

Information on progress after Sep-
tember, 1964 is being obtained from
the State Government,

Flood Control Works

2272 J Shri A. V. Raghavan:
' 7 Shri Pottekkatt:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Flood Control
Works recommended to be taken up in
the Kozhikode District of Kerala have
been delayed for want of sanctions
from the Flood Control Board;

(b) the steps taken to convene the
Flood Control Board; and
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(¢) the number of times the Board
has met during the last two years?

of Irrigation and

(a) No.

The Minister
Power (Dr. K. L. Rao):
(b) Does not arise.

(c) Twice.

Managing Agents

Shri Narasimha Reddy:
2213. { Shri P. H. Bheel:
| Shri Solanki:

Will the Minister of
Ppleased to state:

Firance be

(a) -the number of applications re-
ceived for reappointment of Managing
Agents by the Company Law Board
in November last and the number of
them (i) approved (ii) rejected; and
(iii) still pending;

(b) the number out of the rejected
applications which belong to the in-
dustries referred to the Managing
Agency Enquiry Committee for inves-
tigation; and

(c) the number of applications for
managing agents in such industries

which were rejected before the
appointment of the Enquiry Com-
mittee?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Total number
of applications recived in November,
1964—22;

(i) Approved—S8;
(ii) Rejected—8; and
(iii) Pending—S5.

(b) Government has no! referred
any particular industries to the
Managing Agency Enquiry Committee
for investigation but the Committee
has started its work with an enquiry
into five industries (viz., Cement, Cot-
ton Textiles, Paper, Sugar and Jute
Textiles).

Of the 9 applications rejected. as
stated in reply to part (a), 2 belonged
261 (Ai) LSD—3
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te one or more of the flve industries
mentioned above;

(c) None of the two applications
mentioned in reply to part (b) of the
question was rejected before the ap-
pointment of the Committee.

Rural Health Centres

2274. Shrimati Savitri Nigam: Will
the Minister of Health be pleased to
state the number of new rural Health
Centres to be opened in the year 1865-
66 in the State of Uttar Pradesh?

The Minister of Health (Dr. Sushila
Nayar): It is proposed to establish 109
Primary Health Centres in 1965-66 in
Uttar Pradesh.

Refund Vouchers

5 J/ Shrimati Savitri Nigam:
"7 Shri Yashpal Singh:

Finance be

221

Will the Minister of
pleased to state:

(a) whether the refund vouchers
for the amount determined as refund-
able are not issued along with the
assessment orders;

(b) whether it is also a fact that
according to the law, interest s
charged after the expiry of three
monthg and refunds due on assessment
are unnecessarily kept pending for
three months; and

(c) if so, the steps Government pro-
pose to take to cxpedite the issue of
refund vouchers?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Generally re-
fund vouchers for the amount payable
ag refund are issucd along with the
assessment orders themselves. How-
ever, when certain verifications and
adjustments against the arrears of tax
due for earlier years have to be made,
the refund vouchers for the amount
due are issued gseparately,
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{b) Interest is payable t the as-
sessee where the refund is not grant-
ed—

(i) within a period of three
months from the date on
which the total income is
determined under the Income-
tax Act, in cases where the
total income of the assessee
does not consist solely of in-
come from interest on securi-
ties or dividend, and

(ii) within a period of six months
from the date on which the
claim for refund is made in
any other case.

Refunds due on assessment are not
unnecessarily kept pending for three
months.

(¢) Instructions already exist re-
garding the expeditious issue of re-
fund vouchers.

Income-Tax Colleetion
* Shrimati Savitri Nigam:
* \ Shri Yashpal Singh:

Will the Minister of
pleased to state:

2276.

Finance be

(a) whether it is a fact that in the
absence of any set procedure having
been laid down, the Income-tax autho-
rities act arbitrarily in the matter of
allowance of expenditure, in cdertain
cases they allow and disallow it in the
ratio of 2'3, 1!3; in others 1/2 and 1i2
ang still in others at random without
any sound reason for such differential
treatment; and

(b) if so, whether Government con-
template to law down any precise
guiding principles to be followed by
the Income-tax assessing authorities
in this behalf?

The Minister of Finance (Shri T. T
Krishnamachari): (a) No, Sir. It is
not correct that the Income-tax autho-
rities allow or disallow items of ex-
penditure in an arbitrary manner.
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(o) Does not arise.

Capital Gains Tax

J Shrimati Savitri Nigam:
\ Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

2271,

(a) whether it is a fact that for cal-
culating Capital Gaing Tax, the In-
dome-tax authorities have been em-
powered under section 52 of the In-
come-tax Act, 1861 to ignore the
actual sale price and adopt fair mar-
ket value of the asset transferred to a
person who may be directly of in-
directly connected with the assessee;
and

(b) if so, whether Government con-
template to lay down any precise
guiding principles to be followed in
such cases?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir, only
in dases where the conditions pres-
cribed by section 52(1) of the Income-
tax Act, 1961 are satisfled;

(b) No, Sir. Instructions have al-
ready been issued as regards the guid-
ing principles to be followed in valu-
ing different types of assets.

Slum Clearance

f Shri Yashpal Singh:
3 Shri Kolla Venkaiah:

Will the Minister of Works
Housing be pleased to state:

2218,

and

(a) whether he has urged the State
Governments to take immediate action
to introduce suitable legislation to en=
sure speedier inplementation of the
slum clearance programme; and

(b) if so, the response of the Staie
Governments thereto?

The Minister of Works and Housiny
(Shri Mehr Chand Khanna): (a) and
(b): Yes. This matter was discussed.
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in the Housing Ministers’ Conference
held at Chandigarh on the 29th and
30th December, 1964. The Conference
recommended that the State Govern-
ments should enact special legislation
for the clearance and improvement of
slum areas on the lines of the Central
Slum Areag (Improvement and Clear-
ance) Act 1956 as amended in 1964.
Copies of this Act have been for-
warded to the State Governments and
1t is expected that they will take
necessary action in the matter.

Loan from Ford Foundation

2279. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether the Ford Foundation
has recently announced three grants
totalling $740,000 to India; and

(b) if so, the details of these grants,
and how these grants are related to
different schemes?

The Minister of Finance (Shri T. T.
Krishnamachari) : (a) Yes, Sir.

(b) The requisite details are given
below:—

Name of Grantee Purposc or Amount
Scheme  for
which grant
is given
1. Ministry of Establishment $295,000
Labour and of an Insti-
Employment.  tute of Em-
ployment
Service Re-
search  and
Staff Train-
ing.
2. Banaras Hindu Improvement  $240,000
University of legal
cducation
3. Shri Ram Industrial $205,000
Centre for In- Relations
dustrial Rela- Rescarch.
tions. ———
ToTAL: $740,000
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Power Generation in Orissa

S Shri Ramachandra Ulaka:
\ Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to state:

2280.

(a) the present capacity of Orissa
for generating electricity;

(b) whether there is any proposal to
increase the quantum of power in the
State during 1965-66; and

(c) if so, the details thereof?

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) 318 MW.
(b) and (¢). Yes. The installed

generating capacity is expected to in-
crease by 125 MW during 1965-66 by
the commissioning of the first two
thermal generating sets each of 62'5
MW in the Talcher Thermal Power
Station.

Development of Ayurveda

( Shri Ramachandra Ulaka:
2281. ! Shri Dhuleslrwar Meena:
| Shri Rama Chandra Mallick:

Will the Minister of Health le

pleased to state:

(a) the amount actually allotted o
Orissa for the development of Ayur-
veda in the State during 1964-85; and

(b) the amcunt proposed to be given
to that State for the same purpuse
during 1965-667

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). In the Third
Five Year Plan an allocation of
Rs, 4'21 lakhs was originally made for
the development of indigenous sys-
tems of medicine.

For 1964-65 the State Government
anticipated an cxpenditure of Rs.
40,000,- and for 1965-66 an expendi-
ture of Rs. 1,10,000- hac becn pro-
posed.
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In accordunce with the prescribed
procedure, Central assistance on State
Plan (i.e. Centrally aided) schemes is
sanctioned ia lumpsum for all schemes
put together. The State Governments

too do not claim Central assistance
separately fcr each scheme. As such
it is not possible to indicate the

amount of assistance drawn by the

Orissa Gove.nment,

Eradication of Malaria and Filaria

( Shri Ramachaudra Ulaka:
2282. { Shri Dhuleshwar Meena:
Shri Rama Chandra Mallick:

Will the Minister of Health be
pleased to state:
(a) the total financial assistance

given to the State of Orissa during the
Third Plan period so far to eradicate
Malaria and Filaria in the State;

(b) whether the amount has been
fully utilised; and

(c) the vurious steps sc far taken
to eradicate it?

The Minister of Health (Dr. Sushila
Nayar): (a) (i) Malaria Eradication.—
Under the Plan of Operation for the
National Mnalaria Eradication Pro-
gramme, the Government ¢f India have
undertaken to supply material and
equipment like DDT, anti-malarials,
microscopes ond microslides free of
cost according to the prescribed scale
to the State Governments and also to
give grant-in-aid to cover the customs
duty on imported matorial. Assis-
tance in the form of material and
equipment 1mcluding the customs duty
on the imparted material, to the ex-
tent of Rs. 150:03 lakhs has been given
so far to Orssa State during the
years 1961-62 to 1964-65.

In addition to the above, the Gov-
ernment of India also bear 50 per cent
of the expenditure on operational staft
and other incidental charges which
the State Governments have to meet
over and above the cxpenditure they
were incurring on the National Mala-
ria Con'rol Programme. In accord-
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ance with the prescribed accounting
procedure, cash subsidy on this account
is not, however, being paid to the
State Governments for individual
Schemes but is given to them for a
group of schemes. Information s,
therefore, not available with the Gov-
ernment of India in regard to the
actual amount of cash subsidy drawn
by the Government of Orissa for the
National Malaria Eradication Pro-
gramme uptil now through the ways
and meang advances from the Central
Government. However, according to
the information furnished by the Gov-
ernment of Orissa, the State Govern-
ment hag appropriated Rs. 55:13 lakhs
as Cash Subsidy upto 1963-64 from out
of the total cash assistance given by
the Government of India for a group
of schemes.

(ii) Eradication of Filaria

No scheme for eradication of Fila-
ria, is in operation. However, for con-

trol of fllaria, assistance by
way of supplying mosquito
larvicidal oil, free of cost, to the

extent of Rs. 8:27 lakhs has been given
to the Government of Orissa during
the Third Plan period so far.

(b) The assistance given under the
National Malaria Eradication Pro-
gramme and National Filaria Control
Programme upto 1864-65 has been
fully utilised by the State Government.

(c) The National Malaria Eradica-
tion Programme has been in operation
since 1958. In Orissa, fifteen units
each designed to cover a population of
about 12 million are functioning
at present. Out of the 15 units 9:03
units are in the Attack phase and the
remaining 5°97 units in the Consolida-
tion phase. Spray operations with
residual insecticides are being given
in every roofed structure twice a year
(except in certain arcas where third
round of spray is also necessary) in
the unitg in Attack phase, with con-
current surveillance operations to de-
tect parasite positive cases. In the
Consolidation phase areas, only sur-
veilance operations are carried out to



9429 Written Answers

mop up the residual infection. Further
1n areas under the Consolidation phase
from where positive cases are encoun-
tered, focal spray with residual insec-
ticides, mass blood survey, radical
treatment, epidemiological investiga-
tions and other remedial measures are
carried out to liquidate the infection.

So far as Orissa is concerned, it may
be stated that the proportional case
rate of malaria, i.e. percentage of
malaria cases to all diseases which
was reported to be 14'4 per cent in
1953-54¢ has been reduced to 11 per
cent in 1964-65.

Under the National Filaria Control
Programme five Filaria Control Units
at Cuttack, Bhubaneswar, Puri, Khurda
and Chatrapur have been established.
Material and equipment worth
Rs. 38'80 lakhs has been supplied to
the Government of Orissa so far since
the inception of the programme in
1955-56. 11 Medical Officers, 28 Filaria
Inspectors from Orissa State have
been trained in Filariology in the Fila-
riasis Training Centres at Rajah-
mundry (Andhra Pradesh) and Cali-
cut (Kerala) under the National Ins-
titute of Communicable Diseases,
Dethi.
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Kuttiyadi Project

2284, Shri A. K. Gopalan: Will the
Minister of Irrigation angd Power be
pleased to state:

(a) the date when the work on the
Kuttiyadi Project in Kerala again be-
gan;

(b) whether the
stopped;

work has now

(c) when it will be completed; ana

(d) the reasong for its delay?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Preliminary
work on the project was started in
1962.

(b) No.

(c) By the end of the Fourth Plan.

(d) Available funds are being uti-
lised more for completion of those
projects which are in an advanced
stage of construction in order that
benefit from them may start accruing
as early as possible.
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Chairman, Kuwait Chamber of
Commerce

2285. Shri D. C. Sharma: Will the

Minister of Finance be pleased to
state:
(a) the circumstances which pro-

voked Mr. A. Y. Alghanim, Chairman
of the Kuwait Chamber of Com-
merce, to return to this country with-
in two hours of landing at Santa Cruz
airport in Bombay on the 1st March,
1965; :

(b) whether it is a fact that the En-
forcement Directorate officials insisted
upon re-examining Mr, Alghanim’s
baggage;

(¢) whether any enquiry was order-
ed to look into the case; and

(d) if so, the outcome thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Acting on prio:
information that an attempt would be
made to smuggle diamonds from
Kuwait on 1-3-1965, officials of the
Enforcement Directorate, Foreign Ex-
change Regulation Act, decided to
have the baggage ot Mr. Alghanim,
Chairman of the Kuwait Chamber of
Commerce, subjected to a thorough
examination. This thorough examina-
tion of his baggage, which did not dis-
close any contraband, was resented by
Mr. Alghanim, who, despite apologies
tendered to him for the inconvenience
caused, decided to fly back to Kuwait
by the next outward flight. The Gov-
ernment of India sent a cable on
4-3-1965 to our Embassy in Kuwait
expressing regrets at this incident to
be conveyed to Mr. Alghanim and the
Kuwait Foreign Office.

(b) Yes, Sir,

(c) and (d). The matter was in-
formally enquired into. Government
are satisfied that this was a bong fide
error, The officers concerned have
been told to be more careful.
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Gold Smuggling in Bombay

2286. Shri Vishwa Nath Pandey:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that officers
of the Central Excise, gold cell, Bom-
bay Collectorate seized 225 tolas of
foreign-marked gold on the 3rd March,
1965;

(b) if so, its value; and

(c) the action Government propose
1o take in the matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) Rs. 14,050 approximately.

(c) After investigation is complet-
ed, the case will ‘be adjudicated de-
rartmentally and thereafter, the ques-
tion of launching prosecution in a
Court of Law will be considered.

Seizure of Gold at Bangalore

2287. Shri Vishwa Nath Pandey:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Central Excise Staff seized 660 tolas
of contraband gold from two passen-
gers when they alighted from the
CGiuntakal-Bangalore passenger train
at Bangalore Station on the 6th
March, 1965;

(b) if so, the value of the said con-
traband gold; and

(¢) the action Government propose
to take in the matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) On the 6th
March, 1965 the Central Excise officers
seized 660 tolas of foreign-marked
gold from two passengers when they
alighted from the Guntakal-Banga-
lore passenger train at Yeshwanthpur
Railway Station near Bangalore.

(b) Rs. 41,250 approximately.
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(¢) The persons were arrested and
subsequently released on bail. After
departmental proceedings, the ques-
tion of prosecution in a Court of Law
wil] be considered.

Seizure of Contraband Goods in
Bombay

2288. Shrj Vishwa Nath Pandey:
Will the Minister of Finance be
leased to state:

(a) whether 1t is a fact that the
police seizeq contraband gold, wrist
watches, a Czech made pistol and a
number of cartridges worth Rs. 6:50
lakhs from a car at Mulund, North
Bombay on the 7th March, 1965; and

(b) if so, the action Government
propose to take in the matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) On the T7th
March, 1965, the Bombay police inter-
cepted a Fiat Car on the Eastern Ex-
press Highway near Mulund and
recovered 290 slabs of foreign-marked
gold each weighing ten tolas, 1,000
watches, one transistor and one pis-
tol. The total value of the seizure
comes to about Rs. 2,91,950.

(b) The case is under investigation.

U.S. Aig to Dental Council

2289 Shri Vishwa Nath Pandey:
"\ Yhri Ram Harkh Yadav:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that the
USA under PL 480 Grants proposes
to give aid to the Dental Council of
India for denta] research; and

(b) if so, when and the
amount of such aid?

total

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). No grant-in-
wid has been given nor is proposed to
be given to the Dental Council of
India as such, under PL 480 funds for
dental research. However, a grant of
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Rs. 4,01,290 was sanctioned to the
Dental Wing of the Madras Medical
College, Madras for a research project
relating to the study of factors which
influence  the deposition of oral
calculus. A few other projects in the
field of dental research for imple-
mentation at the various institutions
are at present under consideration.

Smuggleq Wrist Watches

2290. Shri Vishwa Noth Pandey:
Will the Minister of Finance be
pleased to state:

(a) whether jt is a fact that the
Customs Authoritieg recovered on the
5th March, 1965 from an air passenger
from Goa wrist watches valued at
Rs. 2 lakhs at Bombay; and

(b) if so, the action, Government
propose to take in the matter?

The Minister of Finance (Shrl T. T.
Krishnamachari): (a) On the 4th
March, 1985, 1755 watches were seized
trom a passenger on his arrival at
Bombay by air from Goa. The
approximate  value of the seized
watches is Rs. 60,500.

(b) The case is under investigation

Seizure of Gold in Bombay

( 8hri Hukam Chand Kack.
2201 J havaiya:

‘) Shri Onkar La] Berwa:
{_ Shri Vishwa Nath Pandey:

Will the Minister of Finance be

pleased to state:

(a) whether it is a fact .hat the
Customs Officials of Bombay seized
300 tolas of gold and currency notes
worth Rs. 1,21,000 in three raids in
the city of Bombay on the 7th March,
1965; and

(b) if so, the action Government
propose to take in the matter?

The Ministey of Finance (Shri T. T.
Krishnamachari): (a) and (b). There
was no such seizure on Tth March,
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1965. But on 6th March, 1965 Customs
officers seized 100 tolas of gold and
Rs. 1,19,143 in Indian currency on
search of certain premises in Bombay.
The matter is under investigation.

Allocation of Plots in Naraina

2292. Shri P. C. Borooah: Will the
Minister of Works and Housing be
pleased to state:

(a) whether a major land scandal
has been recently detected in the
matter of shanty dwellers’ resettle-
ment, from Moti Pahari off Patel
Nagar, Delthi in plots allotted at
Naraina village in Delhi;

(b) if so, whether any inquiry has
been ordered by Government into the
muddle; and

(¢) if so, the result thereof?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) No.
Prabably, the reference is to the allot-

ment of plots to some ineligible
families in the Colony near Naraina
village. Since clearance of a site is

made en-bloc, it is not possible to
separate the eligible and ineligible
families at the time of the clearance
operation. This is, however, done
after taking them to the Jhugegi and
Jhonpri colonies.
(b) and (¢). Do not arise.
Statues of Former Viceroys and
British Generals

(Shri D. C. Sharma:

J Shri P. Venkatasubbaiah:
Shri Ravindra Varma:
Shri K. C. Pant:

2293.

Wil] the Minister of Works and
Housing be pleased to state:

(a) whether the views of the Bri-
tish Government have been sought
about the disposition of the statues of
former Viceroys and British Generals
which have been removed; and

(b) if so, the
received, if any?

nature of reply
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The Minister of Works and Housing
(Shri Mehr Chand Kbanna): (a) No,
Sir.

(b) Does not arise.

¥f Jamw

2294, *0Y fagwx waw@ : w1
QAT WA ag qA A P HI F

(%) war miv fgig g9adia
aremt § Ffy W7 47 iy IreT
fag waw: feay faa gaafe frag
¥ owE &

(&) qeira gaadfy gromm & 34T
e & far feadr gAafe @
LR 114

() w14, 1965 aF Fhw w7 42-
e Iaren ¥ fo wow: faaey faeit
ufw a=ga: s v af ?

ar WA (st wo o WmA) :
(%) & (W), g1 IU9eT FW F
ferg uF faaor JarT fear o @ @0
FY & ag d P, AW TEH 9%
wega w3 faar smdm

Fielg Officers of LIC.

2295. Shri Bhanu Prakash Singh:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that ac-
cording to the rules of the Life Insur-
ance Corporation, Field Officers are
debarred from taking part in politics

and canvassing for political parties;
and
(b) if so, the steps Government

proposc to take against thosc officers
who indulge in such political activi-
ties?

The Minister of Finance (8hri T. T.
Krishnamacharf): (a) and (b).
Clause (1) of Regulation 25 of the
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Life Insurance Corporation of India
(Staff) Regulations, 1960, provides
that no employee shall be a member
of, or be otherwise associated with,
any political parly or any organisa-
{ion which takes part in politics, nor
shall he take part in, subscribe in aid
of or assist in any other manner, any
political movement or activilty. The
Corporation, which is an autonomous
body, has been taking disciplinary
action against officers indulging in
political activities. Under the statute
the Central Government are not

required to take any action in such
matters.
Recently, however, the Bombay

High Court has declared clause (1) of
Regulation 25 as ultra vires of Article
19 of the Constitution of India. The
Corporation has filed an appeal before
the Division Bench of the High Court
and the same is pending.

Acquisition of Land

{ Shri Guishan:
22961 Shrl P. H. Bheel:

Wil] the Minister of Works and
Housing be pleased to state:

(a) whether it is a fact that under
the Jhuggi Jhopri Scheme land has
been acquired in the capital;

(b) if so, price paid to the farmers;
and

(c) whether the allottees will be
given land at the same price?

The Minister of Works and Housing
(Shri’ Mehr Chand Khanna): (a) The
land required for the implementation
of the Jhuggis and Jhopris Removal
Scheme is acquired by Delhi Adminis-
tration under the Scheme for large
scale acquisition, development and
disposal of land in Delhi.

(b) The compensation for the land
acquired is paid in accordance with
the Land Acquisition Act, 1884.

(¢) Under the Jhuggis and Jhopris
Removal Scheme developed plots are
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being allotted on rental basis only ang
not on sale basis.

A" J AR ATTY ETCETAT

2297, WY WY TvET :  Far
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(%) 71 A9 § wewEET ¥
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Reimbursement of Medical Expenses

2301. Shri D. B. Raju: Will the
Minister of Health be pleased to state:

(a) the amount of medical ecxpenses
reimbursed to the Central Govern-
ment ministerial class III and class IV
staff posted at places not covered by
C.G.H. Scheme during 1962-63 and
1963-64;
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(b) the percentage to which this
amount works out to the basic pay
paid to the staff of class III and class
IV category-wise; and

(¢) the manner in which this ex-
penditure compares to that incurred
through the C.G.H. Scheme which is
in force in Delhi?

The Minister of Health (Dr. Sushila
Nayar): (a) to (¢). The information
is not easily available. Efforts wil) be
made to collect it and it will be laid
on the Table of the Sabha.

Institute of Ayurvedic Studies and
Research

2302. Shri TShree Narayan Das:
‘Will the Minister of Health be pleased
to refer to the reply given to Un-
starred Question No. 274 on the 21st
November, 1964 anq state:

(a) whether the Institute of Ayur-
vedic Studies and Research in Jamna-
gar has been reorganised or is pro-
posed to be recognised to facilitate
ihe development of post-graduate and
research work op scientific terms;

(b) whether the Committee oppoint-
ed for this purpose has submitteq its
report; and

(c) if so, the broad feature thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c¢). The Committee
appointed by the Governing Body of
the Institute of Ayurvedic Studies and
Research, Jamnagar to work out the
details of the reorganisation of the
Institute has not yet submitted its
report to the Governing Body.

Pay Commission for Kerala Employees

 Shri Warior:
‘7 Shri Vasudevan Nalr:

Will the Minister of Finance be
pleased to state:

2303

(a) whether the Pay Commission
appointed in Kerala to look into the
question of salary of Government em-
ployees has started functioning; and
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(b) when the Commission is expect-
ed to submit its report?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) The Commission is expected to
make its recommendations regarding
changes in pay structure and dearness
allowance within two months and to
give its final report within six months
from the date of its appointment, viz.
27th February, 1965.

ANy AT
2304, St AEW TWET : ;T
fererr vt faoreft et 72 qary & Far

= fw
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AqETE AT & ¥ #r frwwy ¥
far a1 AT AT E R

(=) afz gf, @ #10 *7 a% g
 wm;  w"w

(7) T T X Tgaw Az
9T g F IF A G w0 ?

feutf wix fagm st (w0
To Wo UW) : (F) TWHTE WF
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Lower Sileru Hydro-Electric Project

2305 J Shri Kolla Venkaiah:
" Shri M. N. Swamy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government of
Andhra Pradesh have requested for
foreign exchange for Lower Sileru
Hydro-Electric Project;

(b) if so ,the amount of foreign ex-
change requesteq for;

(c) whether it has been granted;
(d) if so, when; and

(e) if not, the reasons therefor?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The
State Government have requested for
procurement of construction machi-
nery. generating plant and equipment
for the project from U.S.S.R.

(b) Rs, 1:15 crore for construction
machinery.

(¢) No.
(d) Does not arise.

(e) It is under consideration of the
Government of India.

Small Pox in Bihar

( Shri Shree Narayan Das:
Shri Subodh Hansda:
| Shri S. C. Samanta:
2306. 4 Shri Besra: ..
Shri Yashpal Singh:
Shri Bagri:
Shri Kapur Singh:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that small
pox is spreading in a very large area
in the State of Bihar and particularly
in the iron ore mines of Gua and
Chiriya Loh and is taking heavy toll
of life and is not being controlled by
the State Government;

APRIL 15, 1965

Written Answers 9444

(b) if so, whether the Government
of Bihar have sought the help of the
Central Government to bring the
cpidemic under control; and

(c) if so, the nature of assistance
rendered in this regard?

The Minister of Health (Dr. Sushila
Nayar): (a) No Small pox cases have
mainly been reported from portions
of five Districts out of 17 Districts in.
the State, namely, Bhagalpur, Muzaf-
farpur, Saharsa, Monghyr and Santhal
Parganas in which the Small pox
Eradication Programme has not yet
been taken up. Epidemic conditions
have not been reported from any
part of the State and the outbreak in
the above districts is reported to be
under control.

Cases reported from the jron ore
mines have been investigated and
found to be of chicken pox and not of
small pox.

(b) The State Government had
asked for assistance for the supply of
freeze-dried vaccine and their demand
has been met by the Centre.

(¢) Free supply of freeze dried
vaccine is being made. The National
Smallpox Eradication Programme is
being implemented with Central assis-
tance, to the extent of 100 per cent
non-recurring and 75 per cent recur-
ring expenditure.

Venereal Diseases

2307. Shri Ram Harkh Yadav:
Will the Minister of Health be
pleased to. state:

(a) whether Government are in

possession of the suggestions made by
the Association of Moral and Social
Hygiene in India for the cure of
venereal diseases in the country.

(b) whether young persons are the
largest victims of such diseases; and

(c) if so, the steps taken by Gov-
ernment for uprooting the diseases?
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The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The reports received from the
-various clinics in the country indicate
that the incidence of V.D. is the high-
est in the age group of 25 to 35.

(¢) V.D. Contro] Programme was
launched during the Second Five Year
Plan and about 100 clinics were estab-
lished during that period. Mass pro-
gramme was also conducted in the
Kulu Valley of Punjab in which
about 78,000 persons were treated. The
Scheme has been jncluded in the
‘Third Plap also and 18 more clinics
have been established. During the
Fourth Plan, the Programme is pro-
posed to be given greater priority
than at present. A Central V.D.
Advisory Committee has been consti-
tuted to advise the Government on
the problems relating to the control
of V.D. in the country. One represen-
tative of the Association for Moral
and Social Hyglene in India is usually
invited to atteng the meetings of the
‘Committee.

Condensed M.B.B.S. Course

2308. Shri Kapur Singh: Will the
Minister of Health be pleased to state:

(a) whether Government have de-
cided to start condensed M.B:B.S.
Course for BIM.S. Graduates and

(b) if g0, when the course is likely
to be started?

The Minister of Health (Dr. Sushila
Nayar): (a) No, Sir. The Medical
‘Council of India at its meeling held
on 3rq April, 1965 adopted regulations
permitting a Condensed Licentiate
Course for holders of recognised
degreesldiplomas in Integrated Medi-
cine like BIMS. etc. The Medical
Council of India is collecting informa-
tion from the State Governments so
as to consider the period of training
for the Condensed Licentiate Course
in respect of each group.

(b) Madras Government is already
conducting such a course. Some
others may do so in the IV Plan,
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Sale of Plots in Delhi

2309. Shri Kapur Singh: Will the
Minister of Health be pleased to
state:

(a) the number of developed and
other plots for residential purposes
which have been sold to the public by
auction and draw of lots from the 1st
January, 19685 to 31st March, 1965 by
the Delhi Development Authority in
Delhi;

(b) the number of such plots ex-
pected to be sold to the public during
the current year; and

(¢) whether any priority is given
by the Dethi Administration for allot-
ment of cement to the plotholders who
purchased them from the Delhi
Development Authority?

The Minister of Health (Dr. Sushila
Nayar): (a) 170.

(b) About 2,000.

(¢) No. Cement is allotted to house
builders in the order in which their
applications are registered in the Civil
Supplies Directorate, The source from
where they acquired their respective
plots is not relevant to the jssue.

Family Planning

2310. Shri Lakhmu Bhawani: Will
the Minister of Health be pleased to
state:

(a) whether Government have
received any scheme on Family Plan-
ning from the Government of Madhya
Pradesh;

(b) if so, whether any decision has
been taken in that connectico; and

(c) the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Yes. In Decem-
ber, 1963 Government of Madhya Pra-
desh submitted a Family Planning
Scheme. The Scheme being within
the prescribed pattern was accepted
by the Government of India. The
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State Government was informed
accordingly.
(¢) The Scheme included:—
1. Establishment of 50 Rural

Family Welfare Planning Cen-
tres.

2. Appointment of 368 District
Family Planning Officers.

3. Appointment of additional staff
for 260 Rural Centres.

4. Appontment of investigator
and Computor at District
Level and Computor at Head-
quarter and Primary Health

Centres.

5. Establishment of 50 Urban
Family Welfare Planning
Centres.

Outstanding Rent against Lease
Holders

2311, Shri Hem Raj: Will the
Minister of Works and Housing be
pleased to state:

(a) whether it is a fact that a large
amount in respect of ground rent is
outstanding against the plot (Lease)
holders for many years;

(b) if so, the total amount out-
standing under this head and the
number of lease holders from whom
the rent is due;

(c) the number of such Iease
holders against whom the ground rent
is outstanding for more than five years
and whose plots are still lying vacant;
and

(d) the number of cases in which
action wvis-a-vis exercise of the right
of re-entry or forfciture of plot and
premium moncy has been taken for
non-payment of ground rent?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) to
(d). The number of lcaseholders runs
into many thousands. The time and
labour involved in collecting the
information is not likely to be com-
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mensurate with the results to be
achieved. If information is required
in regard to a particular plot, an
effort will be made to collect the
same.

House Rent Allowance

2312. Shri 8. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
house rent allowance given to non-
allottee Government servantc ia eal-
culated on tne pasic pay;

(b) whether it is also a fact that
the rent charged from the allottee
Government servants is calculated on
their basic pay plus compensatory
allowance; and

(c) if so, the reasons for two diffe-
rent bases adopted for giving house
rent allowance and charging of rent
on Government accommodation?

The Minister of Finance (Shri T. T.
Krishnamachari): .(a) Yes, Sir,

(b) Yes, Sir.

(¢) This is in accordance with the
recommendations of the Second Pay
Commission who had gone into this
specific question.

Linking of Roads in Delhi

2313. Shri R. Barua: Will the
Minister of Health be pleased to
state:

(a) whether any request has been
received by the Delhi Development
Authority for linking of public roads
in the Indian Council of Agricultural
Research already in use by the Delhi
Transport Undertaking with Inder-
puri;

(b) if so, the action taken thereon;

(c) the difficulties in bringing about
the direct road connection of the area
through the I.C.A.R. which existed
before the coming up of Inerpuri and
also was in use; and
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(d) the action taken or being taken
to remove those difficulties?

The Minister of Health (Dr. Sushila
Nayar): (a) The Delhi Development
Authority has neither received any
such request nor has any information
on the subject.

(b) to (d). Do not arise.

12.11 hrs.

RE: CALLING ATTENTION NOTICE
KurcH BORDER SITUATION

Mr. Speaker: I have received calling
attention notice from Shrimati Renu
Chakravartty and several other hon.
Members calling the attention of the
Minister of External Affairs to India’s
offer for talks with Pakistan on Kutch
border and subsequent refusal of
Pakistan to withdraw from Kanjar-
kot. That would be taken up at 5.30
p.m. today.

Shri S. M, Banerjee (Kanpur): Sir,
the hon. Home Minister and the other
Ministers also assured this House that
they will keep the House informed,
and so, there are many of us who did
not actually table calling attention
notices, while several others, of
course, have given notices. The point
is, why does not the Minister make a
statement now?

Mr. Speaker: When I have received
notices, I have to mention it.

Shri S. M. Banerjee: The Govern-
ment should keep us informed.

Shri Hem Barua (Gauhati): T have
tabled a calling attention notice,
asking the Home Minister to make a
statement on the latest position of
Pakistani aggression in the Rann of
Kutch.

Mr. Speaker: Shri Hem Barua's

name is also there.

Shri Hem Barua: I want to know. ..

Attention

Mr, Speaker: About making a state-
ment, it is for the Government to-
decide.

Shri D. C. Sharma (Gurdaspur): I
have also given notice.

Mr. Speaker: Yes; he also might.
have done it.

12.12 hrs.

PAPERS LAID ON THE TABLE

INDIAN MEDICAL COUNCIL (ELECTION OF
LICENTIATES RULES, 1985)

The Minister of Health (Dr. Sushila
Nayar): I beg to lay on the Table a
copy of the Indian Medical Council’
(Election of Licentiates) Rules, 1985,
published in Notification No. G.S.R.
216, dated the 5th February, 1965,
under sub-section (2) of section 32 of
the Indian Medical Council Act, 1956,
[Placed in Library, See No. LT-4192f
65].

NOTIFICATIONS UNDER INDIAN ELECTRI-
cITY ACT

The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): I beg to lay on
the Table a copy each of the follow-
ing Notification under sub-section (3)
of section 38 of the Indian Electricity
Act, 1910:—

(i) The Indian
(Amendment) Rules, 1964,
published in Notification
No. G.S.R. 1591, dated the Tth
November, 1964.

(ii) G.S.R. 1642, dated the 2Ist
November, 1964.

Electricity

[Placed in Library, See No. LT-4193

65).

NOTIFICATIONS UNDER CusTOomMs Acr

The Deputy Minister in the Minis-
try of Fi (Shri R h
Sahu): I beg to lay on the Table &
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copy each of the following Notifica-
tions under section 159 of the Cus-
toms Act, 1962:—

(i) G.S.R. 535 dated the 30th
March, 1965.

(ii) G.S.R. 536, dated the 30th
March, 1965.

‘| Placed in Library,
4194/65].

Sea No. LT-

12.12% hrs.

ESTIMATES COMMITTEE

SEVENTY-FIFTH AND SEVENTY-NINTH
REePORTS

Shri A. C. Guha (Barasat): I beg
to present the following Reports of
the Estimates Committee on the
Ministry of Food and Agriculture

. «(Department of Agriculture):—

(1) Seventy-fifth Report on the
Indian Council of Agricul-
tural Research; and

(2) Seventy-ninth Report on the
Central Potato Research
Institute, Simla.

1213 hrs.
BUSINESS OF THE HOUSE

The Minister of Planning (Shri
B. R. Bhagat): On behalf of Shri
‘Satya Narayan Sinha, with your per-
mission, Sir, I rise to announce that
Government Business in this House
for the week commencing 19th April,
1965, will consist of:—

(1) Consideration of any item of
Government Business carried
over from today’s Order
Paper.

(2) Discussion and voting on the
Demands for Grants relating
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to the following Ministries:
Industry and Supply
Education

Home Affairs

Food and Agriculture.

Shri S. M. Banerjee (Kanpur):
Some assurance was given by the
hon. Minister of Parliamentary Affairs
about the consideration or the discus-
sion on the opinion expressed by the
Supreme Court regarding the conflict
between the high court and the legis-
lature in Uttar Pradesh. It was said
that after the demands for grants are
over, there will be a discussion on
that subject.

Mr. Speaker: There are some weeks
to go still. He can mention it at that
time.

Shri S, M. Banerjee: You know,
Sir, that at the fag-end of the ses-
sion, nothing is discussed.

Mr. Speaker: In between, we can-
not have any such thing.

Shri S. M. Banerjee: Can we have
some assurance that it will be dis-
cussed in this session?

Mr. Speaker:
Daji.

Order, order. Shri

Shri Daji (Indore): I would like to
ask the Government, through you,
especially because the Prime Minis-
ter is present here, one question. An
assurance was given to us that the
Bonus Bill would be brought here
and passed in this session of Parlia-
ment. But yesterday the Labour
Minister, actually speaking, put the
jitters to it, and he said that the Bill
is ready and it will be introduced,
but it will come up only if time per-
mits. In view of the united demand
of the workers of the INTUC, AITUC,
HMS and HMP that the Bonus Bill
must be brought before the House and
passed in this session, will the Gov-
ernment see—because unless the Gov-
ernment moves in the matter from
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now on, it would not be ready even
by the month of May—that sufficient
time is kept and the Bonus Bill is
introduced and discussed during this
very session?

Shri Hari Vishnu Kamath (Hoshan-
gabad): By your leave, Sir, I seek
clarification on three points. The first
is, the Home Ministry’s demands will
come up for discussion next week,
Wednesday or Thursday, and you
were good enough to advise or rather
direct the Ministers to see to it that
the reports of their Ministries are
laid on the Table and made avail-
able to Members well in advance of
the debate on the Ministry’s demands.
As far as I am aware, the Home
Ministry’s report has not reached us,
except a small, thin, very meagre
brochure on administrative reforms.
You may kindly direct that the report,
should be supplied tomorrow.

Secondly, 1 had asked the Minister
of Parliamentary Affairs more than
two weeks ago to let the House know
what the duration of the session
would be. Nothing authoritative has
come so far.

Mr. Speaker: I have received inti-
mation that the government intends
that the session should continue up
to the 11th May.

Shri Hari Vishnu Kamath: If that
is so, I submit that speculation is rife
and all sorts of rumours are floating
about as to why the 11th has been
fixed. One of the reports is that the
Prime Minister is leaving for the
Soviet Union. While we wish him
godspeed and a successful mission to
the United States and the Soviet
Union, I want the Housé should sedu-
Jously avoid creating an impression
that the business of the House is being
adapted or adjusted to the needs of
the executive, and of the Prime
Minister. I remember when the late
Prime Minister used to be away from
India, the Parliamentary session con-
tinued. Morecover, we shall find a lot
of Bills being pushed out to the next

261AiLsD—A.
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session,. We will have now only 2
days after the Finance Bill is passed.
What can we do in two days?

Mr. Speaker: That would be seen.
What is his third point?

Shri Hari Vishnu Kamath: I have
been raising the point of quorum. In
the absence of any authentic state-
ment from the Government benches,
the press is coming out with its own
conjectures. The latest disconcerting
report is that the government is
thinking in terms of reducing the
quorum to 25 or something like that.
While I realise that the government
can, with its brute majority, reduce
the quorum even to 5 and make it
literally a panchayat so to say, I
would like to warn government that
if they resort to this egregiously,
blatantly, reactionary .move....

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: There
is nothing unparliamentary in what
I have said.

Mr. Speaker: I do not say it is un-
parliamentary. But it should be rele-
vant to the point we are discussing.
He can ask whether such a Bill is
being brought. That is all. What
have the other things to do with that?
At this moment only the business—
what is being brought and what is
not being brought—may be question-
ed. This is not an opportunity where
the government should be criticised
for other things also.

Shri Hari Vishnu Kamath: 1 was
only trying to impress on you, as the
supreme custodian of the rights and
privileges of this House, that this
matter was brought before the gov-
ernment two or three weeks ago
and no authoritative statement is
coming forth from government.
Therefore. all sorts of unhealthy
rumours, are floating about. I want
to Scotch those rumours if I can.
Therefore, if they do not say
something definite about it and
if they wundertake this move of
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[Shri Hari Vishnu Kamath]
reducing the quorum to 25 even
5, they will be driving the first nail
into the coffin of parliamentary demo-
cracy in this country. That is the
warning I give to the Government.

Shri Ranga (Chittoor): From the
reply to Mr. Kamath’s question, we
are able to say that the House would
be in session for only 2 days after
the Finance Bill is passed. But gov-
ernment say that they have so many
Bills to be considered by this House.
1 wish to warn the government that
they would be running a very grave
risk indeed if they do not prepare
and introduce the Bill in regard to
the language and give an indication
of their intentions to the country as
well as to this House to get the Bill
passed before the session is over.

oft gereee srelt (faeE)
ag Wadz &% Hrawar 27 foee
IR T AT deE R S am T
gfa SN AT Fw AT 7 oAy
qEafa 9%z FY oY |

eI WEAW : TH AFT 4g §aTS
farr w1 =T & o A faw AT
T TET F av Ag )

off reTefe e ;v g
qeeg ¥ AT og 9T @ fF Fm AR @
w5 faviw & Ty § ap Aede
A owmr NS ww F Ao
THTT F1 A IBTAT 47 A wgr a1
% o @@ &% AWRGT § W FAS @A
qer W1 gk & fF oy axg §
ax faw mgy avT & av ad

oW WRwE : wa st H oy
FZ W E 5 3w v o @O 18
I oy § FER AR

Shri N, Sreekantan Nair (Quilon):
1 would like to submit to the Govern-
ment, Sir, through you, that the Busi-
ness of the House may be announced
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at least a fortnight ahead so that some
hon. Members who want to participate
in any important business and who, at
the same fime, may be called upon to
go back to their constituencies, may
arrange their programme in time so
that they may be able to participate
in the discussions here and also serve
their constituencies. Booking is very
difficult these days. Even if we want
to cancel the booking, we are not able
to do it in time. We filnd it very
difficult, and therefore I would re-
quest the Government to announcc
the business a fortnight ahead.

Secondly, there is the question of
imposition of President's Rule in
Kerala. It has been in existence for
more than a fortnight. That question
has not been discussed in the House.
It is a very important matter and it
cannot be slurred over,

Mr. Speaker: We are in the midst of
financial business. Until this is tinish-
ed it will not be possible for us to
take that up.

Shri N. Sreekantan Nair: But the
other thing is very important.

o W wAgT Wfgm  (wEar-
9% ) T FIHEE AfAUT FTOUTO
113 97 %A ¥gw F747 & ¢ 7
g ur faegw oW v'ar & frowm
§ &% O Wi -1 fafy £ qi
Ie 9T WM——aI@gg P w1 A
¥ g9 w1 FA9 95 I&a1 § O 7w
€ UTO § G433, ddg aXF HT WAL
W 7 qEAT g, AT A FE W
qifesi & AT R, T AW F &2 T W
B EH AN F 1 W FEAT AR
t¢E I ar m9 FaT 510 FTT T
gra #1 @ FA X aqT@ 4G qT
A, g¥ qE U °TT QAT g A &
g 510 T AW E, A AR i13
¥ warfas tw a<w ¥ faviw w7 &
A JWT AT AR 97 @@ qEEA



9457 Business of

oW WRwg ¢ g§ A F S
qaE AT qar an, ¥ ¥ WA A
XY ATar, Az dATfRAE W
q7-T17, g% AN, 47 AT BN G,
AAAT G FE AT FEN TE A
# A wyAr FATA SETaT I, A
W A Ea § N W g
g aF qg=i ¢ #Y fag afeww ag
¢fF @y mar w@r & wrf Gar
gore 43 f& ofiveT w8 g i w7
W & fag &1 ag fowrar wrgar &
o 39 #1 for & fau a7 a8 @@
IO FTIEE | Far F A war
¥ ogw T T F I FEAT 9,
ag &g fza1 & | WAL FTIW WwEAT 8,
Y ag AW T HAAT F AR T
w1 feerg &7 71 AF T TR
T &

wr femede £ AT YA AT o
#r wwr }, o K fowar A §
m N Ffenmxr v ? Y
wErar fFeg i AR gauag § f*
97 F1E AT A & q w7 A
a1 ®) feerg &40 w7 ag @
awr FRfe 1 qurgezy, ST
o @H T AER A oo @wi &
wetfew, Tty &, & 37 AwEA
& a1 A fF T ¥ frider w9
M IE XA agt afwdar HA, A
& &9 F7 [EW A7 (I &1 N
afaw At §, ag ¥ 73 forr @@
T I ¥ S A o A
a1 AT &, IW AT ATAF Y,
AAAG  AEEG IW F) A ATEd
& 1 T AT A TIW Sor@r wTAr
o fad #oz A oA am AR
afw we FHama ) qx
¥ 77 79w A R, dgw owEe &
T A O AE 7w g fear o
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g o) dmr fr §3 wgr §, q@0 g
o a1 A e

T gmd g @& W wR
FTE | UF {ATfwaT g W fEoaw
A 0% mINGwT w7 ¥y 6
wifga  frar oy 1 &% zg o
wgr 5 & oWy aafaeT v Wiw
v @t wifae v & fao &
WL W ¥ AR A I FATA AT
TgT, @ qEr A g R fam smefaat
3 A & § W grew &Y
afgg w7 §, & Qur AW wT A
% afaw @ wenfesr afw §—
7 ot ffrefrn 4t e & e
¢ ¥ET  FmzAE Agt 97 wne,
I FF  FTEATH AR §, A fw
I & Afew oy ww 3T A
oF faae Wt A DA R A W HFW
& grn & W I @ gfaer @
I @, AT I 9T W A@T TAI
gar &1 W I O WY 3T FEw
qgafag a9d, A1 @@ A "AT 1
feeq &7 aFa1 3 | A 719 41 2,
1 & fourar wem g W forw & fo
-7 7 9rEAr # fe gy feew
Ffsmama wFr X frar o

B ¥ UHIFER  ® ifee
FE oifsz &7 & 1 W ARE
¥, ¥ 3™ %1 o Wy W, | 18
Foftaca F1 @A ¥ faw & 7 ow
A AT O B D
arr fear & fF o At w
Wt 9t B WA WE, W oFET 3
o EERaE A &7 g% 8
WX 57 % IPTYZ WAAIT /27T 59 1
feerq w77 A1E, A1 qow wE ) wY
aw fewrm ¥ fau s d i 2
uz & A w7 qwan fe ¥ faw ard
sty fafrer gy waw ¥ o
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77 I #1 dfegwE s 9w 1 foT

a8t g & & g ov g4t 97 4z
T 99 Al T 9@@ g, 1 fw aat

IzrE A

WMo T wARE &fgn @ =g
%% ™ WY Ay # FErE,
za faq g wg 919 A5 oawd 3=
s |

Shrimati Renu Chakravartty: It is
quite true that last time when he rais-
cd this point your main objection was
that if we have discussion of this Scc-
retariat in this House, we will becoine
subservient to a Minister, Ministry or
the Government. That is a very im-
portant and weighty argument. But
the argument which you have now put
forward that it will lead to the habit
of various employces coming and ap-

WEOW WENT : A7 A1 g4 usaA
&

Perhaps the hon. lady Member was
not present at that time. Day before
yesterday 1 had advanced that argu-
ment also.

Shrimati Renu Chakravartty: ‘I'hat
particular point or argument has great
weight in it. But the argument which
you have just mentioned, that they
are going to approach Members «nd,
therefore, their efficiency will be re-
duced, that argument I think does no
honour either to us or to the em-
ployees. I would also suggest to you
that therc should be some sort of
negotiating machinery whereby the
various difficulties which are voiced
by cmployees can be brought forward
and redressed. That is a point which,
1 think, has great validity and I think
all sections of the House will suppoirt
that proposal.

o TW wAge wfgar : i qrdr
e g7 sfifor
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ot w5 Ao frrdt  (awmEr) ¢

M4z ATH HTET |

woaw wgRa o g oA §
AT g | @Y & 3To Alfgar F ogA

q:

o TR AT fgar : & 5 01
g a7g qars; f 1 dav =y w71 qEHAT
g< w7 77T §, 98 Tav ardsfaw G ¥
¥ T @ § av Ao v ¥ A Fw
R, WA T AA T FE wOE
a6 &1 & ar F1f smwF @@ IET
argan g f & awn w1 F few axg
¥ 79 | W fae fe e o wfavaw
AT AT Sy, A ofET 99 9% |
griY a1 7@t ! mifaw ag agq a1 ey
g a? ga% wATET. L.

AR WEAT : IF FT a1 qrfava
T A o faar man & | W e
S aTa Fg @ &, TE A1 wATHE § T A
#, 9 f ag w7 Snga &, FifE o
I AFRATAAT v §T FFAT §, T grow
# 39 & faamw v wfawEmsE-vae
o ST | T F ST I 9T R
@ g AFAT | WY NEF qWT 97
g9 N I, @ e A qeem
TATIAGECHT IA IT [FRTAAT F4T |
W AT 9gE @ AfaEE-e
Fad, AR fE A ow g
wmafa & T q FE TFET I aFar
g

Mo TR AANEE Afgar : & mqq F1
ST URT 113 FY qC% =T qgar
g1 WY WEEHT I F I T 9@
av foe | 3w # agt o foar gan
f& wrea fafu &t wit o WY agw @
qE @ W17 I[egafa F oA 9 WY
agH g1 q9dl WY AYHY 1 AT BT
& afow 1 ag arw w113 § fea
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Z9T &1 @ wTy fFw AE ¥ agd &
F awY £ 7

o A ;o dY S &gAT 4
T # fear &1

Mo TIT AR MfEan: &t i =
A ey g7 feg ) & gad wdar
Y Y a9 ¥ § 1 Feard wEre
a ¥ A amAy orE e g g

(Interruption).

TR REAW W, AT |

THT QTR A 39 faq #x1 f @®@
TEET AfeH § wETE # AT BT W T
IZW 7y fw ag guU Afew § w2
¥ q FT| WGP IF HIAT FT qFGY
2, 39 F oA F19 §, I I qfA @,
IW A G CF gF & | A g yAfea
qUR, 98 T 9 § A 9g | I9
1 arrae o faferwm § wiT ag 9@ &t
WY &) W H AT A w0k AR
A | W q-AT WS & AW
’;TEF(‘I;I? TAAT. . .. (Imerruplinns)

ot e
& &

oft o ATo faramet : ¥r o syEET
FTAE &1 I OF a7 foeft g qv
ot 1 fefamm & sq & = Sw
FAT FT QL X ISAT AT qFaT &
R FT TR EATSIA oAFT 29T 7

ww wERT : faege g @
a1 wFA g A0 o i & A
1T IS F O HT AT A F AT
gz 7 fawa og f& afwe 39 e
# forar s & waw gwiw .
TEFT ISH Y EAAG AL AT 2
# 1 aweTs a9 W@WE |

ot R (I qEr wTET)
frea afem Y qrd & sifag

(wTwmitaT) ¢ EwET
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oy Dyess oo GUan gyd]
[ - dpy d u“"i i

EqR WEA : wTR A wg fear
W Jaw A & g

oft wfec faooy wrorm : wmi R 4
g7
This is a new point raised.

WEIH RENY : qET FAT@ AT 9w
feat & & faar o @ &

Shri Hari Vishnu Kamath: I wanted
to make a submission in this connec-
tion. In pursuance of the assurance
you gave us last year when I raised
the point in March last year, you were
good enough to appoint a committce
and you told the House some time ago
that it has scrutinised the Demands
and estimates of the House. Now 1
would only request you that any
Member, who wants to have access to
the committee’s report, may be allow-
cd to have that.

Mr. Speaker: Oh, ves; certainly.

Shri Hari Vishau Kamath: Secondly,
last year I had raised the point that
the estimates or Demands on account
°f the Rajya Sabha also should be
serutinised by this committee. 1 do
not know why the committee cannot
have the authority to go into the
Demands of the other House.
Demands of both the Houses should
be scrutinised.

Mr. Speaker: Both Houses are
sovereign.

Shri Hari Vishnu Kamath: Both
Houses are not sovereign. That House
coes not have a committee.

Mr. Speaker: I cannot interfere.
Any Member from that House might
raise it there. Let them consider it;
vre should not do it.
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Shri Hari Vishnu Kamath: The
constitutional provision is there that
the Lok Sabha is authorised and has
got the power to go into ministries’
Demands—all Demands. The Rajya
Sabha can go into only the Finance
Pill and the Appropriation Bill. No
Ilemands go to the Rajya Sabha.

Mr. Speaker: For harmonious
working we ought not to make such
suggestions.

Shri Hari Vishnu Kamath: How
does it lead to lack of harmony, I
do not understand.

Shri D. C. Sharma (Gurdaspur):
The hon. Member has drawn the
attention of the House to article 113
of the Constitution. It is true that
article 113 is a very essential article
of our Constitution.

An Hon. Member: That is over.

Shri D. C. Sharma: But, after
watching the proceedings of this Lok
Sabha for the last 13 years, I have
found that it is not every Ministry
whose Demands come up for discus-
sion here, That article has to work
within the framework of the avail-
ability of time and also within the
context of the needs of the House.
This is what has been happening all
these years. I have not found any-
thing in the argument put forward
by the hon. Member which shows
that the precedents which we have
set up for the last 13 years so far as
the Demands of Lok Sabha go should
in any way be over-ridden. I think,
on the other hand, during the last
17 years the Lok Sabha has come to
anquire a good name not only in this
country but abroad also, for efficient
working, for integrity and for adminis-
trative balance. I will not be divulg-
ing any secret if I say that there are
representatives of other democracies
who come to see our functioning and
who go home with new ideas so that
they can be employed so far as the
functioning of those democracies is
concerned.  This Parliament has been
under cross-examination not only by
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some Indian political scientists but
also by foreign or international politi-
cal rcientists.

Shri Koya (Kozhikode): The latest
is Kerala.

Shri D. C. Sharma: I think that all
those persons have said that the func-
tioning of this Parliament is in some
ways 8o satisfactory that they could
tuke some lessons from this.

My second point is that you have
already appointed a committee.

Shri Harish Chandra Mathur
(Jalore): Let us not discuss it now.

Mr. Sp Hon. Memb
kindly be very brief now.

Shri D. C. Sharma: I do not know
why Congress Members do not want
me to speak.

Ker:

would

Mr, Speaker: He would kindly con-
clude now.

Shri D. C. Sharma: I was submit-
ting very respectfully that you have
already appointed a Committee. That
Commitltee can go into the ques-
tions and the audited accounts of the
Lok Sabha are open to the scrutiny of
anybody. In the light of this, I feel
that it will not be necessary to put
these demands to the vote of the
House.

Mr. Speaker: That should be suffi-
cient; there should not be such a long
speech,

Shri D. C. Sharma: Sir, so far as
the threat of law court is concerned,
as you have said, nobody can prevent
anybody from going to any law court.
1 think people who give threats are
not justified in their threats. But, I
think, the floor of this House should
not be made use of for uttering such
threats. That takes away the dignity
and the decorum of the House,

Shri H. N. Mukerjee (Calcutta Cen-
tral): Sir, Mr. Kamath has raised
a point which seems to be rather im-
portant. Every penny spent out [rom
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the Consolidated Fund of our country
has got to be sanctioned by this
House alone. Whether we do it
after discussion is a matter which we
decide. In regard to Parliament Sec-
retariat, we did have certain con-
ventions.  You have decided in your
wisdom to bring about a certain
change which is, to a certain extent,
certainly for the better—no doubt
about it. But what perplexes me 1s
that you are appointing a committee
which would examine matters pertain-
ing only to the Lok Sabha while the
Rajya Sabha being sovereign in iis
own sphere is kept out of the picture.
If it is a principled approach to the
matter, whatever is spent on account
of Rajya Sabha is also sanctioned by
Lok Sabha and not by Rajya Sabha.
That being so, if you have a commit-
tee at all to daal with Parliament Sec-
retariat, it deals not with Lok Sabha
Secretariat alone to the exclusion of
Rajya Sabha Secretariat because that
would be an invidious process which is
neither here nor there. For substan-
tial reasons. we might have discus-
sions with regard to the employment
conditions in your office and that sort
of thing. But that is a different
matter altogether. Once, as a matter
of principle, you appoint a commit-
tee for Lok Sabha to scrutinise the
accounts of Lok Sabha Secretariat and
keep out the Rajya Sabha expenses,
because that js sacrosanct, is some-
thing which goes against the grain of
the Constitution. Lok Sabha is en-
trusted with certain duties. We
might perform it in one way or the
other. But if you have a committce
for the Lok Sabha Secretariat, sureiy
it has the right, and it ought to have
the right, to examine the funds of the
Rajya Sabha.

Some Hon, Members rose—

Mr. Speaker: Should we not cou-

clude now?

Shri Hari Vishnu Kamath: You may
give a ruling on that.

Mr, Speaker: There seems to Le
some substance in that. 1 will con-
sider.
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Shri Harl Vishnu Kamath: You may
zive it on Monday.

Mr. Speaker: 1 will consider that.
There is some substance in that.
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DEMAND FOR GRANTS—contd.
MINISTRY OF TRANSPORT—cONtd.

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants relating
to the Ministry of Transport,

Shri S. C. Samanta may now contl-
nue his speech,

Shri S. C. Samanta (Tamluk): Yes-
lerday, 1 was referring to the border
roads of Rajasthan, when my thon.
friend Shri Surendranath Dwivedy in-
terrupted and asked me ‘What about
the Pakistan side? They have built
roads’. It is for this purpose that I
am placing this matter before the
House and bringing up the question
of border roads in Rajasthan. These
border roads in Rajasthan will cover
five districts there namely Barmer,

Jaisalmer, Jodhpur, Binkaner and
Ganganagar. There should be one
road connecting all the out-

posts. I would request the hon. Minis-
ter to see that the proposal to build
roads from Barmer to Bhaksar, and
Barmer to Gadra, and from Bhaskar
to Manobar is taken up earnestly and
executed. The Border Road Develop-
ment Organisation is doing good work,
on the eastern side also. So, if they
are asked to do this work, they will
do the needful.

Now, I would like to say something
about national highways. I would refer
in particular to national highway No. 6
which is being rebuilt to connect Cal-
cutta directly with Bombay. There were
some disconnections there, and bridges
are being built on that highway. I
would refer to the construction of a
bridge on the Rupnarain river at
Kolaghat. The House will be asto-
nished to know that at that spot the
railway line goes on the bridge. The
Transport Ministry decided that a
road bridge should be built. Even at
that time I had protested against this
and said that there should be a road-
cum-rail bridge there, because the
railway line also was there. But you
will be astonisheq to hear that year
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hefore last, the railways were con-
structing a bridge there side by side.
So, we laymen find that there is one
bridge for passengers, a foot-bridge
and another for the railways. I would
like to ask why there is no co-ordina-
tion. I want that there should be co-
ordination, and I protest at what is
happening. And I would urge that
there should have bcen a road-cum-
rail bridge there. You will be further
astonished to learn that in the Second
Plan, a decision was taken that there
would be a road bridge, but the rail-
ways took a decision year before last
that there should be a rail bridge.
Those bridges would be completed
shortly, the road bridge by June, 1966
and the rail bridge by the middle of
1966. You can see the carefulness of
the Transport Ministry to expedite
the works. I hope the hon. Minister
will excuse me for saying this. 1 have
been on several committees and I
know the actual position. 1 would,
therefore, request the hon. Minister to
expedite the whole thing. But heaven
knows whether it will come out in
1966 or not.

Shri D. C. Sharma (Gurdaspur): It
wil] never come out!

Shri S. C. Samanta: I will request
the hon. Minister to see to it that it
is done.

Then this road is proposed to be
connected with Haldia port from Kola-
ghat. The survey has been done.
Everything is complete, but for want
of money no construction work has
begun. I would make a request to the
hon. Minister. Please do not wait for
the Fourth Five Year Plan. Just now
the Planning Commission should give
him some money so that the construc-
tion work will begin. This will help
the port to do its work.

Why 1 am pleading for this? On
12th April, 1965, the Board of trade at
its meeting at Calcutta under the
chairmanship of the Union Commerce
Minister, Shri Manubhaj Shah, fixed
an export target of Rs. 900 crores for
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1965-66. That is all right. The Com-
merce Ministry has arranged for ex-
port of goods. But how will they do
it? How will export be expedited?
For that development of ports is neces.
sary. Government are doing this
Here I am reminded of the question of
navigability of the river Hooghly, on
the banks of which is situated Calcutta
port. We all know that the Calcutta
port dealt with more than half the
import and export.

Shri Raghunath Singh
Now it is 45 per cent.

(Varanasi):

Shri S. C. Samanta: Now it is 45 per
rent—45 per cent export and 40 per
ceny import. How can that be done
if this navigability is not there?

1 am glad that Government have at
last been roused from their sleep. For
a hundred years, there were so many
experts saying that the river
Ganga where it has become Bhagirathi
and Hooghly should be utilised for
this purpose. The only course to do
thay would be by the Ganga Barrage.
I am reminded of a Sanskrit sloka:

g1 fafwzr vaAG fafwar
a qfaqry wAq fasag”

So many experts over a hundred years
were unanimous that there should be
Farakka Barrage to save Calcutta port
and the navigability of the Hooghly.
There was no difference of views am-
ong them. But our Government slept,
were sleeping.

Shri Harl Vishnu Kamath (Hosh-
angabad): Even now they are sleeping!

Shri S. C. Samanta: Now they have
woken up. [ am trying {o make them
carnest.

The Farakka Barrage has been taken
up by Government. This problem of
Calcutta port is being (aken up for
ensuring navigability. Haldia port i
going to be set up. I would request
the hon. Minister to give thought to
this. Even now people are doubting
whether Haldia port may come up at
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{Shri S. C. Samanta |
all. At times we &lso fear that it may
not come up. The question of the
World Bank is there. They wanted
hydraulic reports. Our Calcutta Port
Trust is an cfficient body. ...

Shri  Indrajit Gupta
South West): Question.

(Calcutta

Shri S. C. Samanta: Long before
this they haq appointed foreign experts
to have hydraulic statistics and uther
things. That has been submitted lo
the World Bank. They have kindly
said: ‘You may commence your work’.

So I would request the hon. Minister
to tel] us whether he is sure that the
foreign exchange component that is
necessary will come and the plan will
be executed.

As regards Haldia port, I would re-
quest the hon. Minister to see that this
arca is made into a free export zone,
because the Commerce Ministry is try-
ing to augment the quantum of our
cxports vear by year. In order to
handle that, it should be made a frec
zone. The hon. Minister may say that
we are experimenting with this at
Kandla. With great respect, ] would
say that the Kandla free trade zone
and the Haldia free export zone [ am
proposing are different. The latter
does not need to be experimented. !t
is an expecrimented thing.

The Indian Engineering Association
has submitteq a proposal to the Com-
merce Ministry in which it is said:

“Haldia is ap idecal site of appro-
ximately 125 sq. miles including the
Contai region to boost up export. A
substantial measure of economic free-
dom and tax relief should be grant-
ed vithin the zone. The zone should
be outside the Indian home market
ang any goods manufactured or as-
sembled will be freely exported to
other countries of the world. Foreign
and Indian firms will, according
to their demands., with minimum
restrictions, be allowed to set p
factories and assemble plants in tht
zone”,
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1 would request the hon. Minister tu
give some thought to this. Land has
been acquired in  the Haldia area.
About half the land required has becn

acquired. But you will be astonish-
ed to heay about the compensaticn.
The Act gives the compensation

according to the price prevalent on the
date of the issue of the notification for
taking possession of the land. For
that, I brought forward a non-officiui
Bil] here in December, 1964, but, un-
fortunately, financial sanction has not
been given to it. So, it will not come
up for discussion. When the Centtal
Government or the State Government
can spend Rs. 50 crores on the scheme,
can they not give these displaced pe:-
sons Rs. 2 crores as compensation? 1
request the hon. Minister to iook intu
it.

1 would request the hon. Minister to
sec that Mangalore port is utilised lur
export purposes. There are 200 mucs
of coast line in Mysore State. It
should be expedited. Simularly,
Marmagao port should be taken up in
right earnest, because it is even now
earning foreign exchange by export-
ing ores etc. There is also necessity
of developing Tuticorin and all the
major ports including Paradip which .s
a supplementary port. Calcutta can-
not bear the burden of the traffic in
the eastern area, Haldia cannot bear
the burden, hence the necessity of
developing Paradip, so that the eastern
region’s hinterlang of 125 square miles
can be really served.

1 would request the hon. Minister
to take note of these things, so that
the eastern side gets facilities for ex-
port.

Shri Indrajit Gupta: Within the
limited time at my disposal, 1 only
wish to draw rather pointed attention
to certain aspects of the Transport
Ministry’s working, particularly with
reference to the castern region, about
which my hon. friend Shri Sumanta
has also been talking just now.
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1t is my contention, after reauiny
the Report of the Ministry as well &s
the recent report of the Estimatcs
Committee on Calcutta and Haidig,
hat the stories, the sunshine stories.
which have been put out in this House
from time to time by the Ministry are
al] designed to breed a false sense of
complacency, which is likely to be
very, very dangerous in the long run.

My hon. friend, Shri Samanta, refer-
red to Haldia just now. The Report
of the Ministry of Transport at leas!
makes this frank admission on Page 7
that the major works envisaged in the
Haldia project cannot be started pcnd-
ing finalisation of the World Bank
loan. We have been hearing for seve-
ral years about all the conditions
which have got to be fulfilled before
the World Bank is satisfled in giving

its final sanction for this loan. The
hydraulic studies, to which my hon.
friend Shri Samanta referred, huve

also been going on from time indefi-
nite. What position have we rcached
today? Even now these studies have
not been completed, in the sense trat
the report of the experts is awaitedl
and the Ministry admits that far from
even the hydraulic studies being com.
pleted, there is no question of the
major works being taken up unti! the
World Bank loan is finalised. Ir. the
meantime—this is the main charge !
want to make—it now appears that the
pitch has been queered somewhat by
the failure of the Government to put
forward for the consideration of the¢
World Bank—since we are so depend-
ent on the World Bank, we have to
satisfy them—any kind of integrated
picture of the total requirement of the
eastern region in respect of ports on
that coest.

18 hrs.

Some new policy has recently pecn
taken up with regard to the deveiop-
ment of Paradip port. I have no ob-
jection to Paradip being developed, but
my point is that if the question of
Haldia and Calcutta and Paradip and
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this huge hinterland which is served
by these outlets, the whole of cisiern
'ndia with all its mighty industry und
business complex, if an integrated pic-
ture of that, the viabiiity of that re.
gion and the connected ports is not
put up as a co-ordinated plan, then the
result will be what is happening now.
We are told that the World Bank hras
expresseq doubts now as to the viabi-
lity of Haldia becausc the total pic-
ture of this region, the proportion of
traffic which has to be carried by
Haldia, by Calcutta, by Paradip, the
distribution of this traffic Doeiween
these different ports, the prospects and
the poientialities—all these questions
have been raised and brought into
doubt now, and the Ministry have not
told us what is delaying ihe finulisation
of the Worlg Bank’s loan. But the
question is precisely here. Surely one
would have expected that the Gov-
ernment itself, which is toying with
plans and projects for this region for
such a long time, would not pioceed
in a way which makes it very difficult
now for us 10 convincz the World
Bank about the viability of Haiaia. I
find that a paper like Statesman jn sn
editoria] article, I think only yester-
day, has commented op this matter
saying that the Ministry of Transport
is reported—it is a facl—io be firmly
of the view that Haldia and Faradip
are independent of cach other. But
the Statesman goes on to say that the
overall estimates of the eastern region’s
requirements are wholly interdepend-
ent and there will be no futurc at ali
unless someone settles the respcctive
roles of Calcutta, Haldia and Paradip
to provide a firm basis fo: external
assistance. My complaint is that the
whole way this thing Is bring dealt
with ang is taken up is abeclutely
prejudicing the case of the castern re-
gion so much that we may have to
wait even more indefinitely ior these
external loans on which we ure 30 de-
pendent.

Secondly, there is the question of the
Calcutta port itself. Everyvody knows
this olg story repeated in this House
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many times how mucn dependent we
are on dredging for keeping thc river
navigable and the port open. It should
be remembereq that even after tae
Farakka barrage is completed, it 8oes
not mean that dredging will not be re-
quired to keep Hooghly navigable. The
expenditure may be reduced somewhat
al a future gate, but dredding wili
continue for all foreseeable times at
the moment. Now, I have no time un-
fortunately; otherwise I would have
gone into the details. It seems even
on this vital question of dredging, the
way in which the expenditure is being
handled by the Calcutta Port Commis-
sioners is really very devlorable I
find from the figures givea to us by
the Ministry itself that a wholc lot of
schemes which are connected directly

and indirectly with dredging, new
scnemes, arc lamentably lagging be-
hind. Nol only that. [ wouald just

give ap example of what I will say,
the quite irresponsible attitude on the
part of the Government. Latlerly,
there was a strike by the assistant
harbour masters which went on for
quite a long time. Everybody muay re-
gret that strike and so on. [ am not
going into the merits or delnrits  of
that strike or action by these particu-
lar officers, but for many weeks, des-
pite al] the officia) communiques which
were put out, we who iive in Calcutta
know that there was a considerable
amount of dislocation; we tnay debate

about the degree of dislocativn, but
dislocation was there. Now, Sir, in
handling this dispute which, the

national interests of this port require,
should be settled as quickly as possi-
ble, what attitude did the Ministry
take up? A purely, narrow, technical,
administrative attitude was taxen that
this was an internaj matler o7 the
Calcutta Port Trust and the:cfore the
Ministry was not going lo inteviere in
it. 1 may remind the Miauster that a
couplc of years ago whep ine Hooghly
pilots were on strike also, on an issuc
relating to their service conditions,
this attitude was not taken up; in fact
the Ministry not only butled in at that
time but interfered quitec a It
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The Minister of Transport (Shri Raj
Bahadur): Was the AHM’s strike on
their conditions of service?

Shri Indrajit Gupta: It was, certain-
ly, on the question of service condivon:
whether the seniormost ofiicers of that
service are to be demoted in that
manner or not. I do noi want to go
into the merits. I wouid request the
Minister not to provokc ine on that
question; we can discuss it some other
time. My point is wilh reiauou to
dredging—the dredging crisis of the
river. When once the Miniuter assur-
ed the port commissioners aud other
authorities that he was not going to
interfere in the matter and they were
the sole people to deal with it what
did they do? They enlisted the service
of the officers of the dredging and
despatch service, dredging vessels
which are used for keeping the river
open. These officers were recruited and
diverted to do the work of the assis-
tant harbour masters, in other words
to break their strike, because the only
thing which was dominatiig the men-
tality of these officials was how to
teach these assistant harbour macters
a lesson. The result was tira{ during
these several weeks, dredging opera.
tions suffered greatly because the offi-
cers were diverted to other work and
the salinity of the river at the end of
this period had risen to 1500 parts to a
million, whicth is much more than the
pe:missible level, Is this the attitude
which should be taken? 1 consider
this to be a highly irresponsible atti-
tude altogether.

Then, I must say a word about
labour ajso because ithe Estunates
Committce has dealt with it and the
Minister also makes statemcnts about

it from time to time, parficula:-
ly when there was a heavy
congestion last year at the time
when food ships were held up.
1 do not wish to go into as to

what all cGifferent factors were perhaps
responsible for the relativeiy low out-
put of labour ip the Calcutta docks.
One point has been aduaitted, and re-
peatedly stressed. It is now mentionea
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again in the Estimates Coramittee's re-
port that Calcutta dock labcur and
Calcutta port labour did ao¢ gel those
incentives for higher outout which are
available to the labour at Bombay and
other ports. This is being repeated ad
nauseam and yet we do not under-
stand why a proper incentive scheme
and a proper provision of incentives
is not yet provideq to gct over this
hurdle. There is another factor—!
will say with all responsitilitv, T am
holding the Minister here, 1 hope lre
will not take j{ amiss. ...

Shri Raj Bahadur: You are out of
date.

Shri Indrajit Gupta: There is a
certain atmosphere of indiscipline I
am also connected with labour. Still 1
will say that a certain atmosphere of
indiscipline in certain quarters a cer-
tain attitude of irresponsibility in cer-
tain labour quarters in Calcutta port
is there; I say it is being fostered by
this Ministry itself. There is a certain
union well known to the Minister. I
do not want to take the names here.
It has made it a practice of practicaliy
every month issuing a strike notice
and then promptly. after issuing that
strike notice ang after it has becn
given wide publicity, they are imme-
diately summoned to Delhi by the
Minister and then some talks take
place and something is announced and
that strike notice is withdrawn. For
theze people no code of discipline
exists.

Shri Raj Bahadur:
diate it.

Shri Indrajit Gupta: I am sure he
will not admit it, but the Minister
must know that the leaders of this
union go about openly bragging that
they have got and they enjoy the pat-
ronage of the Transport Minister.
Every week, every two weeks they
ar threatening strikes only because
they know that against them no pro-
vision of the law can be used; no code
of discipline is invoked against them;
they are never called to book; their
recognition is never cancelled. What

I totally repu-
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is the mystery behind this? Today
we are told that labour in Calcutta
does not co-operate; in the Caicutta

docks they are indisciplined; they are
this and they are that. I well under-
stand, though of course I cannot sup-
port it, there are Ministers in various
employing Ministries who for narrow
party reasons perhaps sometimes pat-
ronise unions of the INTUC. But the
peculiar feature in Calcutta port is
that the union of the INTUC which is
there is being compelled to complain
about the peculiar, mysterious connec-

tion which exists between the
other union—that is not an INTUC
union—ang this Ministry, Nobody

can understand what is the reason for
this peculiar friendship. If they are
encouraged in this way., the Minister
must take responsibility for all thig al-
leged Jabour irresponsibility and in-
discipline which is prevailing there.

Finally, as far as the river r: con-
cerned, I would commend for the
Minister’s special consideration this
recommendation which the Estimates
Committee has very strongly madc,
that the maintenance of thiz river
should be taken over directly by the
Centre now. This is not a matter
which can be left purely to the ad-
ministrative whims of the Port Trust.
The Estimates Committee hag said it
and if it is to be put and maintained
as an integrated plan, then, Haldia,
Calcutta, the navigability of the river
and Farakka—all these the Central
Government shoulq consider how they
can be taken over ang brought under
the overall responsibility and charge
of the Central Government.

Then I would like to mention a few
words about the recent decision of the
Government to take over the control
and management of the River Steam
Navigation Company. It sounds a
very radical and progressive step no
doubt, and {o the extent that theyv
have moved. I welcome it, but I am
afraid there is much more in this than
meets the eye. 1 would just refer
briefly to the debate on the grants
of this Ministry which took place in
1963—two years ago. On that occa-
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[Shri Indrajit Guptal

sion, rpeaking on those grants, I had
said this, and I will just quote a few
lines:

“A huge amount of money has
been granted by way of loans and
subsidies to this Joint Steamer
Company-—

at that time, it was the Joint Steamer
company—

“to carry on their activities, to
replenish their fleet, to do main-

tenance work and on various
other grounds which were put
forward by them from time to

time. I wish to know whether
the Government ever bothered
serious'y to go into the credit-
worthiness of this company, and
why it has now come to pass that
a company which was operating
without any competition, a
British-owned icompany which
held virtually a monopoly of in-
land waterways trade on this
sector, has folded up—half of it—
like this completely out of exist-
ence, and what the repercuisions
of that are likely to be?”

I had raised this point, and in reply
1o that, the then Minister, Shri Jagji-

van Ram, replying to that debate.
said—if T may quote him:
“The other thing Shri Gupta

raised was about the loans that
we have have advanced to that
company. He asked whether they
were amply secured. 1 may assure
him that all loans that we hLave
advanced to them are amply secu-
red. We advanced Rs. 30 lakhs to
the IGNR Co. in 1958. They have
so far returned Rs. 12 lakhs, and
the balance of Rs. 18 lakhs is out-
standing.... Then we further
agreed to advance a loan of
Rs. 1 crore to them for the rehabi-
litation of their fleet. The money
has to be advanced agaiast the
work in progress of the vessel:
that they are constructing, and
that loan also will be secured
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against the vessels that wil] be
constructed.” etc., etc,

This was two years ago. The way
that this company was being pamper-
ed, T would say, by the Government
was something amazing. A company
which has got 17,000 employees and
300 vessels and annual gross earning
of Rs. 8 crores, which operates this
whole vital inlang waterway  from
Calcutta to Assam, everytime they
asked for as loans and sub-idies, they
were given. Now, after two years, they
come forward and say to the Govern-
ment, “we cannot carry on any more;
we are going out of business; you
please belp u:.” What does the Gov-
ernmert do? The Government
decided to participate in the equity
capital of that company. Why do they
not take it over. I want to know. It is
amply proveq that this company s
not able to run this. Theve is ms-
management; there are allegaticns of
defalcation of funds. They have
proved totally inefficient. Evern nuw.
under the new agreement, this Earl of
Inchcape, who iz the main  share-
holder of this company, sitting in Lon-
don, is still permitted to nid 50,000
shares in this company, and the whole
responsibility of management and ccn-
trol has been pased over to our
Government. T say this is a hang-
over of the olq attitude towards this
British company. It is high time now
that the Government comes fcrward
and nationalise: it completely and
takes it over. There is no reason whyv
we should proceed in this manner anv
more.

One word about the Shioping Cor-
poration. On this too, I am relying
on the latest report of the Committee
on Public Undertakings, and T am just
drawing the attention of the Minister
to that report. Even this Committee
hag been forced to point out ‘hat the
Industrial Policy Resolution. ...

Mr. Speaker: The hon. Member's

time is up.
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Shri Indrajit Gupta: I will finish in
filve minutes, Sir—that the Industrial
Policy Resolution of 1956 declares that
rhipping is a field in which progres-
sively steps must be taken to strength-
en the public sector. But what has
the Committee found? Wherever it
it is A question of competition betwecn
the private sector shipper; anq the
public sector Shipping Corporation of
India, the Government comes forward
and takes a decision which i detri-
menta] to the interests of the public
sector; wherever there are unremune-
rative routes on which the private
rhippers refuse to nnerate, the Ship-
ping Corporation of India has been
pushed into that even to the extent of
coastal traffic. and the rate at which
the tonnage of the Shipping Corpora-
tion is growing is something lamen-
table. If it goes on at this rate, even
the Committee hag said that at the
end of the fourth Plan it will be founqd
that the share of the public sector in
the total tonnage will be even less
than it is today at the end of the third
Plan unless it is speeded up. This is
the attitude with which this thing is
being treated. Therefore, I wculd
plead with the Minister that where it
is a question of development of the
public sector in shipping, they should
be true to the spirit and the letter of
the Industrial Policy Resolution and
not favour the big private shipping
magnates. On this question of Indian

shipping and foreign shipping, they
should stand firmly on the gside of
Indian shipping and not allow these

foreign oil companies who Yave brow-
beaten them jnto saying that all their
oil, both overseas oil, crude oil sup-
plies and the oil supplies on the coast
must be carried jn their tankers. They
have refused to use Indian tankers.
The Committee on Public  Tnder-
takinec has said that the Government
has allowed itself to be browbeaten
and has surrendered. They should
have told the oil companies that every
part of their oil cargo shoulg be car-
ried in Indian tankers or you will have
to face the music: I am only paraphra-
sing what the Committee hae sald.
Now. what is this?  (Interruption).
You can reaq it and tee for yourself.

1887 (SAKA)  of Transport 9482
The Committee has used strong lan-

guage too.

Finally, on the question o tourism.
I have only two questions to ask. 1
find from this report thay some 50 air-
conditioned luxury cars have been
ordered in America for u:e, [ suppose.
mainly by the American iourists when
they come to this country. I do not
know how much this is going to cost.
I imagine it js going to cost the ex-
chequer a pretty penny. But I would
like to know from the Minister what
the impact of this is going to be. Have
they studied it? There are other
mea-ures taken also for the develop-
ment of tourism particularly from the
Uniteq States. But what is the
significance of the recent ncws which
has appeared, namely, that the Ame-
rican Government is pow  insisting
that a substantial part of the proceed-,
rupee proceeds of the PL 480 sales to
us, has to be earmarkeq and held in
this country for the use of American
tourists. The whole idea of buying air-
conditioned cars and such thing:
is that whatever we spend on it
more than that we will be able to earn
from the American tourists who
come here. But now we have mis-
givings because if a part of thesc
PL 480 proceeds in rupee is held here,
reserved. earmarked, for  American
tourists to come and spend, then, what
is going to be the impact on our
foreign ecxhange earnings, and have
they considered whether it is worth-
while spending so much money on
things like these luxury cars and so
on for a poor country like ours?

My last question is this: regarding
this new Tourfsm Hotel Corporation
which hag been set up. is it a fact
that the Government has decided to
appoint as the head of that corpora-
tion the same gentleman who s
already holding two other posts,
namely. the Secretary of the Ministry
of Civil Aviation and also the Chair-
man of the Indian Airlines Corpor:-
tion? Is it that same gentleman who
is now also going to be made the
hcad of the Tourism Hotel Corpora-
tion? 1If it Is a fact, it is a very un-
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usua] thing. T would like to know
what is the peculiar genius attaching
to this gentleman that he is capable
of dischurging so many vital functions.
It is bad enough that the Secretary
of the Ministry should be the head
of the IAC, and that was being dis-
cussed the other day here. Now that
same gentleman in addition to those
two posts is to head this Tourism
Hotel Corporation also! All this
smacks of something very fishy, if 1
may say so, and 1 would like the
Minister to tell the House why they
are pursuing this peculiar method of
choosing people for such important
posts,

oft vqara fay : (areToret) s
AEIRT, ARG qTEG, A GEAT T,
F 9% graT wedl ¥ mw frwEAd &
e § g Far & | # o 9 fawa
FY AT AT E | BT aF Free farfer
FT gFa7Y &, Tg UF aga T AT
¥ 5 Fwew fofer wdm sgmt &
fau qefaa w@r aar a1, #few gar
gmA it gfaded ¢, 39 &1 /@A |
e grar @ fr gwr? wez & S e
Hqa grar &, IEET FO9 IS 5
wfawa faoft Ea3F & g7 79 gRm
1918 # T8 &9 IIMAT TAT 4T W
fesgeam &t ag mifast @ v af 4@
fr szt % Freea fofor &1 aeas @
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T FAT IgH T @ fag@ &1 A
T f& s fafer &1 @t 9% s
§ ¥z ox &7 fergram @ e nfed,
fegam & zig # *reew fafor g
Tifgd | IqF qEE wee fofer owe
a0 | I9 UFT F Q9w 407 ¥ 98 @
m fF gt @@ #1ee F aeas ¢ fasw
fergeart SR T IR waw fRar
S il

AT F1 TAHT AT § IR q@A
F AR GATL W37 qgT SITET IHTE HT
a7 7dY g®T € | TPArE z|fAa ady
dargon & f fergraa # #4071 w03
50 AT = WAT TUE gran § ford
TEE T T F7 B FT qeQET
78 qvde wgw faRwr wwefqat &
T AT AT | g qrE foraT W
e frwmads § @t ofsds deev
# & A9 0w wwa s
& FriFTO I I@ FT AE GEEEAT §
& a@T ¥ " arar St AW § WU
JETEl # ZW SEET §I A4 A9 | {9
G a1 AIYHT 9T AT o A T AT
qade £ fergeam § W ag AW
T &1 T FIEE FT & FaA 12 @
DA o F g T A&
T Tide ®1 d@d ¥ ag 9% anfev
T &, »ft gAY wfax agE 7 giae
fear 2, 399 I@H ¥ ag 9% Sq1feT
BT & & A1 78 TX@E gAT WA #71
wade gt gEw e sTeR #
TawT §HZ qT9T # AR Ayr wefAw
# ER | §F wiwHe F1 4T 10(2)
# qg v AT A7 & et gl & 1 orer
% %7 9gq AT qEU F WA
a0 F15 wia® a@Fr ag a1

ZA¥ 3@ &1 famre & wrawy @0
ATEAT | FIW F WG F | IAT AN
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FzaAt A FT YT AT £ | BT
forea & grar gy | Y wrAe AgT MaA<Er
¥ g @ar ¢ ag w0w FOT 66
T Fad KT qETT F A A ¥
F&T,AE IfaNagay Dl aw
F a7 @ &1 AfeT gara 7 o
feanfan #1 § s agi 97 78 q@e
Sifs gara he & Sawr 7w fadwh
werfgl ®Y quETy W I AT 3§
ag 9 gAY g e W § 1 Ag
AN TAEz § 9y FHA T fagarw &, v
¥ faars § ok & g fafaex
qgE & FFm fF IawT wET dTA
407(1) ¥ ag =nfuse & f& Fr§
Wt N7 ¢ g Afw wee ¥ afia
g, F% W odwe § Wi e F
Feafad g0 AR ag AAG FAL
R §FF & IAFT 9T A AT3EE At
T ghd &

FET fomgad & aie ¥ a1 38
wiisz 7r7A T & AT Y a8 e
gor & fr o $T & A9 1 TR w
I o fafaees e gaa A @i
s wrad  fofer w1 areas § qamar
2 fF a8 50: 508MT | TARIIRA W
faar & 1 Far gATe aw EwT A€ 7
50:50 ¥ WAV T qqT #17 §2T gHav
2 ? g9 TR F a1 §, W AT agr
@ aFw w7 qign e §
o IraT F fagey Fwfagi |1 78
qzdz 741 % | wag wr w41 4 fE oA
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® I WU
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& F7 AT 20T F 1 TEA AT AT A
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w3 fgrgeam™ &1 1971 vqry a1 s
A X R wT 1797 WA TF AT A
& mar § 1 ag aga wuwdT a@
o T g 4 v . s e R gy fawa
A QT NfF w7 F49 F0 uF gfa77T
T9 39 g1 AT | THFT AT 4G gAT
fF gq da ¥ gu Y R ST Y
¢ @ T ag & v g A
& 11 G = FT gHA STE T AT AR
IR A § fage @ 13 9@
& foar may o\ 77 F09 #0995 T
T A9F 9 S A1 T & | TA9 qTR
wfex gar & & gk i wfawra
& afrmfagt ¥ faar gafmar froamr
gu, fam w8t awg & seama few
gu, far @ &Y afq #1 9gmr g Ay
itz feax frar ar ag a3t & 933
&f T IT QT 9T ) ST gEE AR § A1 AW
g 41 | ATF AqE § A AT qv
ag & AT g1 omar € 1 5ad fag ww
YA & 7 § | A4y 7w 78 3
arq faear® @y ®Y sgaear @ §
®EE FT FOG FOG AS AT ATA §
s §few 93T gAr av 1 IEAY W
g arfad T ag & fo ofirar & @
agl, awefoan, swrer wifs  am ¥
Wegw AT{7 fimmo 9@ @@«
fepam # a8 @ W@ Y, TEFT I
g AT BN AT W@ g !

gara @t fafer & fax § =g
ag oot faa 7t & 1 w9 3 fe gurdy
feafe ot w7 & 7 g @AY smaTY
&Y gAT FUT TIY FT grav § | 9rH iy
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WX §2 & €7 ¥ gw a9 il W
faelt 7z % €% W7 § )

13.25 hrs.

[MR. DEPUTY-SPEAKER in the Chair]
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3T QU HUT AT Y HUAT IR
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¥ w7 ¥ farwlr awqfa ®, fawn wy
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% AL & 1 Frger T AV WIT FF AT
R A R A g
Y afY 1 7 &Y FOT T9AT W9 gEH
b @ fafor A aw) 5@ ¥

Y w§ (@rEie) o arfeE gAY
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oft v fy : anferedt e @t
| ofaE @ w8t § 1 WX =8 7
Y A g e W T g g
fafreex age aga ofom sw @ E
%1 oifgd & a8 wedw fafaex
AT F 397 AR T | fmy fafwr
N aEar § 39 w@t # feqr wAw
fgd |
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ATEY QAT T FHAT Y 1 AT AT AR
g Rt fqxr g av wwar @ o faefr
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MFIE R eI eIy
AGEY 2F qTAT HTE AG E oMW /G
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oF qiferft @47 @ & ) F07 w0
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FATET AT Jo Fo, To THo To
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A I 3% AgrAl § IF AT
IAET T FARL e A | ANy
gk fafaa Y a@#r & /et , a8
A T N w0

a9 WY qI€ F AG | gEA "
Q2 oy AT gue qoa faw §
T F AT W F AR gl T&
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7 oz 9 omg AW W R
Ig aw 40 THz fdz w1 anAw
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40 Tz F g W€ @Y | WA G
ffaa a & &7 99 g% AR 7 A
50 AT 200 z94 & J@w AN &t
WAY 5 AW 30 WE 200 &
Y WETT 4, afeT & @9 4 o
£ & ST 42 97 fF guId g @A
TR TEY a7 | faRe war A 9y
qfs & adf ar safae fofrn -
fral & Fdve &3 IE ¥ FT A faRey
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(@ SFX ¥ w9 2Wh fF @ a6 &
WRT IFIF 72 qRAT N ARTH
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TR A ¥IT 28 TEE FEW G
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A I wg & 40 Tva= frEe
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W 7 g & wgeh sl d,
MR A WadT FwT ¥ @ a1 ofeaw
¥FT ¥, 40 @< @7 § AT X
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a7 ¥ fEz # forfes ome &
WAy Fgrar 99 ¥ 3= faar g,
qengd fo &, wm ¥ favaw feamr
qU 1 AW F {(AwETE F FIT TGN T-
3 fRwi & g fEy WA ®
qre I HTVATHA FY J¥AT 37 &I H
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fre TNz, o e AW 1 @
maie W fa ag wiaa 4t Ha v
A Y oA ¥ g s
g & fe gat faw Wt wekw
BgTAY W F W 40 TERE f@e
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AT AT T AT, AT Lo To AT oY
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gt % g9 A 2,190 FAUT To furfaw
& fa2wit war & w7 ¥ four § fored &
fegem Y Feafagt A fad, 320 F0T wo
sfaa fear & 91T 1,870 FUR %o AfE
BT R HTET SHT AT T QT I
w5 a1, W & faduy wrr & &9 &
fear @ 1 7z §3w w7 g wfgd o
g ae ¥ wgm g fF 124 W3 %o
wifs o oft a9 faur =it wt
W ag g afgy @ amw &
45 FUT AT @A § | g WRHT &
L W 2 Bo 12 WMo A A FT
vt Fafi MW E 1 37 2 to
12 wio wf7 snfaq qiq grerzia=zT
4 fazdy swafasi 12 @ ¢

a1 ez & fargred & At § e
AT | A W@ i foqarss &
art # foeare & w2 1 oo frnamd
FY wEeqr a9 ¢ | 9 A favmamgeaw
# forqare wrfua fean 1 Sfe w1 o
IA F 70 T FAE e faAwr
#1979 F g a7 A wie § AfE
FN TEE W AT e ¢ I W
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T ¢ 1 FAR T AT AR & e
R T WY gW T AG a9 |@F, o)
FATe St 7 A oF A 4 A
YR HEt WY A AR oar T
qgrgT A Wy 4 & gwrd
S ¥ 40 AT & T0TE FRI | AE 0
20 ATG 4 AfHA AT FFAT F
gfam ad & Wt g0 g@ & are # fafma
Y & 17U O 3 AAT & o
# 20 AT T F AT A1 & Tfzd

T fawramzan 3 § ¥ FT AT
ye Sfaaq aamn § 1 wra fagard
¥ 41 aG AR JET A1 qF g afew
qffe & f JgrT a7 1 g IEw
ardy NG guadis Dy F aw FAq
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St g O Jfe O g
T AT @ AL HC G

ot <A fog 5w AR ¥ A
{GT foF 58 awieT Y ®UAT & I O
gee ¥ TF 43 FAT | AFT @@
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¥ Tg AN A T F gt NS
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T W agt g gifae g A T@
g1 A AT F oy o ed §
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& BT TAT & | oY arfem ¥ wgraw
fF g O fear & B wTe Ferew
NE F LT @ ], Frexw 3T Ay
gfaT T §, S| F fordr & fuforaa
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Q1 fafeT @ ¥ g anfey, @
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Fe e @ear ey a3 A%e & fmm
& a1 weE 33 faw € | @@ A W®
fe fafter & St =war geder fear oma
g AT T AT FE AT | 39 aR
Faqa A AR M AL 1 & g%
IR 2 wFar g FF S oz faofw
AT AT § aE EF H At Jrfed
IM @ & TP A g wfEE oWy
Wt wn gw fafer & w9z isw
WY AT =Ty
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TE F FAATI AN A FTIFTIEE AT
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s gur Afede gar £ 3¥ A1 A
oifgd | gEt T ¥ ag W ogwv
&gl gom & 99 ¥ gw A o o9
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W& | HHOFT w7gAT & fF 60 T@=
TR @S ¥ S, wiw dar 2w
FZAT & % 66 TRE IW F @O ¥
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AT A T 50 T 97 AT
o A1fga | W ¥ AW W g
50 9T TF AT F TEHI GO AT
wfed 1 7 wgw & fE g wfa
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ara & fAw 3 AT =rfey

CHAITRA 25, 1887 (SAKA)

of Transport 04y

gar fafor ag7 33faa 7z d
s g e & sfe SaEm @
21 397 Ty oz faar s ag o9 =g
a3, 79 fr @ 2 3a ¥ aga gwfq
FY & | T AG W A, IAT AT By
q, AT G 2w A A E g7 H o
gl T 4, AT gGAT q@EAT F o
g & &1 3 3§ fav faevd
¥ &1 99 & fofm &1 sy
N T & | FE A ¥ ARG, w&@e,
S 8 wig qnm ¢ gad
ATEEY A &1

¥ oF Q| WX AE AT AR
g f& ot fefaw fopmgadr ww=dr &
witde fFar 39 w1 A qrE Trgasd
F a4 fFar ) o @ ¥ arg
IqET AT OTE IEEEE F  gmR
W T AT I 99 & qE
fear | wa 9 & A wE AU A
@1 | T AT 9 98y N9 R
fgw qr fF 39 1 NE 716 Y
F g @7 AR A 9w sed
IJq R FI@T AT qg TS Frao |
qg o Armaa Freat g & o) frm
T W F FFAT Y 37 far qav
Z, 3 M wiw g =fEd, W o)
fegam #t A O T wW oA
7 & o A & Ay 3% °9g 36T Prm
xrAT FUfaT

o ® UF &a WY A AT w7
AT ATEAT § | |9 A@ATT H TFTER0
fr orfeeara s 9 # fafer F ary
guMizgr o g1 & 379 fm wgd
qgATT § Q1 g1 5 A4rgm A AW
FETT T FT WY Jo Fo & @IHA
o 6T 3 1 AT A frfar @ga -
&7 Y 1 afirar ot gwrer # frmea
F1 T fafer # 9= % @ gAa
a1 | gra fag a7z & aw %1 HF o
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IR ¥ G & IM AL 7 AT
sgamer & fawrg ® WY AT w1 IT &
FVT QA BN AT VIR | W19 59 AT
gummg E AN FE At v m Ay #
AT wEAr § 1 nfEwara & atg =
& 0TS AT FF TF FAT 1 T ATqT
¥ g & afmae @A =fgr a7
1 gATdy afer wgw wrw fedw @,
TR W AT ATAT AV W AT AEFRY
ZrEY 1 Fw A Az w08 war fagw
A7 FAW & AT FET @A | WH
farqeaT@ & Amwa 124 FUS WA FI
FIIA &7 AATA & | 360 FUT TEAT AT
fafqr @ dma % arer gw N9y daadiy
A H AT3T AR ATH §, ¥ W AV
N FGE & Jrg IsEAAT IA AT
fergeama agT AmET

Shri A. V. Raghavan (Badagara):
Mr, Deputy-Speaker, Sir, there is a
state in this country which has been
neglected in toto by all the Minis-
tries, including the Ministry of Trans-
port, and that is the State of Kerala.
The story of the second shipyard
shall ever remain a monument of cal-
lous neglect by the Transport Minis-
try. We are now told that an agree-
ment has been signed with Mls.
Mitsubishi Heavy Industries, a Japa-
nese firm, for conducting a basic sur-
vey of the site and preparation of a
preliminary design and detailed pro-
ject report, the first essential steps in

the construction of the shipyard.
Why was this esential require-
ment delayed for so many
years? Today we are asked to

wait till the 30th April 1968 when the
report is expected to be ready. At
this rate, can anybody give a guaran-
tee that this project will be commis-
sioned during this century? It this
project was proposed in any other
State, this shipyard would have
started functioning long ago.

The programme of inter-State roads
and roads of ecomomic importance In
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the first two Plans provide, among
other projects, for the West Coast
Road intended for improving road
communication facilities for the peo-
ple living in the coastal belt. along
the West Coast. This road was de-
signed to pass through the States of
Maharashtra, Mysore and Kerala.
While the entire portion of thc road
in Maharashtra has been completed,
including all the major bridges, in
Kerala not even 50 per cent of the
bridges have been completed yet.
We do not know when the remaining
bridges would be taken up by the
Government. As this is entirely a
central project, I do not know why
this work has been delayed for such
a long time,

The question of constructing bye-
pass roads and aproach roads is ano-
ther dismal story. This is a Cen-
trally-sponsored project and there cam
be no excuse for the delay in com-
pleting this road even during the
Third Plan period.

In Kerala a project to extend the
West Coast Canal from Badagara to
Mahe was undertaken during the
Second Plan. Inland water trans-
port ha; a vita] part to play in the
State of Kerala. The waterways in
Kerala connect several minor ports
and the major port of Cochin. Yet,
the progress made so far to construct
the Badagara-Mahe canal is far from
satisfactory.

There are exccllent possibilities for
developing Beypore in Kerala as am
all-weather port. 1¢ this work is
undertaken the congestion at Calicut
port will be relieved to a great extent.
Besides, the area from Calicut to
Beypore will get a fillip to start new
industries. The cost of transport of
tiles and timber will come down.
Will this project be undertaken at
least during the Fourth Plan period?
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The construction of a pier and
lighthouse at Badagara have not made
any appreciable progress, The pre-
paration of the design and approval
take undue delay. 1 would request
that those works may be completed
without any further delay.

1 would now like to focus the atten-
tion of the Ministry to the neglect
of tourism in Kerala. Kerala has
many tourist attractions and it proper
attention is shown. 1 can assure ycu
that we can have , Switzerland in
‘the East. But due to paucity of
funds and lack of proper publicity
and air facilities, it has . not been
patronised by foreigners. 1f proper-
1y developed, it has tremendous pos-
sibilitics. As yet in  Kerala the
Department of Tourism has not intro-

duced regular sight-seeing tours.
Can it be that home tourists are
Yacking in Kerala. Daily tourist

«oaches from district headquarters to
important tourist centres are bound
to be popular. To begin with, they
may be operated on all holidays.

1 find from the Report that the
Tourist Department proposc to import
fifty air-conditioned cars to provide
better facilities to overscas tourists.
“The Report further says that the
Indian Tourist Transport Undertaking
will operate tourist taxis in Delhi.
Bombay, Calcutta and Madras and, if
considered necessary, in certain other
cities such as Agra, Jaipur, Auranga-
bad etc. Why, Sir, is this omission
of Trivandrum, ‘Bangalore and other
important South Indian cities? These
Dodge-Cornado  air-conditioned cars
should be operated in all the States.

The development of transport co-
‘operatives has not made any head-
way. The provision in the Motor
Vehicles Act in the matter of grant-
ing licences has to pe amended to
encourage the co-operative sector in
the transport industry. There ic 3
proviso ;;: the Motor vehicles Act
which says that, other things being
equal. preference shall be given (c
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co-operative transport societies. But
how can a newly fromed co-operative
society complete with established
private operators? Existing operators
have many qualifications to get pre-
ference over newly-started co-opera-
tive societies. They have experience,
finance and many other qualifications
which a newly-formed co-operative
society can never possess initially.
Hence, suitable amendment has to be
made to the Motor Vehicles Act to
encourage co-operative transport so-
cieties to play their vital role assign-
ed o them in the Plan.

of Transport

In conclusion, | must speak out my
heart on behalf of the unfortunate
people of Kerala who have neither u
representative government nor a rese
ponsible Cabinet Minister in the Gow-
ernmeyp( of India. Therefore, it is up
to you to act on behals of the people
of Kerala. You are ther¢ for the
people and  therefore, your respon-
sihility is great. I, therefore request
vou to consider the problems of
Kerala sympathetically and to do the
ncedfl

V" Dr. Sarojini Mahishi (Dharwar

North): Sir, the Ministry ot Trans-
port embraces many &n important
activity in the country hesides trans
port itself. 1 would like to dwell
upon the particular aspect of the
Department of Tourism handled by
this particular Ministry,

India is a country consisting of
very beautiful, natural, picturesque
spots of beauty throughout the coun-
try ay also places of historical signi-
ficance. The Minister has taken a lot
of interest and has displayed great
enthusiasm also in the activities spe-
cially with reference to tourism.
But with the interest taken, enthusiasm
displayed money invested and the
time taken, T wish we had got specta-
cular progress in the Department of
Tourism. But to our misfortune we
are not able to find that and 1 wourd
like to bring to the notice of the hon.
Minister # few points which. T consi-
der. have to be brought to the notice
of the Ministry for proper correction.
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The Depariment of Tourism in other The Report mentions that hotel

countries 1n the cast, Egypt, Lebanon,
Japan and such other countries, we
find has boosted up tourists by 200 to
300 per cent, but in our country, as
compared to the figures for 1963, we
find t' .t thoe is hisdly a rise of 12
percen.. oo of the facy that
there - o .aaic: or physical limi-
tations for his purucular thing, the
rise i3 only to the extent of 12 per
cent and that also is not reflected in
the foreign exchange returns. I wish
that foreign exchange had risen
simullancously to the extent tourism
has risen in this country,

Ag my hon. friend in the Opposi-
tion just now mentioned, orders have
been placed for 50 air-conditioned
cars to give better facilities to the
overseas tourists in this country. The
extent of amount invested in adver-
tisements in America has risen from
Rs. 5 lakhs to Rs. 20 lakhs and the
expenditure incurred by the Depart-
ment of Tourism i; t¢ ihe wane of
Rs. 2 crores of which 50 per cent
is in foreign exchange including, of
course, the expenditure on foreign
offices, tours, trips and such other
things. In spite of all these things,
the Department of Tourism which
brought in foreign exchange and
which stood fifth in the list of items
that brought in foreign exchange to
the country has gone down to the
ninth place whereas cashew nuts,
leather goods and other things have
shot up in bringing foreign exchange
to our country. 1 appreciate and
congratulate the performance of the
Commerce Ministry in that regard;
but, at the same time I would have
been happy if 1 were given an op-
portunity to congratulate the perfor-
mance of the Department of Tourism
also which could have brought in
greater amount of foreign exchange.
I do not know whether this has come
to the notice of the Minister of
Transvort. Anyway. T wish that bet-
ter attention had been paid towards
this particular thing.

capacit, in this country has arisen in
the previous year only by 130 rooms.
What a sorrowfu]l picture it is? In
such a vast country when we find
daily in the daily papers advertise-
ments for construction and opening
of new luxury, de luxe hotels, which
of course ought to have materialised,
we find that the capacity has arisen
only by a very small extent. This
work of construction has been en-
trusted, I do not know, to how many
agencies. The Works and Housing
Ministry, the PWD, is also intercsted.
in it; the Hotel Corporation is inte-
rested in it. If one thing is entrust-
ed to one agency, that agency can
be held responsible and the respon-
sibility can be fixed; but if it is en-
trusted to a number of hands, it will
be very difficult to sec that things
matcrialise.

W¢ find that a new corporation,.
call- | the Hotel Corporation, has
oo formed. As my hon. friend in
the Opposition pointed out, 1 do mot
know which hands the work of hand-
ling this particular corporation is
going to be entrusted to. It is not a
matter for amateurs to handle this
thing. We wish that the services of’
experienced hands in the department,
who have put in years of service,
will be utilised in this department.

I would like to recall the state-
ment made by the Minister on the
floor of this House on the 24th March
last year saying that there are tenur-
es fixed for certain officers in the
Department of Tourism. but the same
thing was put in a different way om
the 22nd December last year name-
ly, that there is no particular tenure
for an office in the Department of
Tourism. 1 do not know whether I
am capable of grasping the consis-
tency betwcen the two things Any-
way 1 wish that the valuable ser-
vices of experienced people in this
field, people who have put in service
abroad also. will be made use of.
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«¢ Any favourilism or partiality will
not be gn asset to tourism and to the
development of tourism.

Op this occusion [ would iike to
bring to the notice of tne hon. Minis-
ter—it may be a mcre coinciuence—
tiat the top four oflicials in the De-
partment of Tourism come from one
and the same State; the six heads
of offices o tourism abroad out of
nine offices abroad also come irom
the same State from which these four
officials come. It may be a mere
coincidence also, bhut 1 am bringing
it to the notice of the Minister o1
Transport. If it is a matter o send-
ing any delcgation abroad, say to
Korea for the PATA (Pacific Area
Travel Association) Conference, it is
again the four officers coming from
this very State who ure sent abroad
in spite of the fact that officers who
go abroad and attend the conference
are required to come back and offer
their services for organising such
conterences and also help in boosting
up tourism in this country. These
things are to be properly looked into
by the hon, Minister,

Now I come to the soaring prices
charged by hotels which may not be
a very encouraging factor for tourism,
In spite of the regulatory conditions
imposed by the Department of Tou-
rism, namely, that any hotel which
has received any aid—moral, mate-
rial, finanvial, whatever sort of aid—
must abide by the regulatory condi-
tions; but in spite of that, we see
that a hotel that is going to be sche-
duled and inaugurated has put in
very fabulous charges, exorbitant
rates, to the tune of Rs. 50 to Rs. 70
for American style and morc than
that for the western style excluding
the other things. These are only for
accommodation. I do not know why,
having evidence in the Ashoka Hotel
itself that these cannot be morc than
that and in spite of the fact that the
cost of construction of rooms and
other things is not more than what
we find in the Ashoka Hotel, these
should rise to such an extent.
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The number of western style hotels
which are very popuiar among t.u-
rists is very much less in our country.
The number of hotels into which -he
Hotel Classuication Commitice went
and classified these is only 180 or so
out of which hardly seven hotels arc
five-star hoiwels and  only one is «
de luxe hotel.  With meagre facili-
ties available in our country, only
beciuse the demand is great and the
supply is less, can we fleece the tou-

rists and charge such exorbitant
rates?

Last year when the Price Kise
Resistance Movement was on the

Prime Minister appointed a Restou-
rant Pricing Committee. The Minis-
ter has not referred to this Pricing
Committee in the Annual Report;
not a single word has been written
about it. I wish that some repoit
would come from this Ministry as it
is a body constituted under the gui-
dance of the Prime Minister. I hopc,
some report will come from that
committee.

In order to classify hotels in this
country so as to give better facilities
to tourists, a special committee call-
od the Hotel Classification Committec
was appoined. In his answer to
Question No. 464 on the 16th March,
last month, the hon, Minister was
pleased to say that the Hotel Com-
mittee incurred an expenditure of
more than Rs. 1,09,000, toured round
the whole country, took more than a
year and prepared the report. This
report is not presented to the House.
The report ought to have been pre-
sented along with the Resolution of
the Government and some thing
ought to have been implemented also.
The Minister was pleased to say that
the recommendations were accepted
by the Government, in toto. I do
not understand as to what is meant
by the words ‘in toto’, whether any
specific recommendations were ac-
cepted by the Ministry and if o to
what extent they have been imple-
mented. Even if the Committee had
gone beyond its terms of reference
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ur even if those recommendations come to light. Things which

also have been accepted, then of ought to have come to light have rot

course, it is in the interest oi hotei
trade in this country. Now, I would
like to compare the recornmendation
made by the Jha Cummiitee whici
were 1mmplemented within a fortnigut
¢ven though that commitiee had gone
beycnd the t.rms of reference be-

cause 1t was in the interest of tae
hotel trade in this country. There
fore they were implemented. But

anyway, m this case also, I wish that
Government would have placed this'
particular report of the Committee

14 hrs,

Shri Raj Bahadur: The report of
the committee headed by Diwan Cha-
man Lal was presented and all the
action that we took on that report
also was presented to the House. 1|
think the hon. Lady Member is re-
ferring to tne actual classification ol
hotels which we did not think was
advisable on our part to place
.on the Table of the House.

Dr. Sarojini Mahishi: I would like
you to reply when you reply to the
.discussion. Please do not take away
my time.

Mr. Deputy-Speaker: The hon.
Member's time is up,
Dr. Sarojini Mahishi: Just five

more minutes, Sir. 1 was referring
v the Hotel Classification Committee,
Sir. That report is very important,
on which the hotel  trade wus aiso
represented and that is very impor-
tant from the point of view of the
tourists and also the hotel trade in
this country as we are trying to
boost up tourism in this country.

Shrl Basappa (Tiptur): They are
having a Reviewing Committee also.

Dr. Sarojini Mahishi: Things which
ought not to have come to light, like.
for example, the CBI report. have

vome to light. In this annual report
incre 15 referepce to this particular
revicwing  committee,  which,  of
couise, IS not very essential, accord-
wmg to us. 1 hope the House will
appreciate this point and will be
favoured with this report of the Hotel
Classification Committee also

Now, Sir | would like to say a
few words regarding the National
Highways in my State. The Minis-
try of Transport crobraces many a
‘ievelopment activity and 1 cannot
speak on all the things, but this parti-
cuiar point, 1 wish to refer to. The
hon. Minist  for Transport was kind
chough to go to the South and inspect
certain places and see various spots
especially on the West-Coast Road and
the other roads, ore-carrying roads in
the Mysore State with reference to
which the Government submitted an
abstract of Rs. 5.57 crores sometime
earlier. The estimate of the West
Coast Road conne:ting Bombay with
Kanyakumari was without taking in-
to consideration the Kumta-Balaguli
Section and the improvement to the
same road and also widening of this
particular road with 38’ formation
and 22' B.T. Carriageway. That has
now been included in the revised esti-
mate. And the hon. Minister was
pleased to appreciste this particu
revision in the estimates also. I hope
that the technical sanction and neces-
sary financial sanction will be expe-
dited so that the work shall be taken
up and be in progress. This West
Coast Road which is connecting
Bombay with Kanyakumari is very
important. It goes via Goa, Karwar,
Mangalore, Cochin and such other
ports which are very important and
this widening work should be taken
up immediately especially Jecause
that connects important ports also.

1 would refer to two more points
and then conclude. The ore carrying
roads in Mysore State fetch good
amount of foreign exchange and they
should be immediately attended to.
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With reference to Banasandra-Has-
san-Mangalore line, where the forma-
tion recommended is 36' and 22' B.T.
rriageway, the proposal has Dbeen
submitted; and the Ministry, i hope.

will appreciate  the need  for this
work. It runs through a very big
forest and 1s in an area of neavy

tainfall. Therefore, there is neces-
sity for the widening of this road. I
hope the Hon. Minister will appre-
ciate this very well.

The other one is the Talaguppa-
Hannavar Road. An abstract of esti-
mate for the formation of the double
carriageway was also presented.
Even if the Ministey is not iaclined
to accept the double carriage lane I
hope he will try to expedite the work
of the single carriage lane for carry-
ing ore. I trust he will try 10 get the
consent of the Finance Ministry and
cxpedite the same,

Then 1 would like to refer to the
National Highway, No. 4 which is
declared as a highway of strategic
importance. 1 am referring to the
diversion of this No. 4 National High-
way with these diversions at Greater
Bangalore. Kolar, Greater  Hubli-
Dhrawar anq Greater Belgaum. This
also must be immediately attended
to. This is very important road. I
am not taking the time of the House.
As it is a very important road and
is of national, strategic importance I
am referring to this particular point.

There is one more point which 1
would like to mention, and that is
about the Road Research  Station
which wag promised to us. I think.
T am using a strong word. This was
communicated by the Planning Com-
mission in a letter to the State Gov-
ernments and also to the Central
Government, that 5 Road Research
Station should be set up in Mysore
State for the proper utilisation of
the materials available for use for
the widening of the road. That has
not materialised. I hope the hon.
Minister will take al] these things
into congsideration and will be kind
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enough to give immediate technical
aj-oval and also see that financial
approval is obtained immediately.

Shri J. N. IHazarika (Dibrugarh):
I congratulate the Minister for his
taking up certain schemes in the re-
cent years for the development of the
transport system in this country,
part:cularly 1n the eastern region.
Sir, sometime back, one of my pre-
decessors, Shri Gupta said that he
could not appreciate the Govern-
ment's decision to  purchase equity
shares in respect of the River Steam
Navigation Company, but 1 think,
Sir, he is wrong. It is now proper
time for the Government thaty they
have come forward with the scheme
at least to purchase the equity sharcs
from that company.

The history of the compuny shows
that although they gre foreign-
managed and somctimes managed
well yet sometimes they failed mise-
rably. During the past trouble from
the north, when there was a strike
in Pakistan by the crew members
there was a great trouble in the
State of Assam in respect of sup-
plies. Actually the State suffered
quite a lot on account of thay strike.
The management failed at that time
to come up with preper s hemes in
order to stop this strike. Therefore,
Sir, half nationalisatior by purchas-
ing equity shares is 3 welcome ges-
ture for which this Government has
come forward in the interest of trans-

port,

In this company most of the per-
sonne] are Pakistanis: steps should
therefore be taken to nationalise or

Indianise the crew members. Where
their number is very large, where
they control ships =zt all places.

wherever they are, whether in India
or Pakistan, they go on strike when-
ever they like. Therefore, steps
should be taken to Indianise the per-
sonnel as soon as possible because
we cannot depend upon them cent
per cent at least at the time of
emergency. If there 's any trouble
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between India and Pakistan I am
sure, the ships plying at that time
in Pakistan probably wor’t be able
to coiwe out. Therefore, this aspect
of the u..i.on should be remember-
ed by our Government, and steps
should be taken to sce that nationa-
lisation of t'- company itself is tak-
ing plac; as soon as possible. This
Ministry  has  constituted several
transport bodies like Central Road
Transport Corporatiun, Inter-State
Transport Commission Ganga-Brah-
mapuira Transport Boaid etc. These
are very welcome measures which
have been taken in the interest of
the transport industry iu our country.
Particularly, Sir, this has been felt
by Assam, Bengal ara North Bihar.
The activities of these organisations
on the roads are very much felt by
the people and particularly at the
time when the country nceded most
these kinds of transport facilities.
The Ministry came forward and pur-
chased the fleet of vehicles and start-
ed plying it between Calcutta and
Assam. This will solve the transport
problem of Assam and the rest of
India.

1 also thank the Minister for the
new project for which they have

sent proposals—to have the inland
transport system extended between
Brahmaputra and the Gunges. The

conncction of Brahmaoutra and the
Ganges should be done as early as

possible. Whatever the hurdle,
financial or otherwise, is there should
be got over. These two rivers

should be connected so that we can
have a very well-knit river transport
system in our country,

1 thunk toe hon. Ministcr who has
stow,, ome grace to have certain
river ports developed in Assam. Our
friends have spoken for thce develop-
ment of big ports like Kandla, Haldia
and all those things. T am talking
of the development of smal] ports on
that isolated river Brahmaputra. He
has developed two ports, one is Jogi-
gopu and the other i; Pandu, for
which he has made some provisions.
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He has prepared projects and I think
the development of port system in
Assam will be complete if he deve-
lops another half a dozen ports on
the Brahamaputra rmiver. He has
made a provision in the hudget for a
dredger-cum-launch pool. This pro-
vision has not been utilised, as the
Report says during the last year or
sa. 1 think this provision should
have been utilised where exactly this
should have been wutilised. This
should have been utilised on the
development of Brahamaputra river
The last port of Brahamaputra water
system is Dibrugarn which has been
closed since the last earthquake in
1950. Since then the Dibrugarh port
has not been used at all. Therefore,
this dredger should have been used
properly there.

Moreover, not only Brahmaputra
river but small tributaries also
should be used for navigational pur-
pose. There was a multi-purpose
project adumbrated by the Govern-
ment of Assam and later on probably
the Irrigation and Power Ministry
rejected it on some grounds which T
do not know. There was a proposal
for the navigation of the Buri-Dihing
river. That has two important places,
one is Naharkotiya where there is an
oil fleld and the other is Margherita
where coal is produced. If the Buri-
Dihing river is developed for navi-
gation purpose, it will be very useful
for the oil industry g5 well as the
coa]l industry. T request the hon.
Minister, while he is taking special
interest in the river transport sys-
tem in Assam  that he should also
bear in mind that gmall rivers are
dredged and they are made naviga-
ble so that industries of nationa!
importance are given facilities for
river transport. Even large quant'-
ties of tea can come from those areas
by river transport if the river trans-
port facilities are given.

Then. T would request hin to start
a shipyard in Assam also. A shipvard
in Assam, in a small way. will be
very useful for the purpose of deve-
loping small shipping industry =2nd
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river navigation because in times of
emergency we cannot depend upon
the privilege which js, at present,
given to us for river (facilities
through  Pakistan.  Therefore, a
shipyard, in a small way, in Assam
will be of national importance.

I very much thank the Minister for
the steps he has taken particularly
in the Assam region. But I could
not appreciate his work with regard
to roads development. I um speak-
ing about upper Assam region which
is particularly bad. Since the last
two or three years the (vads havc
become so bad that sometimes it iz
difficult for vehicles to toss througi.
These are national highways. Money
is not granted in time. If you go to
the engineers they say that Assan:
Government have not pussed orders
for financial sanction: or udministra-
tive sanction. Then, if you go further
to the S*ate Government, they say that
the Central Government hag not given
the approval and, therefore, itis being
dclayed. For the last two or three
years, some roads have not been
touched for repair work for want of
money. They say that the Central
Government hgs not sanctioned the
money. This is really a very deplor-
ahle condition.

Again, if we complain to the Gov-
ernment of Assam for not developing
the roads anq for not improving the
road conditions, they say, there is no
tractor available. When the emer-
gency arose, all the tra~tors of indi-
genous origin were freezed for  the
purpose of defence and also road rol-
lers were not available for civi} pur-
poses. Scme brok-n and out-of-date
road rollers were requisitioned for
Assam and they were not of any

use. Therefore, the road system
in Assam is very much suffer-
ing. Not only the national high-

wavs but alss the State roads are not
being properly looked into.  In the cir-
cum tancee I request the Minister to
see that sanctions are made ag timely
as possible and that he should also
make ¢ good allucation for the State
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Government from the Central Road
Fund besides giving grants for natio-
nal highways in Assam.
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ST #Y T AL 51 2TH B G AN T @
2 qga F 715, IAwT A & qray ey
@ as ) %7 g ) ool ¥ I $
fewteque €1 QT § | WO S=2W KT A
wrga facgs &1 drs v 1 AW 108
A AW -
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1963-64% - | LR
lyiccred qwquvr:

1964-65 7 2.50 qT®
Y g ¥ w4 fe o & for
TAfTAT 1963-64F  ¥B AR
ufedew gradfea

1964-659 - . 279TE
W9 §IY FYTET WETAER F7 faAqT 1
THUfEEY 1963-64F 40 WE
gfeiis wwafesT

1964-65 7 25 A9

ey 2w & fa¥ vy aga & w9 @A
% | WETTS FY GI9Y A9 1963-64 F
40 & Fo feur mE FOU |}
gt w1 ardy qzw W A& E ) & an-
&1 g 5w o fewdiegem g #
ag facga ardfag ghav @ 1 sad foa
¢ wgfga a8 1 wedfaE o
g o & fafrer e A T X &
W fo#T S gt 9T g @ I w9
¥ g a8 fdiegus gar 3 1 A
108 9T Mfsam 14 @ FTTAD TG
q@ 7% | w5 R A HfET FAAT A0
frar @ f& gmaY @1 1963-64 F T
¥ Y faar v

@ TR @ T AT & TEa-
o &1 | & wwmar g 5 awro-ae?
AT 97 977 A9 ATHT TH AT T
|y ¥ gEdT TES WY S § | IAT
TERFH FA F fod O A [amar
STar & 1 wew wdqw 7 Y o Gro fay
T o A ST A | IR F R
B9 BHET TENWEHIT FT AT | 3§ 9T
AT A aany f& oeaw i @
ST AT AT T | GAR T 25 ®IW
97 WY [ § | SAw qIEy
§oag g & 5 oS omer A
wfew ardf & fasw g 7 9% v
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wet T g1 o 8, TR TNl
A L gEfad T A N Afx § e
e afed | @ % osrwagd e
STyt srgt TrEfreor g & e gt
gt AwAIEvE F ar Ew A T F

ot wo wro Wt : (wewn) : gw-
ww "Ry, & WO @rq el
X TF WIEQY FT AV ISTAT ATEAT
§ | T Ee X g R o 1| WE
Tt & faars R ¢ oA @Y @
UHITH T FTHTL AT I7 FCFTA |
# wgaT wgan ¢ fw wsaEco ¥ ogw
R 2@ § OF A @A § 1 A
HyrT & weaT T A o I A
T 3 Ix 9y § ¥ I e
ey ¢, O feafa & qoam oA €1 wgy
& AN Jreae X § W ag W
AT T A AR E I aEH 7
AT AT AT e freAT STHA g o

ISR WP : §7 97 A4 sqaewy
1 977 g I=AT G 1

o wF : T e ag & o ooy
¥ T & ¥ fEmar s wrn
g Irar ¥ | o g § awk Hgw e
UF X § 94T AT A OF WY X @)
Y | WGt gt weErawIor gur § gt
agt AT W R Gwd kg A
wgt T Tt A g & A
HET AT D A 9T AT adw

woet & 1 v AT # awwen g fe e

Foor ¥ 7Y A A & aefaw
FHF AU A9 F q g f AN Y
HII® AT AT WY T ) e
Ik dar SRy | wemETe ¥ fay
®eg w9 ¥ dar qerEr § Afw o &
o\ & T & 1 Tt & A A
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wa 73 o7 a5 it w1 o) g W
A1 GFET AT AT § AR T FY AT AT
g A A W 1w qTa @ AR
& A e G2 g o gafed Rrac
o o A DY el dew & -
O F A Afr ¥ 3w w1 AW A
& Tfed

@F qE e gridw & famio
A AT gt @ EE At F o ey
a1 sy af F1 & ) o2 AU 9w 13
@ Hiw & Frww grid ¥ e wd 14
AT & AT A E | xq H ATH
STTET £q7 &1 7 T, T ¥ aww
¥ 748 wrar 1 & 3w @ w1 AR frde
*T Wl WEIRT FT O WTHIST &IAT
g g & wrra-madt O 9 A
aft & YT et A § ) v A4 aga
afr & agiE 1918 § gF IOT T
o1 | TG TR WY wew 1A &y I
I Y g § @ 913 618 AF A%
s ax g &) 7 & AT A 9T
@ o @ ¥ 1 o gEu faw e
e faw wg3 § A & qreq Ffora
A 7 1 2% ATl A 2o e oy I
q | ag A W T w0 AT
IF 97 a7 & Hew woT wr ) @
|/ |15 AT AF T {6 wag 88 TOF
% $few T3 @A &) AT R W A
AR AT T E I WA
¥ wr% du1 7 71 ¥ a7 wfzaArt 39w
A @ & & g g g froaw frr
A wifer | 5 wd fAr w= g
o fr § 1 " o = § R oaw
wf gEATd 7 71 Ard AT ey ==
sredfY 7T 7 ACGE A AT TAFT AAATA
1 ST Ty &< & F fogdy aw oft
*T 97 W ¥7 /T A w7 g e g
T8 93 g T frdes & fay ot aga

e §



9515 D. G—Min.

[+ =]

T & gfom ¥ gy # 39 w7
ST g | i v g Fafon &
SKTORY THT G T HIAT 1 /Y 1962—
63 ¥ 9.62 FULT HTAT MIT 1963~
64 A FAWT 20 FAT AT | AR
A 1964—65 ¥ I7 dF & 10 FUT
&o W AL ) B FIIW H &Y IO A g0
Fgr om & f5 gfree s wy a7
WO WY | ST IAT SATRT § o
ol TEET X AT WAL AR HET Y
o zfiee Efww agar & =iy 1 T
FAT W TH g4 § FD a0 G100
& T 2 FC §, FAA q w1H TG
AT | qF HTH JT FIA G TRIE | A9
veadfegraeaam Ry 8% fay
g FTeaeA o7 famto Iy a1
g 4@ WA @ Arq g & o T oy
T g1 g% fay sg fear s@ &
FIGRYA q97 @ &, a1 Fher T @
& a1 f&T wiem @ & 1
qﬁﬁ'}r ﬁl’(‘ﬁ"(‘!ﬁ, W F AT HY
I TUNFT G § | Wq A wE &
T F FTGRS T 7 qIT Ty §
A BN g 7 HRA FERNWA w7
AT I51 A7 § ot qTA 30 i fgeed
AT 71 Y A I TATY T ST 3 qTF
¥ 1 78 B Bt ar § foaad dar awaix
a1 1 FaT AR AT $vEl & qgr
¥ ooy guidRen g AT F
¥ HY ¥@ FT9 F1 T gFA § 1 o gL
FIC e &1 fawEre Y & 1 ag away
& fr mwdrer w9 feeeT vt § At
£ FTH 1 I EAT § | ;S fA7 Iy
et ¥ Fgr & FiF Y BTRA SR
T FEY WY § T IF A &

Wo Aio Yo AW (ATIYR) © FEY
F o aramm e
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S W gwafar MR
TR qg I AN § A T TG &
@1 VI @rd ofaqr g qs FT )

& ial Y 3% @ W1 wT sqn
qHfaT FIAT AZAT 7 | q@E R AR
w1 ¥ faar &3 9 A1aTaTa F7 a6
T R ATF FE R AT F
fomrst FaRg ¥ IAT AT EIZ 1 I
fat #§ stavar T w1 91 @
aeat gate a9 fod urf @ e gas
FE R oF e 1 4feT 99  qaw
sER & A 7o A fear @ 30
aga et & #wgr srav & 6 g I A
# g fFar smdm afer 9w & gare
Ffar e d g & SraaT I
gfF @& fad wm &« fear
aw § gfiew F avw  =m fa,
GRA TFERA FAH A W 2,
Afe Y gt Far & S fF oy
QAT & RTAS & qoofq aray § 36 fay
o1 ¥ w4y T | sE Ay gfamrd far
o A 1 gER g &
foar

W ¥ AR A A AW FT A
DA IWFaTT H FgT g %
oq1q F1 o aver st @E & graT Iar
t S ¥ ¥ 15 wiawa g F frw
¥ P ST ¥ qAr & A frem §
AT AT R 1§ % AT T AT T ¥4V
fem &\ W ¥ g fawrarec
w1 oF fausrd 1 I8 F T u
foeg g7 1 g Tiw F @ ®oA
WY {YAT TEE Q0 TE F O E
JAT ¥ MET A FY G A AT FgA
e oo oE faems s ¥ e @
g1 S fA RN AT @
froad M @ g @ ww g fE
% 9y 1 freafafo s fafie
¥, T 1-2-1965 A% T A€



9517  D. G—Min,

[0 | I FT AT §Y @1 WK I FEAT
EEICEIE CRGEAR el GRS i
wa F1 ffor e iy gAY & & ww
197537 1980 IF 7% Fai g qT4T |

ot Tyme fag & fafer & ae &
T

TR g agT g ar & 39 & qar
o o wga @Y @ AT g am & fag
agt fofawr wgr & 1 wgi fufar & &
2 9 BT ¥ IT A T A
fear |

# foormozw @A M@ er 6
agi Y geiaeqr | | ¥ wwr
TOTE ft @A AT 9 4 Agh WY
A g | N F R § 7 v
arw 93y § {5 waw . e &
S & g | 78 T gd @ FAR
AT Fw i oo & g #, 9« fw A
RN BE WEg iR
A

W1 w0 g faerd qAn A
am g, & Sgar g f5 9w w9
TAAT AT | T qTT F HelY wERw A
T | @9 W 98 ¥ | I A
1 3w i foeg et &y
SEICEIGEE SRR A e

1965 ¥ |qTEAT |

TR WA : WY T AHT Y
o

Mtowy A e i wwT w1
A

oz e F aX & w9 FgA § |
79 7 Zfeew ¥ faw ey, aror W,
A AT Aif TW AT WA @AY
F @ &1 afeT og 3 fe wg aw
% faqd qU ® § A fF Ageaget
261(Ai) LSD—6.
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% v = fasfam 4 fear smar
AR AW A T 74 & e AgwET
FT qga woOT W § | A N qga
gyt wqr & 3fET agt ¥ A aramEm
F sgEeT W | AgT o & g gars
FE FY AT AG R | ¥ J 0w o
aTY ¥ Wi AT FY F, A I9 A IO
fe v agr o ¥ fag gard sgor W
wEeqr g, #Y gy A, a1 99 A wv
f& & g3 s T ¥ A A
A T & AF AT A LA *
w7 AT qgT A AT WATRY 1 Ay
ug feafa wig 7 § | Tgmw ¥ @
F wivforr Wi Wt gam wgenget T
£ S H feaqy s wfgy o
@l WA A & fag gard s #
saeqy w0 Aifgw | wW@ifs @R E
fazeft qreft o qEem Al W

T Rt & ag & grdar w<@r
s miwm ad & i ot agex
Hfow der ® FAT w7

Shri Maniyangadan (Kottayam):
Mr. Deputy-Speaker, I rise to support
the Demands for Grants of thig Min-
istry. Though there are various
short-falls to be mentioned, in
my opinion the Ministry has done a
lot of good work for the development
of transport in the country.

Coming to major ports, reference
was made to the recent reports of the
Estimates Committee. T do not want
to go into that, but it is disheartening
to see that the progress made for the
development of these ports is not
satisfactory. 1 may make  special
mention of Cochin port. This is the
only major port in the State of Kerala,
and one of the best natural harbours
in the South, perhaps in the whole of
Asia. Regarding the Cochin port I
feel that sinccre efforts are not made
by the Government to develop it.
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The Cochin port ig now administer-
ed under the Major Ports Act, and
the facilities that are required there,
edpecially in view of the industrial
development of that State, the start-
ing of the oil refinery and also the
proposed ship yard, assume very great
importance. The additional facilities
required include the provision of ad-
ditional docks, mooring boats, fast
pilot launch, better harbour lighting,
fumigation facilitles, etc. Another
thing that is necessary is the construc-
tion of additional berths which could
accommodate super-tankers and other
big and deep draft vessels used for
the carriage of bulk cargo. The en-
trance channel as well ag the turning
basin also have to be deepened and
widened. If these things are done,
the Cochin port will be of great use
to the State and alsd to the natlon. I
request that the Government will
take note of these facts and do the
necessary things for the development
of this port.

Coming to minor and intermediate
ports, the Third Plan period has not
Yeen a satisfactory one. Schemes in-
cluded in the Third Plan as per the
recommendations of the Intermediate
Ports Development Committee are
not being properly executed. In the
State sector itself, during the Third
Plan  period, schemes costing
Rs. 843.78 lakhs have been included,
but up till now the amount spent is
only Rs. 236.72 lakhs. This is really
miserable. As regards the State of
Kerala, regarding minor ports, of
the total amount allotted, namely
Rse. 155.65 lakhs only Rs. 36.14 lakhs
have been spent so far. I do not know
why such thrift is shown in the mat-
ter of development of these ports. I
do not want to go into each port.
There i3 a  proposal now pending
before the Government regarding the
Neendakara lighterage port. The
estimates have been submitted long
ago, but hitherto the sanction has not
been accorded. 1 request that the
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sanction may be given as

early as
possible.

Regarding the shipbuilding yard,
several Members have referred to
that, the second shipbuilding yard at
Cochin. It has become so scandal-
ous. It was started in the Second
Plan, I mean it was included in the
Second Plan. What has happened to
that up till now? The report of the
Ministry says—I think it was refer-
red to by somebody....

Shri Bade: The Congress Party has

made capital out of it during the
elections.

Shri Raj Bahadur: Rightly.

Shri Maniyangadan: During the
recent two or three elections, the
Congress Party was in fact handi-

capped by this Cochin shipyard. My

friend says that we were making
capital out of it.
As regards thig Cochin  shipyard

the report says that the State Gov-
ernment has done all that it should
do. They have acquired the land
and other works are being done by
the State Government. As regards
the Central Government ‘an agree-
ment has been signed with Messrs
Mitsubishi Heavy Industries, Japan
on 1-2-65 for conducting a basic sur-
vey of the site and preparation of a
preliminary design and detailed Pro-
ject report, the first essential steps
in the construction of a shipyard.”
And this report is expected by the
30th April, 1966 that is by the end
of the Third Plan. So, in respect of
a project which was included in the
Second Plan, what is going to hap-
pen by the end of the Third Plan s
that a report is expected, ang that
report, according to the Government,
is “the first essential step in the
construction of a  shipyard”. God
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alone knows when this shipyard will
come into being! I believe certain
mecessary steps would be taken to
expedite this. I am not speaking as
a Member from Kerala. This is of
nationa) importance; several Mem-
bers from the Opposition and also
from this side have spoken about the
shipbuilding yard, and I believe
Government will take the matter
more scriously and do whatever is
possible to expedite this shipbuilding
yard. As I submitted earlier, it has
become so scandalous. Wherever you
g0, especially in the State of Kerala.
everybody asks “what has happened
to this second shipbuilding yard?”
Now certain preliminary works are
expected to be started soon as per an
agreement entered into with that
company and the report ijs expected
by the end, or on the last day, of the
Third Five Year Plan. What is going
to happen in the Fourth Plan, no-
body knows.

Another point which is of great im-
portance as regards Kerala is inland
navigation. I am speaking mostly
about things relating to Kerala for
this reason also that there is at pre-
sent no elected State Government
there and the Centre is  responsible
for executing the works falling
within the State sector also—and also
things to be done by the Centre.
Kerala State among all the States in
India is placed in a very favourable
position in regard to inland water

transport.
The total length of navigable
routes in the States is 1,885 K.M.

ie. about 20% of the inland water-
ways in the whole of India. There
are bottlenecks facing the State's
waterways. The renovation of the
west coast canal which was referred
to by someone is a very important
thing.

According to the trafic survey on
inland navigation conducted in 1058
by the Inland Water Transport Com-
mittee at the instance of the Gov-
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ernment of India, they suggested a
capital investment of Rs. 49 crores.
Only a very very small portion of
that has been spent for the works. I
suggest that that report may be taken

serious note of and all the major
items of work may be done. 1 re-
quest the Government to take up
Badagara Valapatnam Canal, im-

provements to the West Coast Canal
and some other canals that are of im-
portance there now.

Regarding the road transport in the
State, I only want to mention about
the National Highway No. 47, It is not
yet fully developed. In the Kerala
Sector, there are serious bottlenecks

in the form of weak bridges and also
narrow winding stretches.
of course the bridge at

Needakara has been taken up. There
arc two other bridges which are very
old and weak; at Chalakudi and
Puthukad. As regards the narrow
winding stretches, 1 may mention
that a portion from Arur to Welling-
ton island requires to be improved.
Then some other bridges also have
to be improved.

hon.

Mr, Deputy-Speaker: The

Member's time is up.

Shri Maniyangadan: Regarding the
West Coast Road, part of Bombay-
Cape Comerin Road was mentioned.
This is a very important road.
The portion Challssery—Cannanore
portion of this road has to be widened
to serve as a dual-line carriage way.
My submission is that this West
Coast Road is an important road and
that has to be converted into a Natio-
nal Highway.

ot gew wrx wouT@  (2T9)
# 0% =gweqT w1 FETE AT wEA
21 gea X ™ oawm wvw A
i

Mr. Deputy-Speaker: Have jyou
finished? The quorug has been chal-
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lenged. The bell ijs being rung. Now
there is quorum. The hon. Member
may continue now.

Shri Maniyangadan: Coming to the
question of tourism since my time is
very short, I do not want to go into
every detail about the importance of
tourism ete. This is very well re-
alised by the Government and the hon.
Minister is very enthusiastic about
that. Kerala excels in scenic beauty
and it attracts several tourists, I
only want to make a mention about
a few places of tourist importance
in Kerala viz,, Tekkadi-Edapalayam,
Kovalam and Bolghatty. There are
no adequate facilities. There are no
modern hotels here. I request the
Government to take this up as a
Central project as they are respon-
sible for the construction of modern
and beautiful hotels. They may pro-
vide all the modern amenities to
these places. For development of the
spots 1 may also suggest one other
place called Kumaragam in Kottayam
District. This is also a spot of great
attaction for tourists. If that also is
taken up and developed, that will
attract a lot of tourists and thereby
develop Kerala.

Mr. Deputy-Speaker: Shri
Sarma.

A. T

Shri A. T. Sarma (Chatrapur): Mr.
Deputy-Speaker, Sir, I thank you for
having given me the permission to
speak a few words on this subject.
1 wholeheartedly support the Demar 1
of this Ministry. In the aviatiin
age transport forms a very important
part but the allotment made does
not suffice at all for improvement of

all the items which the Transport
Ministry is dealing with. It is, there-
fore. necessary that the  allotment
should be enhanced. Transport

means either by water, road or air.
But, my State is lacking in all the
three means. The other day I could
not speak on the Aviation. My State
bas no aviation—air transport—faci-
lity at all. Only twice in a week
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man can travel by air from Dum
Dum to Bhubaneswar and vice versa.
Orissa has no connection with the rest

of the States hence this does not
operate  satisfactorily. Our peo-
ple have no opporutnity at
all to travel by air. So, !

would first draw the attention of the
concerned hon. Minister to this fact.
Secondly, my State requires improve-
ment in transport by water. My
State forms part of a coastal area. In
the olden days it had so many ports.
In our old literature we find that in
foreign countries the people of my
State used to establish colonies. At
present also there are certain temples
which are being constructed by the re-
sidents of my State. For instance 1
may mention the places like Jawa,
Bali etc. Those old ports have been
neglected. The ports at Gopalpur,
Puri and Chandwali used to operate.
But, nowadays, it is a matter of regret
that they have been totally neglected.
I therefore urge upon the Ministry to
pay a little more attenion to these
ports—at least to the port ‘Gopalpur’.
The Government have decided to es-

tablish a cantonment at Gopal-
pur. Gopalpur used to send
so many coolies to Burma

an other countries. Now it is in a
ruinous state. So, I wish to draw
the attention of the hon. Minister
for the improvement of the port at

Gopalpur. Very recently, the Para-
dip port was constructed. 1  think
that this is the only port which

could be constructed within the sti-
pulated time in India. In spite of
the fact that there was no en-
couragement from the Centre, the
State has taken the bold step under
the able guidance of the former Chiet
Minister of my State, Shri Biju
Patnaik, and thanks to his daring
nature, this port could be construct-
ed. But this port has no link at all
with the sources of supply. Paradip
port is jsolated from the sources
because of lack of transport. This
port is going to function in August,
and it has to export manganese and
iron ores from the mining sources at
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Kendusar, Sukhinda and Nayagarh,
but for lack of transport it cannot
work satisfactorily. So, it is essen-
tial that communication should be
developed to this port so that it will
work satisfactorily. I want to draw
special attention to this matter
because we have only that port in
our State, and without the develop-

ment of communications, this port
cannot work at all. Of course, the
Central Government are going to

take over the control of the port. So,
in this context, it is essential that the
port should be developed, and for
this purpose, communicationg should
be developed as early ag possible.

develop-
the

In regard to waterways
ment, I would like to mention
Chilka lake scheme. This was sur-
veyed, and some action was taken
on the development of that lake, but
1 am surprised that till now no ac-
tion has been taken on this matter.
‘This lake requires development, and
if it is developed, the result will be
very attractive. It will have a link

with other parts of the State and
navigation will be available for the
residents of three districts. So, I

would request the hon. Minister to
take proper action on the project,
which had been initiated about three
years ago.

In regard to tourism I would sub-
mit that in these days tourism is
very essential. Though my State is
very poor, it hag attractive scenery.
It has lakes, mountains, forests, water-
falls, highlands, lowlands and every-
thing that a tourist is eager to visit.
But these places could not be visited
for lack of communications. Even in
regard to Konarak which has attrac-
ted the attention of Government, and
in respect of which some amounts
were sanctioned, nothing has
materialised yet. The construction of
the fair-weather road to Konarak has
not yet been completed. I do not
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lnow wihen it will be  completed.
The Central Government have al-
ready proposed to construct a big
hntel there and that would be a hotel
of the modern type. But I do not
know how in the absence of proper
communication facilities the hotel
would be workable in practice. Kona-
rak stands second only to Taj Mahal,
and it will attract people from all
parts of the world, but it is lacking
in proper transport facilities.

There are many other interesting
attractions for tourists in my State.
It is full of temples. There are
saveral temples of the Konarak type
ju the interior of the State, which
have not been taken up for develop-
ment as places of tourist attraction.
I would draw the attention of the
hon. Minister to the Kiching tample
in Mayurbhanj, and temple at Jey-
pore constructed during the Nandal
dynasty. They are exccllent temples
which could be visited by tourists. If
these temples are made accessible to
the touristg the whole State will turn
out to be the finest State in India.
My State is full of mines. Though
poor, it is the treasure of minerals.
But because of lack of development,
it is not attracting people from
different parts. If a sub-office could
be established at Bhubaneshwar, then
T feel that proper steps will be taken
in this regard.

ot gew W wgw@ : cmiemer
ARET, ESE § wrw Ay 7
Mr. Deputy-Speaker: Shri A. T.
Sarma may resume his seat. The
quorum has been challenged. The
bell is being rung—Now there is
quorum. Shri A. T. Sarma may

now continue his speech.

Shrl A. T. Sarma: My State s
very poor 8o far as finance is con-
cerned. It had been neglected from
the very beginning. It was only
after the formation of my State into
a separate Province that our leaders
began taking keen interest in its
development. But unfortunately
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some adverse action was taken just
10 check the progress of my State.
Of course, the Opposition Party is
taking advantage and making the ut-
most attempts to give a bad name
to the Congress and to my leaders.
It is in this background that I would
request the hon. Minister to take
special interest in the matter of the
development of my State.

The hon. Minister may help the
State in three ways. He may grant
a special contribution to the State;
he may recommend to the proper au-
thorities to grant loans for the
development of my State, and third-
ly, he may grant loans interest-free
to the State for its development.

In conclusion, I would urge the
hon. Minister to turn my State into
a tourist attraction, because all sorts
of attractive things are available
there in abundance. Even the water-
falls are attractive, the highlands are
attractive, and all sorts of scemeries
are there in my State. So, I would
request that special care should be
taken for development of tourism in
my State.

Shri S. Kandappan (Tiruchen-
gode): The report of this Ministry
is quite discouraging, and I have a
suspicion that even the hon. Minister
is not very much pleased with it
Even though the scope of work of
this Ministry is very vast, my
grievance is that even the works that
have been earmarked have not been
implemented and the sanctioned
amounts have not been spent, as ex-
peditiously as they ought to have
been.

15 hrs.

1 would like to draw the attention
of the hon. Minister to a specific
scheme which I had already refer-
red to him through some letters. In
the report for the year 1962.63,
there was a scheme taken up under
the heading ‘Centrally-aided State
roads of inter-State or economic im-
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portance’. On page 26 of the Report, [
find that there was a grant of Rs. 15
lakhs for improvement of the Madras
State section of the road connecting
Mettur in Madras State with Madhes-
waram in Mysore State via Kolattur.

Mettur is an industrial centre, and
Kolattur through which this road
goes, is a very backward area. The

Madheswaram Koil is a pilgrim centre
drawing huge crowds every year. This
road is very important. I do not know
what has happened to it after two
years of sanction. In fact, in March
last year, I had written a letter to the
hon. Minister drawing his attention to
this. Again I wrote to him in June.
He assured me through a letter that
he was having the matter looked into.
I do not know what has happened to
that, whether he has forgotten the
whole affair, what with his other
activities, or whether he has taken up
the matter with the State or not. But
1 would like to tell him that the road
is not yet taken up and nothing has
been done by way of even a small
survey or some such thing. So I would
urge upon him to bestow his attention
to schemes of this nature where the
money has been sanctioned but is ly-
ing unutilised.

Then there is another important as-
pect of highways pertaining to my
State. There is some sort of an inno-
vation introduced by the State Minis-
try whereby all vehicles passing
through newly constructed bridges—I
do not know whether this system is
prevalent in other States—are charged
rupee one or two and even more in
some cases. It is almost like a day-
light highway robbery. I would re-
quest the Minister to look into this.

Shri Raj Bahadur: Collection of
tolls is highway robbery?

Shri S. Kandappan: Tolls on newly
constructed bridges. This is a new
system. It did not exist even during
the British days. If I have to pass
through the Cauvery river in a boat,
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I have to pay only one or two annas.
1 I have to take my vehicle along,
that is, my car, I have to pay eight
annas. Whereas if I have to pass
through a newly-constructed bridge,
they charge one, two or even more
rupees. At this rate, I am afraid, we
cannot move on our highways, This
«oes not look nice or proper. I would
request the Minister to see if anything
«could be done. The excuse offered by
the State is that they are in need of
funds; they do not have adequate
funds for taking up other works of
-constructing bridges or roads; so they
want to collect funds this way. I do
not know whether in the existing
state of their economy, the Central
‘Government are in a position to pro-
vide further funds. Navertheless, I
request the Minister to give sympathe-
tic consideration to our requirements.
After all there are not many places
where bridges are needed in Tamil
Nad—comparatively speaking, that is

in other States more bridges are
needed.
An hon. Member: How?

Shri S. Kandappan: Because there
are not many hilly tracts or rivers cut-
ting into. There are only a few
rivers. Among them is Cauvery which
may need some more bridges over it.

Specifically 1 would refer to two
places and request the Minister to
take that into consideration. One is
Poolampatti near Mettur, and another
is Komarpalayam. The national high.
way from Madras to Calicut now
passes through a very old, dilapidated
small bridge, which is not in a posi-
tion to carry the heavy flow of traffic
prevalent in that area. That bridge at
Komarapalayam can be widened and
strengthened or a new bridge can be
constructed at that site.

I am heartened by the fact that
there is one west coast road cons-
truction in that area. I would like to
draw attention to the fact that there
1s a similar necessity for a road on the
east coast also. I think this matter
has already been taken up by the
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State. 1 hope the Minister will do
something with regard to that.

These roads, apart from connecting
places in States through which they
pass, also help, to a great extent,
coastal traffic and shipping. This as-
pect has been referred to by many
speakers preceding me. But I would
like to draw pointed attention to a
very important factor concerning the
Sethusamudram project, which has
not been referred to by any Member.
I am thankful to Members who have
referred to the Tuticorin project,
which is a very important one and
which Government are taking up
now. But it is not expedited as much
as we would wish it to be. I  hope
Government will do  something to
speed it up.

As regards the Sethusamudram pro-
ject, a project committee set up by
Government in 1955 drew attention in
its report to the necessity of taking
up the Tuticorin project along with
the Sethusamudram project. The
Sethusamudram project, apart from
the financial implications or the bene-
fits that may accrue out of it, is a very
important one and should be given
priority on a footing of emergency. I
say this for this reason. If we look
at the map, we find that the Bay of
Bangal mecets the Arabian sea at the
southern tip of our land through the
Indian Ocean. But actually a Dbig
vessel has to go round Ceylon and it
cannot cut across that shorter route.
So in gpite of our having a very ex-
tended coastline, ncarly about 6,000
kms., we are not able to have unin-
terrupted coastal navigation so far.
'This is, I think, a reflection on the
working of this Ministry. They must
see to it that the Sethusamudram pro-
ject is taken up immediately with all
the spseed that it reqquires,

I am insisting on this from another
angle also. I am not advocating 1t
simply on the ground that it will be
a project in the vicinity of my State.
1 would say it is an all-Indla project
and very important for the purposes
of our Navy. I we cannot reach the
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eastern coast from the western coast
without rounding Ceylon, I do not
think we can achieve anything subs-
tantial by way of defence or otherwise
in that particular sector. So I would
urge on Government and the Ministry
to bestow their immediate attention
to this problem and take up this pro-
ject along with the Tuticorin project
which they are now taking up.

Shri Muthiah (Tirunelveli): Mr. De-
puty-Speaker, at the outset, I deem
it my duty to pay my sincere tribute
to the hon. Minister of Transport,
Shri Raj Bahadur, for the excellent
work that he is doing in his fleld. He
is doing commendable service to the
cause of shipping and port develop-
ment,

The total demands for grants of the
Ministry of Transport for 1965-66
amounts to Rs. 101.9 crores. The total
outlay on ports is Rs. 9 crores, and the
outlay on the Tuticorin Harbour pro-
ject is Rs. 2 crores.

1 will first speak of the Tutocorin
port which is in my constituency. We,
the people of Tuticorin, are deeply
rrateful to the Prime Minister of
India, Shri Lal Bahadur Shastri, for
inaugurating the construction of the
T'uticorin harbour on  5th November
1964 We are also thankful to the
Minister of Transport, Shri Raj Baha-
dur, and Shri Kamaraj for participat-
ing in the function. The Prime Minis-
ter and the Transport Minister were
impressed by the quick tempo of work
in the harbour area. The Prime Min-
ister announced on that day that the
construction of the harbour should be
finished by the end of 1968, one year
in advance of the target date 1969.

The detailed project report and the
revised estimates for the harbour pro-
ject of Rs. 24 crores including foreign
exchange amounting to Rs. 1.78 crores,
are being examined and cleared by
the various committees and the Minis-
try. Shri Tarlok Singh, Member,
Planning Commission, observed in

APRIL 15, 1965

of Transport 2532

Madras in 1964 that the target date of
completion should be advanced by
one year, and for that purpose, more
funds should be allotted in the Third
Plan than already provided for.

% shall now refer to the funds allot-
ted in 1963-64 and 1964-65. Before the
policy decision was taken, the amount
allotted was Rs. 10 lakhs. After the
decision was taken, Rs. 100 lakhs was
announced. The hon. Minister of
Transport announced at Tuticorin in
May, 1963, the sanction of Rs. 100
lakhs for 1963-64. Depending on that
announcement, the harbour authorities
spent Rs. 115 lakhs in 1963-64, but the

Ministry sanctioned only Rs. 738
lakhs.
To expedite construction, it was

proposed in November, 1963, that Rs.
4 crores should be spent in 1984-65.
but the Ministry sanctioned only Rs.
113'5 lakhs for 1864-65. Again, a re-
vised estimate of Rs. 280 lakhs was
submitted to the Ministry for 1964-65,
but only Rs. 174 lakhs was sanctioned
in all for the year 1964-65 by the
Central Government.

The minimum amount required for
1964-65 was Rs. 200 lakhs, and this
amount was spent in that year in an-
ticipation of sanction. So far, a sum of
Rs. 225 lakhs has been spent on the
project up to the end of 1964, but no
work has been undertaken since De-
cember, 1964, for want of funds. I
would request that the allotment for
1964-65 should be revised to Rs. 200
lakhs from Rs. 174 lakhs; and the al-
lotment for 1965-66 should be revised
1o Rs. 400 lakhs from Rs. 200 lakhs, so
that the Third Plan expenditure might
come to Rs. 7 crores agains Rs. 5 crores
allotted. Only then the work can be
advanced and the target date can be
reached.

I wili now come to the construction
work. The major work on the pro-
ject has yet to begin. The harbour
construction work hag practically not
yet been commenoed, The breakwaters
and the berths are yet to be built.
Only the northern breakwater has
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commenced and constructed up to 700
feet, up to a depth of 9 feet in the seu.
The southern breakwater construction
has not yet been commenced. Each
breakwater is to be 9,000 feet long.
The two breakwaters with noses are
estimated to cost Rs. 11°64 crores, but
only Rs. 31-24 lakhs has been sanc-
tioneq so far for the two breakwaters.

In addition to more funds, three
cranes are immediatly required for the
construction of the breakwaters, They
have not been bought yet. A sum
of Rs, 22-75 lakhs has been sanction-
ed for this purpose in March, 1965,
involving a foreign exchange compo-
nent of Rs. 55,000. I submit that the
necessary foreign exchange should be
released and the three craneg should
be purchased without delay.

Then I come to the Budget estimates
for the project for 1965-66. Rs. 200
lakhs has been allotted for 1965-66.
The break-up of thc expenditure of
this sum is as under:

(1) Preliminary expenses .. Rs. 1.7 lakhs
(2) Land acquisition » 2.5 5
(3) Works .. 5 1430
(4) Establishment s 9.0
(5) Tools and plant . s 310,
(6) Misccllaneous e L6,
(7) Suspense Lo 100,

The item of Works should cover the
construction of the two breakwaters,
the second stage of staff quarters—142
in number, a y, an el

tary school and a post office, The cons-
truction of the breakwaters should
commence in May or June, 1965 long
before the northeast monsoon sets in.
The sum of Rs. 200 lakhs provided
for 1965-88 ig most inadequate. At this
rate, the project may go up even to
the end of the Fifth Plan, i.e., 1976.
Such a delay is not beneficial either to
the Government or to the country.

The break-up of expenditure, ac-
cording to the revised estimates in the
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Detailed Project Report, is as under:

1963-64—work to the value of Rs. 1 crore
1964-65— » » s 2.5
1965-66— » » 4.0,
1966-67— » » » 6.0,
1967-68— » » » 6.0,
1968-69— » ”» » 4.49

The total is Rs. 23:99 crores or Rs, 24
crores. This break-up should be ad-
hered to in the annual allotments,
and according to it, Rs. 4 crores should
be allotted for this year, namely 1965-
66.

The Minister of Transport made in
reassuring statement in the meeting
of the Consultative Committee for
Transport on 22nd March, 1965. He
said: .

“It is the objective of the Gov-
ernment to push ahead with the
project ag fast as possible.”

I appeal to him with all the earnest-
ness at my command to speed up the
Tuticorin harbour project.

I come next to the Sethusamudram
project. This is a project of great na-
tional importance, and it is of great
value commercially and strategically.
Shri Kandappan hag just referred to
this. This will save a lot of distance,
time and money for ships which other-
wise will have to go round Ceylon.
This will save for India all the money
that now ships have to spend at
Colombo harbour.

The Sethusamudram project and
Taticorin harbour project are both in-
terlinked and inseparable as was well
stresscd by the Ramaswamy Mudaliar
Committee. One cannot flourish with-
out the other.

The revised estimate for this pro-
ject is Rs. 22 crores, including Rs. 4-5
crores in foreign exchange. A detailed
project report, prepared by the Mad-
ras Government, under the scrutiny
of the high-level technical committee
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appointed by the Union Transport Mi-
nistry. The revised estimate for 1964-
-65 for this project is Rs, 1 lakh. The
Budget estimate for 1965-66 is Rs. 35
lakhs. The Madras Government is
most earnest about this scheme and is
most helpful. Land acquisition is in
quick progress. The preliminary sur-
vey is over. The scheme is to be im-
plemented in the Fourth Plan, The
Prime Minister gave us an assurance
at Tuticorin and Madras in Novem-
ber, 1964, that the Sethusamudram pro-
ject would be included in the Fourth
Plan. The Transport Mnister was also
kind enough to give assurances to the
same effect,

The Sixtyninth Report of the Esti-
mates Committee is worth mentioning
in this context. They have re-
cemmended that the Sethusamudram
project should be taken up for execu-
tion without avoidable delay if it s
found cconomic and feasible,

A Chief Engineer has to be appoint-
eq immediately to take up the work
of the Sethusamudram project.

Now I come to roads. Rs. 66 crores
has been allotted for 1965-66 for na-
tional highways and border roads. In
this connection, I would like to submit
to the hon, Minister that the East
Coast Road from Madras to Kanya
Kumari should be taken up as a na-
tional highway in the Fourth Plan. He
has given heartening assurances to
that effect several times in the meet-
ingg of the Consultative Committee.
This road should be taken up as a na-
tional highway in view of the Tutico-
rin harbour project and the Sethusam-
udram project,

The allocations in the Fourth Plan
for roads are not enough. Rs. 1,150
crores was recommended by the work-
ing group. but only Rs. 750 crores is
likely to be approved.

A Rural Road Fund, as stressed by
our Minister, is very essential, and
this should be set up in order to deve-
“lop rural roads.

APRIL 13, 1965

of Transport 9526

One word about tourism. The Mi-
nister is doing a lot to develop tou-
rism. The Ministry is setting up two
corporations—India Tourism Hotel
Corporation and India Tourism Cor-
poration. With regard to the first, I
want to submit that it is a welcome
move on the part of the Ministry. The
Government of UAR are building a
number of first class hotels in Cairo,
Alexandria and other places, and they
are earning a lot of foreign exchange
thereby. This information was given
to me by Members of Parliament of
UAR in October, 1964, when I was
in Cairo. So, our Government is mak-
ing a good move, and I am sure that
the Centra] Government wil] earn a
lot of foreign exchange and income by
building first class hotels with all the
modern facilities to attract foreign
tourists, and Indian tourists.

Lastly, I appeal to the Minister to
develop Kanyakumari as a tourist
centre, to construct a good hotel there
with all modern facilities in order to
attract tcurists, both foreign and In-
dian, and also to take steps to build
the proposed lighthouse there.

Shri D, B. Raju (Narsapur): I rise
to support the Demands of the Minis-
try of Transport,

Even though the progress achieved
in the construcion of border roads and
national highways is quite consi-
derable, I wish more could have been
achieved in this field in this Emer-
gency.

The establishment of a Directorate
of Inland Water Transport in the Mi-
nistry of Transport is noteworthy. We
are in great need of developing the
inland water transport system in the
country to ease the transport problem.
1 hope the newly created Directorate
will fulfil its task with efficiency and
develop an inland transport network
in the near future.

Sir, I strongly feel it is my duty to
draw the attention of the Ministry
about the importance of the rail-cum-
road bridge over Godavary river at
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Rajahmundry. Many representations
have already been made by the public
regarding the wisdom and the neces-
sity of the construction of the rail-
cum-road bridge at Rajahmundry both
1o the central and State Governments.
The importance of the bridge and the
demand from the public for it was
personally explained to the hon. Prime
Minister on 24th December, 1964 by
thirty Members of Parliament from
Andhra Pradesh, The hon, Prime Mi-
nister was kind enough to promise to
consider the matter. In one of the
informal consultative committee meet-
ings of this Ministry, I wanted to
know the latest position of this bridge.
To my surprise 1 wag informed by the
hon. Minister on 22nd March, 1985 that
he had no information about the rep-
resentation of thirty Members to the
hon. Prime Minister on this subject.
1 wondered with what great co-ordi-
nation our departments were func-
tioning. It is surprising to me to note
that a memorandum submitted to the
hon. Prime Minister by thirty mem-
bers of Parliament could not reach
the hon, Minister concerned even after
a period of three months. I earnestly
hope at least by this time, it would
have reached the Minister and he will
throw some light on the Govern-
ments’s views on this subject.

Sir, now I submit to the House the
importance anq urgency for the cons-
truction of the above rail-cum-road
bridge. Rajahmundry is on the bank
of the sacred river Godavary with a
population of 1'5 lakhs and is an im-
portant centre of pilgrimage from
times immemorial lying in the ageold
pilgrim route from Banaras to Rames-
waram. The grand southern trunk
road right from the time of Asoka who
first conceived of trunk roads in this
country was passing through this town,
The roads on either side of the Goda-
vary river near Rajahmundry have
not been linked by the pridge so far
and all the road traffic on this route
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is either being detoured through the
Dawaleswaram Anicut for about three
months during summer or being tran-
shipped through ferries across Goda-
vary, causing considerable waste of
time and great monetary loss to the
nation.

The following figures will roughly
give the magnitude of the annual tra-
flic crossing Godavary at Rajahmun-
dry. The number of vehicles tran-
shipped by ferry is 50,000; goods
transhipped exclusive of foodgrains
come to about 1'5 lakh tons; the num-
ber of passengers crossing the river,
excluding long distance passengers
comes to about 16 lakhs. This aresa is
contributing to Government revenues
substantially. Income derived by the
Government by commercial taxes
comes to Rs. 2:75 crores; income tax
for the Centre comes to Rs. 3.5 crores;
sugarcane cess, Rs. 1.25 crores; central
excise duty on tobacco Rs. 1.35 crores,
direct and indirect taxes paid by the
road transport Rs. 195 crores.
The above figures are exclusive of re-
venues such as land tax, water tax,
etc.

Naturally the people of this area
have a right to request the Govern-
ment o link the missing gap of the
national highway which is passing
through their land. They are very much
agitated to get the longfelt desire to be
fulfilled now. Thig bridge will shor-
ten the distance of Madras—Calcutta
national highway by nearly thirty
miles. This is estimated to effect a
saving of one million literes of petro-
leum products every year, which it-
self is considerable saving to the na-
tion, especially during the emergency
periods. It ig further estimateq that
it will bring in a saving of nearly 2'6
lakhs of transport vehicle hours and
less wear on tyres equivalent to 20 mil-
lion miles. These are stupendous ad-
vantages when compared to the in-
vestment of only Rs. 2 crores.
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The construction of the second rail-
way bridge over Godavary at Rajah-
mundry has been taken up just now.
Since the piers are going to be thirty
feet wide with a foundation of 110
depth an 18 feet roadway can be easily
planneq with the new rail bridge even
at this stage. So, it is the most appro-
priate time for the Government to
take a decision to convert the rail
bridge into rail-cum-road bridge as
this combination will bring in consi-
derable saving to the nation. If this
decision is not taken now, the Gov-
ernment may have to unwisely spend
more moncy on constructing a sepa-
rate road bridge in the very near fu-
ture, as otherwise the traffic demands
of the region cannot be met with by
the existing facilities.

The idea of the rail-cum road bridge
was highly commended by our beloved
late Prime Minister, Shri Jawaharlal
Nehru. Opening the rail-cum-road
bridge over the Ganges at Mokamah in
Bihar in 1960, he expressed himself as
follows;

“I commend this idea of a road
cum-rail bridge and I wish to say
that in future whenever we plan
a rail bridge a roag way must
also be included on it to meet the
needs of the local people. A small
fee by way of tolls can be levied
if necessary on the vehicles using
the bridge to meet the costg of
construction.”

A great leader like the late Shri
Jawaharlal Nehru could correctly vis-
uvalise the importance of the rail-cum-
road bridge long back and it will be
a folly of the Government if they
cannot correctly assess the importance
of such a bridge now and lose the ad-
vantages of such a combined bridge.
Failure to take this advantage at this
opportune time, will never be forgiven
by posterity. Considerations other
than merit were perhaps brought into
this simple problem and one cannot

help thiuking that thig is a very good

example of very bad planning.

Even the popular press in the South

is very much in favour of taking up
this rail-cum-road bridge at Rajah-
mundry. The most popular English
daily of Madras, The Hindu, has edi-
torially commented on this subject on

17th April, 1964. This is what the

Hindu has written in its editonal:

“ANDHRAS will have just
cause for grievance if, for any rea-
son, the road part of the proposed
rail-cum-road bridge across the
Godavari near Rajahmundry 1is
given up. It is true that this
bridge, as originally conceived by
the Union Railway Ministry, was to
be only a railway bridge. But it
was soon obvious that this fertile
region badly needed aroad bridge
also across the Godavari, to link
by road Rajahmundry and Kovvur.
Such a bridge would improve
communications between the two
coastal districts of East and West
Godavari now separated by the
wide river. It will also have an
important place in the Madras-
Calcutta highway. That was why
the Railway Board was prevailed
upon to make its proposed railway
bridge a combined rail and road
bridge at the additional cost of
about Rs. 13 to Rs. 2 crores, on
the understanding that the And-
hra Pradesh State Government
should bear part of the extra
cost. The State Government itself

ded considerable per ion to
agree to contribute a sizable sum
for the project, not because it was
unaware of the advantages of a
road bridge at that point but be-
cause the precarious condition of
the State Government’s finances
would not easily permit such a
commitment. Still it finally agreed
to bear its share as local pub-
lic opinion also became quite vocal
in its insistence on the road part of
the bridge being included, That
was supposed to have settled final-
ly the question in favour of a rail-
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It would be unwise and ulti-
mately wasteful to ignore this  COMMITTEE ON PRIVATE MEM-

scheme at so late a stage might BERS' BILLS AND RESOLUTIONS

also go far to deepen a sense of re- SIXTY-THIRD REPORT
gional neglect.’
Shri Muthiah i i):
Sir, T wish to appeal to our hon. (Tirunelveli): 1 beg

Prime Minister and the hon. Minis- to move:

ters of Finance, Transport, Rallways, ‘“That thig House agrees with
and Planning that they should give the Sixty-third Report of the
due consideration for this bridge and Committee on Private Members’
sanction the project immediately. Bills and Resolutions presented

to the House on the 12th  April,
=it gumare fey : (FAT) : qUTRE 1965.”
: Mr. Deputy-Speaker: The question
trz’rau AT 7 q¥ m—zﬁt;(ﬁ C:'nﬁ s
w375 = . * N “That this House agrees with
FTICE WIAT | FAHY wEN X the Sixty-third Report of the
fag 20 fafags za ST maT, W& Committee on Private Members’
fif: . e Bills and Resolutions presented
T 245 = m Rl to the House on the 12th  April,
10 fafeam e Fwee e & ST T ) 1965.”
@ 100 fafaas = amm= @@ @, Shri Shree Narayan Das:  (Dar-
% mrere faeg a 3 bhanga): I have yn amendment. 1
fom & art & A . ) _g beg to move:
o az:rg ﬂ'ﬁ % fe = A That at the end of the motion,
T AT | TEGE ¥ 9T @ the following be added; namely,—
m 33"( a & LCACLY ] a &% | “subject to the modification that
AA A TN WA aa s fwag 100 the time allotted for the discussion
firfra N ) S of the Legislative Councils (Com-
A LR kS position) Bill, 1962, be increased
N oA ) by one hour.”
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Shri
(Jalore):

Harish Chandra Mathur
I support that amendment.

Shri P. C. Borooah (Sibsagar): 1
also support it.

Mr. Deputy-Speaker: 1 am putting
the amendment first to the vote. The
question is:

That at end of the motion, the fol-
lowing be added, namely,—

“subject to the modification that
the time allotted for the discussion
of the Legislative Councilg (Com-
position) Bill 1962, be increased
by one hour.”

The motion was adopted.

Mr. Deputy-Speaker: So, 1 shall
now put the motion as amended.

The question is:

“That this House agrees with
the Sixty-third Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 12th  April,
1965, subject to the modification
that the time allotted for the dis-
cussion of the Legislative Coun-
cils (Composition) Bill, 1962, be
increased by one hour.”

The motion was adopted.
Mr. Deputy-Speaker: Shri Nath Pai

—not here. Shri Siddiah.
15334 hrs.
CONSTITUTION (AMENDMENT)

BILL*

(Insertion of new article 339A4)

Shri Siddiah (Chamarajanagar): I
beg to move for leave to introduce a
Bill further to amend the Constitution
of India.

Mr. Deputy-Speaker: The question
is:
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Code of
Criminal Procedure
(Amendment) Bill
“Thatl leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

9444

The motion was adopted,

Shri Siddiah: I introducet the Bill.

15.33% hrs.

CONSTITUTION (AMENDMENT)

(Omission of article 331)

Wt 96 ®To wrEAE :  (TATANT):
e W, & e w7 g
i wfaw (devww) fadTs, 1694
Y aow A F swqwfy oAy

Mr. Deputy-Speaker: The question
is. .

“That leave be granted to with-
draw the Constitution (Amend-
ment) Bill, 1964.

The motion was adopted.

ot 9o w1 AreqTw : ¥ (w franw
N AW JATE 4

The Bill was withdrawn.

15.84 hrs.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL—Contd.

(Amandment of sections 127, 128 and
129) by Shri Hari Vishnu Kamath
Mr. Deputy-Speaker: The House will

now take wup further discussion of

the following motion moved by Shri

Hari Vishnu Kamath on the 2nd April.

1965:

*Published in India

dated 15-4-65.

Gazette of

Extraordinary, Part II.  Section 2.

+Introduced with the recommenda tion of the President.
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“That the Bill further o amend
the Code of Criminal Procedure,
1898, be taken into consideration.”

The hon. Member has taken 11
minutes. 49 minutes are left. Shri
Kamath may continue his speech.

Wy gem w weTa (W)
I AGRA, AT T WA et &,

Wiy 7@ o 89 # fog oF w2 i
T fegr I
Shri Alvares (Panjim): It is an

important Bill, and so many Mem-
bers want to participate in the debate.
The time may be extended.

Several Hon. Members: Yes.
will be

Mr. Deputy-Speaker: It
extended by one hour.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr. Deputy-Speaker, Sir,
when the House adjourned on the
2nd April last for want of quorum—
(laughter)—it is a statement of fact:
that is unfortunately the state of
affairs that parliamentary democracy
is slowly coming in our country, and
the House had to adjourn due to want
of quorum—I was referring to the
number of judicial inquiries that had
been instituted into police firings since
1852, that is to say, since fhe Act
came into force.

15.85 hrs.

[Dr. SAROJINI MaHisHI in the Chair]

Chairman, madam, the Minister
was pleased to layr a detailed state-
ment on the Table of the House with
regard to the questidrt I had raised
in this connection in respect of the
enquiries made into police firing. The
question was put on the 8th April,
1964, and the statement in pursuance
of the assurance given. was laid in

CHAITRA 25, 1887 (SAKA)
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March, 1965, nearly a year later.
Anyway, 1 have got it here. I am
sorry to find from this detailed state-
ment that—I wish I had the time to
to go through the verdict of the judges
who inquired into the police firing in
all these cases, but time is against
me and so I will content myself with
saying this—at least in g dozen cases
the judge or the tribunal who enquir-
ed into the matter held that the firing
was unjustified, and in some cases it
was held that the police used force,
powers, far in excess of the require-
ments. The opinions recordedq in
these cases are anything but compli-
mentary to the police force in our
country, and the magistracy that co-
operates with the police in such mat-
ters.

On the last occasion, I read ex-
tracts from the speech made by the
Home Minister, Pandit Govind Bal-
labh Pant, in 1957, wherein he refer-
red to the committee which had bern
set up by the party to which I hava
the honour to belong—the Prajn
Socalist Party. That committee was
set up late in 1954, soon after that
unfortunate incident of police-firing
in the then Travancore-Cochin State
took place. That was the time when
Shri Pattam Thanu Pfllai was the
Chief Minister.

An hon. Member: Your party

Shri Hari Vishnu Kamath: Yes, my
party government. My party is the
only: up to now which has had the
distinction of apologising to the peo-
ple immediately after the police fir-
ing and the Praja-Socialist Party
adopted a resolution at its Natlonal
Conference, in Gaya later in 1956
from which I will quote the relevant
part. “This Conference would like
to remind the public that the appoint-
ment of the Committee....” This
was the committee over which I had
the honour to preside, and the other

bers of the ittee were, Shri
Profulla Chandra Ghosh, the first
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Chief Minister of West Bengal after
independence; Shri Triloki Singh, who
was the leader of the Opposition in
Uttar Pradesh, and another colleague
of mine, Shri Basanta Chandra Ghosh,
now an MLC in Bihar, and a leading
advocate of the Supreme Court from
Bihar. The Praja-Socialist Conference
in Gaya adopted the resolution for the
first time in the history of independ-
ent India—the Praja-Socialist Party
was in power in the Travancore-
\ochin at the time when the pbolice
firing took place there—saying that
the National Conference “offered their
apologies to the people on behalf of
ine party, and gave a solemn assur-
ance that such incidents would not
be lightly viewed or tolerated in a
free democracy.” 1 am bringing in
this point because the then Home
Minister, Pandit Govind Ballabh
Pant referred to this committee in
‘his speech. “The episode served to
focus the attention of the nation on
this important question jin an unpre-
cedented manner and the stand taken
by the Praja Socialist Party was uni-
versally appreciated.” That was the
resolution passed, adopted by the
party. The Nationa] Conference re-
gretted—we regretted—that the non-
official resolution on similar lines
moved in the Avadi session of the
Congress Party—it was the Congress
Party which was in power elsewhere
in the country and it is even now in
power today—

“This conference regrets that
the non-official resolution on simi-
lar lines moved in the Avadi ses-
sion of the Congress Party should
have been stified by the Prime
Minister himself, though he refer-
red to the PSP's move in the mat-
ter.”

He referred to it, but the Congress
Party never took up this matter in
the manner my party did. That is why
Pandit Pant referred to it in his
speech, but he misled the House in
various ways to which I referred in
my speech on the last occasion. My
party set up the Kamath Committee
which made ific T dations
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in this regard, which were adopted
at Gaya in 1955. If I had the time,
I would have quoted in erxtenso from
this report, but I have embodied the
main recommendations of the com-
mittee in the changes which I have
sought to make in the Bill before the
House.

In independent India, there have
been many cases of police firing
where no enquiry has been held at
all. My party has taken the stand
that wherever there are police firings,
particularly with casualties among
the people, a judicial enquiry should
automatically, ipso facto, be held and
the delinquent officers should be
punished. If the firing was as a re-
sult of the orders of a minister or
the Government the minister br the
Government as the case may be
should quit. That is the stand our
party has taken. Unfortunately, dur-
ing the linguistic states reorganisation
disturbances in Bombay and Ahmeda-
bad and recently duripng the linguistic
disturbances in Madras there were
extensive firings. In Bombay in 1956,
as you are aware Madam Chairman
in one day in 24 hours, there were

about 108 firings in the city of
Bombay. In Ahmedabad, where
little children were runnipg about
in the streets, there was no
warning given by the police. The
police shot pell-mell, at random,
under the orders of Shri Morarji

Desai, the then Chief Minister which
was referred to here by no less a
person that the then Finance Minis-
ter, Shri C. D. Deshmukh in his state-
ment explaining the reasons for his
resignation from the Cabinet. The
orders of the Government led by Shri
Morarji Desai were, ‘shoot at sight
and ‘shoot to kill’ A demand was
made in this House then that there
should be a judicial enquiry into the
matter. But it was rejected offhand.
In Ahmedabad also, no enquiry was
held. In Madras, demands have been
made, but no enquiry has been order-
ed or held so far. This is coming
from the so-called disciples of Mahat-
ma Gandhi
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An hon. Member: Mis-called disci-
ples.
Shri Hari Vishnu Kamath:
cept the amendment.

I ac-

1 would, therefore, urge on the
Government to revise their stand in
this matter. It is rather late in the
day, but better late than  never.
Otherwise a’l their professions of
Gandhijan ideals would only be bran-
ded as sounding brass and tinkling
cymbal, sheer hypocrisy and nothing
else than that. May I, therefore, ap-
peal to the Minister of State—he is
a rcasonable man at times—I hope
he will come forward before the
House with sweet reasonableness and
tell the House frankly, as he some-
times does, that Government does
support the principle of the Bill. I
am sure they cannot but do that.
They may not like to embody it in
the manner I have sought to embody
it, but no Government worth the
name in  independent democratic
India, more so one which swears by
the principles and ideals of Mahatma
Gandhi, can say ‘no’ to the principle
of the Bill. If they support the prin-
ciple of the Bill, it means they should
support the motion for consideration
of the Bill. The: can throw it out
later. I shall be happy if they accept
the Bill. But at the time of consi-
deration motion, they cannot but sup-
port it

1 referred to Pandit Govind Bal-
labh’s speech. He said, there is not
much difference between what the
PSP has recommended and the Gov-
ernment’s own stand. As a matter of
fact. he put it the other way and said
that the PSP accepts Government’s
code of conduct in this matter. I
wish Government accept the recom-
mendations made by the PSP in foto.
1 will make a present bf this com-
mittee’s report to the Minister of
State.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
I have got it.

Shrd Hari Vishnu Kamath: 1 shall
‘e happy if he will read out the rele~
261 (Ai) LSD—17.
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vant extracts from the report, when
he intervenes in the debate, to show
to the House how misleading Pandit

Pant's speech was.

Shri Hathl: Why does he not do
that?

Shri Hari Vishnu Kamath: I wish

I had the time.

Shri Khadilkar (Khed): Better con-
tinue that argument; otherwisc we
will be misled,

Shri Hari Vishnu Kamath: I have
referred to it on the last occasion
also, but the memory of some persons
is short and so I shall refresh their
memory,

Shri Hathl: Whose?

Shri Harl Vishnu Kamath: I said,
memory of some persons. It cannot
be Mr. Hathi's; he has a very long
memory.

In 1957, the Home Minister said,

‘They—the PSP reached the
conclusion that it was impossible
to rule out firing altogether”.

I said, so far so good. Government
will face some situation sometimes
where firing is inevitable. The Home
Minister said,
“They almost held the opinion
that the rules that we have are
quite reasonable.”

Hcre 1 said,

“This was wholly misleading.
I will come to that when I read
out from the report of the com-
mittee which my party appointe
ed some years ago.”

The Minister said further,

“They only said that there
should be a judicial  enquiry
whenever there is a firing. That
is the only thing they have said.”

Here in fairness to the House, he
should have said whether they accept
the principle or not. This  speech
was made in 1957, after the firing
incidents took place in 1956 in Bom-
bay and Ahmedabad,
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Shri Khadilkar: I do not
what is misleading in this.

follow

Shri Hari Vishnu Kamath: He mis-
led the House by saying that the
PSP held almost the same opinion as
the Government.

I shall now quote the main recom-
mendations made by the committee:

“We are of the opinion that an
enquiry should be held by a High
Court Judge. We think it may
be available to appoint a  High
Court Judge of another State in
certain circumstances.

Adequate safeguards must be
provided before the police use
force against a  procession or
crowd, particularly before the
police open fire. Besides the
police officers, there should be,
wherever possible, a magistrate
present on the spot. If the
crowd does not show signs of be-
coming uncontrollable, 3 notice
or warning to disperse must be
given and if after a reasonablc
time allowed, the crowd shows
no inclination to disperse, the
police may use the waterhose,
tear-gas, the cane or the lath
to disperse the crowd.”

“Such equipment should be pro-
vided to every unit of the police
force by the Government.”

This was raised in the House many
times. Many police stations or tha-
nas do not have tear-gas. They do
not have this equipment and they say
that because they did not have it
they could not use it. Then we have
said:

“In most cases this much force
ought to suffice and it is only as
Jast resort, when cvery other
available instrument of force has
failes! «nd where there is a clear
and immediate danger of loss of
human life or large scale destruc-
tion of property is taking place
or in case of insurrection, that
the police may exercise the power
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to disperse the crowd by open-
ing fire. Whether there is in fact
such danger to human life must in
the first instance, be decided by
the police officer or magistrate
on the spot, but must ultimately
depend upon what an independ-
ent judicial enquiry finds. Even
then certain precautions such as.
first firing in the air, and second-
ly firing at the lower part of the
body should not be lost sight of.
Medical aid to the injured should
also be provided witn the least
possible delay.”

In Ahmedabad, in 1856, when I visit-
ed the hospital where the injured and
dead were lying, even little children-
of 10, 12 and 14 years of ago who could

not have been blameworthy in any
manner, had received bullet wounds
above the waist above the mnabhi,
Some of them had received bullet

wounds 1n the chest. Very few—n
about 50 cases, hardly four or five—
had bullet wounds in the lowest part
without restraint, they fired at ran-
dom, they fired indiscriminately. That
trigger-happy tendency persists even
today, as it happened in Madras and
parts of Tamiland as late as January-
February this year.

Therefore, it is high time that in
our country, the Government, sup-
posedly carried on by the so-called
disciples of Mahatma Gandhi—some-
body said ‘miscalled"—who tuke his
name day in and day out, who swear
by ahimsua, revise their stand in this
matter and accept the suggestions
made by me and accepted by the
House. Even the Congress Party, it
there is no whip, will T am sure pass.
this measure with a majority. But
the whip comes in, and they are
whipped into a sort of no action. That
is why I am appealing to the House
to take a serious view of the matter,
and I hope in this year of grace—
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1965—the Government may come for-
ward and accept the pripciple of the
Bill. Otherwise, what is popularly
said about this era will continue to
be said. People facetiously, cynical-
1y, describe this Zamana by saying:

oF aet S § oafrr S
A & Y §

That is what is happening in our
sountry today.

An hon. Member: What is that?

Shri Hari Vishnu Kamath: They
say: “Commodities are dear but lives
are cheap” in India.

An hon. Member: Human lives?

Shri Hari Vishnu Kamath: Yes.

8hri K. C. Sharma (Sardhana):
That is why there is family planning.

Shri Hari Vishnu Kamath: It you
link it up with family planning, it
you link up police ring with family
planning, you may try. Madam, 1
therefore, move that the Bill be taken
into consideration and commend it to
the acceptance of the House.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Code of Crimina]l Procedure
1898, be taken into consideration.”

ot fawe qedm ;o (wngR)
awTAE TgEaT, st wv wEea 3 9
frda® s=ga fFar & 99 & fagra &
# qwda AT g 1 A A IR
T fre § & owma & oo 3 A
wEAvEEFAT qgF 9 |

T AT BYAIT FTA a1 A
YN A IE H awd 127, 128 W7
129 T WFET ¥ Y f5 mw w1
W T SR g & sarer efagi
W TFA G 9T I w1 qwwg wify T
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FATEY AT T UTCAY & T T
FfTFTd IT AWM FT gaTy FY Hiferw
| W OOl F SR W9Y €
afeF w1 I wA A wigwrd
W Y 99T gEa A, AT St WY wW
¥ o g T 99 gW A
AT F TIE € A gL qgT &
Famit & W gfew wfoefat &
& gTO & Heana sqagie fea ) agt
% f& «em woge T & it
o€ | ¥feT W dw w @ o g,
O R T I WA WA W
ares # qftgds #@ 6 sEvasar
T

¥ fadas &1 a3 ¥ 7w *T
g i 7Y & fe g gt wrger
feqr amg | 97 %1 wfwwrg a8 @ f o
gfemfat & gw & @ v F -
T wEvafaEl F e w1 FW R,
7 "y Foeq &1 fa=re =, wfa @w
W ISTHFT A FI | WY TH N FT
A & W A1 oAz A A,
ot f wrfeg s @97 s &, 4 T
AT TRAT . WA F AR IA0E gOT IET
¥ AT @ IFF gera & faw asn
Wt e 9% qEt ¢ 1 afE g faoraw
wigawa ag § & gfaw afEd
fad® ¥ FT9 F W7 JET aF g1 A% A
Faag | @Ay & & oF 3T
o1 F qTHA TRAT AEAT § | M"Y F
qF aaT ZuT i 97 &1 ad 9gd
mefeiE gur ar | e e o S|
¥ o7 <@ 9, wifrwa A9 i s fag
st a1 afew ofem ¥ wfaas &
17O aET A 9| w7 3w e
s A = & w3 faendt
At | & "wagAn g foowm 99 fw
2w wEE B TAT @ AT EW M A
qEIHATE FEET ATAT AR &, Al
q sqawar ¥ gfem sfawf-gren o



9555 Code of

[« favary woga]

fad® & wrw FaT =rfEg SR A Tw
F 9y AR & I & A 0 |
R & S § fagw & w0 foaw
g @t & wwwan g e drEge ¥
AT T EAT | IF F AR 0F A
FHEY WY &5 AT 37 & gy faora o
faam, afem oft Y aga & A3 Swad
Fa= § 1 a1 & auman g 5 o w9
wERT & A fagaw wege fea @ SW
wfagra o1 &1 W W@ 2
| § AT AW Y gE Fra| et
& gl ¥ § ot ag wrawes § e gfew
aferFT A T ¥ oogy wer
frasdam & ok sfqwcaa s o
HF& oM w1 g od

# 7 7q fagas ¥ §o qwiga € fag
Fwaagefadr oW amga 3 X
wsg “gifaa” fase faar wmo, aw
3% 2 ¥ e’ F A g “Drrfas”
Y faar 9, T AF 2, FET 4 qqr
5 % W ari 4 A W% A AT g,
fear va o amge I A ger fou
g, FifF g7 K wrETgHar W L 0

# 7 & wfuw §o Y Fg1 T€AT )
& wrgan g fin 3% Hwinm A &
for smm

oft Wit wieT vy (wAET)
awTAET wgRar, St §aaq fadaw
AAAE wrAq AT ¥ weaw frar §
39 @ & awdw s g, AR AN aF
I ¥ w9y zg fagow & wwdw F
far & R AW A qira®@ ¥ wgEA
£

ywaq7 oz ar o § f& @A
FAT FgTRE 127, 128 WR
129 %1 aga geww fear mn g
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s & qfem #1 geET oF A%
9T AT § @ 39 ¥ wiees & fagw
T Tgar #, ag AEwTE T @ fa=n
Y ®var g 9T g e @ g e
TeT & awa7 ga & fir gfvrm wwe
& gfa s &§  FIO A gEAT TEER
TEY AT g8 WA 99 AW E AR Ay
g%z i INAT § g7 31 w%ar qv
9 ¥ foy AT |9 gz S @
o {57 gen @Y I F Fwr gwear
WY W R g e g T A X
sgrr # fgenfaay av Ave 9+ 1 g9
1 FT agY 97 fF agt v o wfusd
T a1 39 A fa@s ¥ oW A
o feafs 71 9% & &Y qwar | W
a7 Adrn ag gan f o faarfaat Y
I T 2T I§ F AT A UF AFHI
aaeaT a9 T} f5T mis sow =
wfsa &1 mar

gl 9@ W JAMT QT T4T § IN
& ofuerd at & faq wgy fema d
74 & fas ag = Y T § FF & wAm
T G, AATEY IT T FTH A HT afew
ATQETT TOF ¥ qUA FAST FT AT
31 59 7 N FIAF o 7 oF quy fat
fear #7 fea & f oo 3| v & WET
T FAAGA wivae agi § A g
o< ot @0 & faae faaT ag) axdr
N =X U@ w1 W w10
awidr wgear, ¥ wwwar g 5 Y
duvm fagas o gfc faoq wwa
#rE w1 fHfAas TSR Y 3T
graet ®1 §Wfg s F fag ava §
7% 0% Y fem A FTw | g FMEAt
£ SE T T FH A FE e
&Y 7w\ v ag @ fear o fe
gEa gw  wifa carfed T & add
ar wif W W 77 g frafa o fagor
@ FT oaan
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16 hrs.

o i 17§ 1 WIS g *w
AT 3 A gH wigEr # oAy §
wifsga 1 7 W WA AET-AG
AT wisT § oA wEIhTE HIw
qw, AT AN gw Wi & AT 9T
g aa oz wfa reqe A, faan gata
T A AY qHR 0F wfaaw F FIO0
wrafar AT 78 wel @ Sfed §
o7 39 B AW T @A Fgiaw IfaT
& oag A @y X A W@ 7
gafgy & ag avwan § e af o o
FTHETCH AT § 7@ 9F7 7 fear sma
i Tg TAHEY &7 A9 § TAEAT HTAEA
aga SATEr AT 97 /TR g A
graTaaT § gafay ag wrat o &1 nfy-
w1 &1 @A qfge S| J gwm o
# og g e 9 & fag oF wew
AT §, 98 N Awuw v & for
o ¥ smEeqr @ 1 fafem ww ¥
g 0% TR fawg § W 39 #1 e
w0 & g mr wE WY | 9 A
gaqmaTTr v N fF o BT
ot aw o @ W) fm e s
g AEET guT § 3§ & wwwor # &
vk ¥y frraea g dfem wwawg o
fedeqw ¥ A& AT ATEAT AT TE
wgm fe wgi T W wAvie fraw ga
o 3T & A Frrota go I & ag T ww T
fe few swT ¥ g, W gwRTE
¥ frd® 7 @ & s WY 99 & gy
o W I F T qHHT F WO IR
F M T W AR AT g Ay
W Ao ® W s fare fear
@ wEA AR W T g wE mar

¢ —

‘“within a definite period of time
to be specified in the c i."”
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I T OF q&F T 99 g1 J0aw
Y7 ag g 5 Ao A 2 el
94 Wt fmaifra v fear war so awgw
¥ oET AT g WIMEH wdaEr
ferq @ gAT & AT ag @ wam A
NIAD T FART F1IAR KT AW b
R A 3w ag faar gar & -

“Provided that no fire-arms
shall be used by the police to dis-
perse tne unlawful assembly,
unless carlier all attempts to dis-
pense such assembly by use of the
water-hose, tear-gas and light
cane charge have been unsuccess-
full:”

s & qF o) wg & fe g o
T WG " wran § W) 3%
oF a3 Ife AR 8 | FET) TRT
qTHFTT FT AT AT § o ;M e ¢
fs a8 ufgaT ¥ & wo i W JwdT
Iq T ATHA @A JU €@ HWEA w7
HTHTT F7 @16 FT & 2w 7 4g of g
grr A foww & aw ®a TAA
Ffgar & v wom wrow w7 faar
¢ wfvg & W@ qwlwa faggs &1
N f& wxT & G wEpE & 99 W
wde w5 g

Mr. Chairman: I would request hon
Membe:s to take only five minutes
each. .

Shri Nzrendra Singh Mahida
(Anand): T support the Bill moved
by Shri Kamath and I desire to em-
phasis that since independence, our
Government has become trigger-
happy aid in my State of Gujorat, t
mey brir:g it to the notice of hon.
Members, that firing had taken place
even to onforce prohibition. A few
years back, in a village in the district
of Mehasra in the then Bombay State
a gathering of villagers were cele
brating their diwali. Firing was re-
sorted to by the Home guards and
police, killing men, women and child-
ren and even cattle. 1 would request
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the hon. Minister to enquire and find
out whether this is ture or not.

Shri Hathi: Is he referring to the
Stite of Gujarat or Maharashtra?

Shri Narendra Singh Mahida: I am
referring the old State of Bombay. I
haed thea visted that firing area anid
had told the then Chief Minister,
Shri Morarji Desai that these firings
on innocent pcople, go against our
codes and if police become trigger-
happy the state of affairs in  the
country will really become violent
and uncontrollable.

A few years back, at the time of
the Maha Gujarat Movement—I was

then in the Congress Party—I
was instrumental in going about
and trying to maintain peace
and  order, But, the spectacle

of police firing that we saw in the
c¢ity of Ahmedabad aroused the feel-
ings of the peopie. Very recently we
have seen in Ahmedabad how the
people have taken revenge. They
have taken charge of the administra-
tion of the Corporation of Ahmeda-
bad. Whether that Maha Gujarat
Movement was right or wrong—this

is not the occasion to discuss
that—the firing  which killed
many innocent people, includ-

ing the children of some pro-Cong-
ressmen, was certainly unjustified.
One result of that firing has been
that the people who have lost theil
children have become bitter with the
ruling party and joined other poli-
tical parties. I warn the Govern-
ment that it this method of shooting
indiscriminately goes on, those very
people against whom the rifles are
aimed to shoot them will use the
very rifles against you after snatch-
ing them.

We all believe that the policy of
ahimsa is the best way of life. That
policy was adumtrated by Mahatma
Gandki and it is the professed policy
of the ruling party and the Govern-
ment. I do agree that in case of
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necessity, where there is no alter-

nutive, they have to resort to arms.
But such occasions should be very
rare. In England, we have hardly
heard of cases of firing recently.
They use water hoses. Recently,
they have started using horses. I am
glad to say that the police in Gujarat
are experimenting with horses.
Trained horses can be brought to the
scene to keecp people away.

The crowds can be tackled by tact
also. At the time of the Maha Gujrat
Movement, people became obstinate
and sometimes they wanted to go to
a particular road. They were defy-
ing the orders of the magistrate. But
we had a very tactful superintendent
of police who used his commonsense.
He said “T will give you permissiom
to go through the area provided you
agree to go peacefully without doing
any damage to property”. So, the
whole incident ended peacefully
without any firing. Therefore. tact
1s very nccessary in dealing with un-
ruly crowds. If only tact and com-
monsense are used, many cases of
firing can be avoided,

I hope the hon. Minister will take
cognisance of the fact that the
essence of the Bill moved by Shn
Kamath is that needless firing should
be avoided. We do not mean to say
that in case our borders are attacked

we should not resort to firing; but
for internal wuse firing should be
restricted to the ‘minimum. I will

request the hon. Minister that in the
prevalent trend that we are having
just now, we should move cauti-
ously and there should be less of
firing.

Shri Khadilkar:
the hon. Member. Shri Kamath,
brought forward this measure be-
cause in a short span of life of his
party’s ministry in Kerala. to main-
tain themselves in office and to deal
with some gituations they used firing
rather indiscriminately.

Mr. Chairman,
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Shri Hari Vishnu Kamath: Do not
twist facts.

Shri Khadilkar: Later on one of
their  Party members, Dr. Lohia,
ferced the ministry to give up office
because it had not acted according to
the party line,

Shri Hari Vishnu Kamath: 1 wish,
shri Khadilkar would not twist facts;
otherwise he should not mention
them.

Shri Khadilkar: You can correct
me. It is not a party issue, You have
drawn this report on the basis of
that experience; so, you had resorted
to firing.

Shri Hari Vishnu Kamath:
‘Government had done once,

The

Mr. Chairman: You need not enter
into argument. You can continue
with your speech. Shri Kamath will
reply when he gets his chance.

Shri Khadilkar: In Kerala they
had to resort to firing. Later on they
were forced to give up office because
one of their party members, Dr.
Lohia, insisted that with their hands
soiled with firing they had not acted
according to their party line or prin-
ciples and the best thing was that
they must quit, This is their expe-
rience.

1 do not blame Shri Kamath. He
has produced a good report as a
guide for action by the Police. It
can be called 1n some measure as to
how the Police should conduct them-
selves in such a situation.

Shri Hari Vishnu Kamath, Code of
conduct.

Shri Khadilkar: Yes, a
conduct for policemen
try.

code of
in this coun-

T also remember that there were
occasions, particularly during the
struggle for  linguistic  States, in
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Maharashtra and Gujarat whoen firing
was not and the leaders
were re:dy lo persuade the people
to be peaceful, but the Government
in power did not listen to advice and
indiscriminate firing took p.ace. It

n-ces:T oo

was a great tragedy. It alw, leaves
a very bad taste in one's 1ao0uth; a
certain trial of bittorness is left be-
hind. Then there was on insistent
demand for a judicial inquiry.

Shri Hari Vishou Kamath: Your
party also demanded that. You were

in the Opposition then.

Shri Khadilkar: Why bring in the
name of Mahatma Gandhi and
ahimsa? After all, this Government
is not run on ahimsa. No government
in the woild can run on the principle
of ghimsa. The basis of the govern-

ment itself, according to Hindu
dharma shastras is  8anda, shakti—
power, force or coersion, otherwise

no Government can rule anywhere.

The main question is: How to use
that force and in what situations and
how discriminately our policemen,
the representatives of Government at
the local level, ghould act and con-
duct themselves to disperse the
crowd. but ut the same time main-
tain order and not resort to firing?

He¢ mentioned some cases. What
happens iff case of a communal dis-
turbance? There is communal frenzy
and you have got to control that. I
understand that in every case ‘iring
should not be resorted to, but im
communa] disturbances sometimes it
becomes inevitable to resort to firing.

There is another aspect to it and I
would appeal to my hon. friend, the
Mover of this measure, to consider it.
We are in a stage of development.
Society is changing. In such a stage
or phase, on the one side, we are
trying 1o bring about a peaceful
change and. on the other side, there
is a certain t of resist
Seme forces want to accelerate the
rate; they want it at a greater pace.
Other forces want to obstruct it, In
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[Shri Khadilkar] N
such a society, to expect of Govern-
ment not to resort to any force what-

soever. ...

Shri Hari Vishnu Kamath: 1 never
said that.

Shri  Khadilkar: You quoted
Maharma Gandhi. Gevernment never
say that they follow Mahatmaji’s
principle so far as the governance of
this country is concerned. This is
not correct. Therefore what I plead
is this. If the purpose of the Bill is
that any party that is ruling in ths
country should advise the policemen
not to resori to force unless they are
forced to....

Shri Harl Vishnu Kamath: You
have not read the Bill apparently.
You read the Bill.

Shrt Khadilkar: [ have read it
But the question is: Can Government
accept a certain obligation not to res-
ort to force?

Shri Harl Vishnu Kamath: That is
not in the Bill

Shri Khadilkar: Can any govern-
ment accept, can your party govern-
ment accept to have a sort of judicial
inquiry in every case?

Mr. Chairman: I have
the hon. Member not to enter
argument.

requested
into

Shri Harl Vishnu Kamath: He has
not read the report.

Shri Khadilkar: I have read the
Bill and the report also I have seen
cursorily.

So far as the purpose of the Bill
is concerned, I think, in principle and
in practice, most of these recom-
mendations have been accepted and
acted upon by the Government, Past
experience hag also taught Govern-
ment certain lessons—the experience
of Mahagujarat and Samyukt Maha-
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rashtra movements and certain gther
struggles—but, at the same time, to
expect that in every case, if firing
almost becomes a compelling Tneces-
sity in a situation, Government
<hould undertake to inquire inlto it
by appointing a judicial bhody. .

9564

Shri Hari Vishnu Kamath: That is
not u part of the Bill.

Shri Khadilkar: That is not pos-
sible. Thereforc. as the principle of
the Bill has been acted upon in many
ways, there is no further necessity
to do anything in fhis regard. By
raising this debate and by bringing
forward this measure he hag given
us an opportunity to apply our mind
to it that force 'must not be used
indiscriminately and it should be
used when Government is compellea
to do it; that police officers shoula
be more service  officers in the
modern welfare socicty that we are
bringing about. 1 think, this purpose
will be serveq by a debate and not
by pressing the Bill any further,

«Y THAAE  arRw : (FrEEET)
aufr wgwar, W fegem #
qETO A{E F AT #ORE e
A @ M g | W & o g
¥ g arC A el § o sEe
F TEA-HTH FT WA WY Iq F TqEAT
T2 g faed 9 A fwaw
F Wy w@ar ¥ sfenfeat ow
qMAE I H1T g 9 9 /Y ¥
TF IR & drg ¥ gy w | & ar
s uwaT g F A Wy T Ay @
gt WY g M T FT AT /T Ay
o T A

st Y & 7 fgmy ot wfgar
&7 % I5AT W A 5 AL AT
wfzar & T8 99 a=ar &1 & o ;A
g fF 9@ % s § 97w A
[ S§F7 W, a9 A% 39 T TS &%
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*Y saeqT gavg grin | Afwe e g
forare #7 fawg 7z a8 § 1| W 9w At
ag & fo s wow farfardl & qras d
wfes Y a1 ¥, a8 A & T A
# faeg, ot mf<awa 2, fear & sgmr
F¥, I G AT TATC, TE F7T AF A
dra oz sfas &1 @ Sfeeem & gw
Tt za woq g7 fa=are s Afew

AT T o 3 R g frwwi e
¥ el =l AT At Y Ay,
frd g0 30 A AAAT FT AT 57 AT
F AT T LA IUT AZY AT & 0
# wgw f5 @ o w7 wa wgRd
@ aw o fagw F7 )

st faramaoiy ara ag @ f+ 9t a%
FAT T TG §, T A AT BR
AW F qTE H ZT ATYEE T AT § )
T TE FE L AR FAA &1 A E,
TSI T FA §, A1 T ALTOTAT THY
A g s am s
gareli ®1 AW gearyg Witz g §,
eWA TeaTfe g &, a1 39 9T A
SoATE Y @ 1 & gw wew § & faar
AT ATEET §

oY TTT & gEw Helt Y gaan g
¥ faq o€t wfor & s Er @ o &
Tg @ g fx ag a1 ™ —ag
S & fem o T 20

g &% F® ff ag a0 & "
g @ & ama § g ¥ frdga
e i faeeft 2 7t £ ge gt
o7 37 A T aga & W JAy § fE
IW g@T # aga 4F AN wT @ qv
S & &L A 0§ W wA A
f& oF AT qEE T WY g1 99 A
g g aws R A ArE .. ..
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=t FEW AT WYATT : AT AT IT T
aar §ifwy

ot TAATE ANIX :FA77 AN FAROT
I F% IN AT EE FF AT A aE A
agr U7 43 99 47 WT .. ..

ot gFR W WGATT ug A1 qAr €1
fEamF oAl aas?

WY OAAAE AW ¢ y7 T AE
FATFN T ug qaoET it EF q@
g @ faradi g Kagm fxom
v e mEE & fesre v g
AT & A= AL ArEen M gAT & S
wa € A & fETE A9 & S ¥
faems gam 2 AT mAer gEa & &
JET 1 DA FowE fwa w2

3 a8 fagrr Tw A F o,
AT & | TET AT FIT T A4 §
FAAa ¥ A AT 3feg A 2
FIAA ®T A AT ¢ qE TA A g7 AR
AT} 1 g AT F AIGET 20 &
agm f& @ &F 7 @ 0w
St gaTgg #94 ¥ A wfmg sy
FIA & 91T I 97 A1 T=TE A § A
W EET & | I &1 aE qwd Ay
o &Y s & o Ffew S q@ g
FT & 37 WY 9gT W qOd & A §
a1 &Y &Y AdY st 7 & fivaer 3T g
g WETH ¥ 7ot gver €f ¥ 7% weand
& ¥ | W@ v oA faegw 39
q¢ ATt @ 1 qwER w7 wuw far
91X ¥ A1 A o q% § avfra & fam A
§ o7 wg anfom A A fag oamx #
agi oF I a1 AT FET A A AA07
g & 1 AT 348 Avw v AT 4
TS ATvaw A Xq aeq@lzat w1 o
qITE gATE AA § AT @ % add
g & Al & 1 A7 s g ?
TAMET AT o fF S IR
qIRA KA A FY, AF wAAY H FAmw
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[ wwdas anEE)

7 %% | W T et i
gam & Fxfaw 1 AT & AT 9T SN
1 18-18 ®WT 20-20 FEA FY
FA LA AR ;A G qg A
Y ¢ 1 A fem wgrenr i
am a3 Aew a0 wigEr & @
w0

# =vgan g f& 39 2w § star #v
9 Y WX WS 9T Nt g9 qF q
AT A0 FF I fF WIT A AX 9T
JATE A N FF 1 Frfawerar 97 IO
LEAR AR G CEAECR LR |
¥ A g e g 9T A 57 )
T oY oY g | SrAar o WAy 7 £
s Y =rfey, fgedY smar ax M= A7
I gy 1 FE "W W &
JIF ¥ WAL BT AT A TH NFTT FT gHT
aifzr  fam & Avwar frafa o oy
T A AW E, T A AT

T WY @ q4 q g fadaw @
quda w7 g W7 g g oy Faw
@ 41 gt W # 3 et §
et =77 1 f5T I W FETE o S
Y Iq%F aTE IW ® WAF FTE FHY
Ffgd  wT A I@ AT KT hEAT {Y
39 9T gwa AT g | Fqrf e A Ay
& qar 9« g g fF me g @
Ifag a1 v wfag av o

ot gesirE  wnww: (Aidg) CawT-
¥ wEvEET, A FTHE A oY faw e @
¥ 9§ F I 7 Ifea g, @ A
& dt ) e g gfee ¥ § fE o A
WTE T q9E e g omar § @t 3w ¥
Te & #rf qug @ awdr § WK IW
Tt W 0N ¥ AW ¥ fow A
q g F w7 T ) 39 g &
ag HEIGT 4T /@Y IE W AFEA
ahy MRy,
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Mr, Chairman: The hon, Member
may come forward on the front
benches so that he may be audible.

= §ER AT TGAW : Fqq qA
T ardy § AW owr R §

=t gEITA A9 ;g B DS A
ST WIAT 9EAT & 1 A9 weasr wiRw
¥ 7z faadr § f5 dar @rar agi @
A fear s aifs gwrd wET 37
¥ gt ¥ &%

ZAIX TTHT @RT X 127, 128
A7 129 W1 AT & FA F garcAr
4 &1 ogarT fam § 0 oag dw 2
AfFT oF am § 1 faTew A qade
a7 I € Iq IF W g A Ay
T T AT § | g AAAIT qET A
127 & w31 § :

“within a definite period of
time to be specified in the com-
mand.”

az w1 A AAA F ST F AEFAE
i 3 f5feaer NG w15 w aw §
o7 qrr § 5 99 § oY 7% 55 e
7 #r] aade @ g% & 1 ag N FEA
AT 97 IF FFT q47 41 foq awq fadwr
FT FH 9T AT FIX ¥ | GAA TgwT
feam #T & To X F fawamw @ 7
T F Feaw F oy @ vog AH FT@
¥, warE & fag ToT AL F ¥ Y
FIAF AT TH@ N 1| FIW{T W
falrg 3 ¥ 1 AN FY qwaTy gAY
* qory fgar s @Era A ¥ AT AT
I9 59 #7 faw ®A ¥ A qwTy Ay
Y FHET AN F IF A G A
wgrQ faar | A ga@ @ {0
3 Afea 18 T T aaden A W E
39T T IATEAY § W% gw AW
@A [0 | B § g
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¥ Al W § FH A4 gET 4 W
WIEY 7 A1 IRHAT § AR # wFm
IE@T E 1 AfAT W g w4
9 § 99 F1 AW 9T A 9wA 3
A PR &7 7 F67 oy Ay 39 § oy
FAF TH E A

16.28 hrs.

{MR. SPeaker in the Chair)

uF a5 Car A 97 fF oS oew
HqaHT AT & AT AIT 3T v A
A 9T q9 & Fewed fqqr &8 arfan
fetr gu, far s qun afifeafa =
a9 g AT I w1 g € e v
g AT @ & AeawT W 7 v @
AT | A 41 OHWY oaT g1 AT 3
a1 AR A qEAT 2. 77 WA AH TGN L
afeq ota A9 THET G A AT IT HY
arfan 37 & faw, 39 &1 faAe faae
N F far #g9 % fag @Iy ANET
Fr wt geit 1 & wf awwan g 5 ag
Wmmar g g ar g€ &
nq A WA fF i AF @ A 9w
FZ AT AAA GAT & | WIS FRT
A AL AN JEW W T 9¥ |
S 1 qg W qAEE Y a7 & R
ZH FE A% A1 qArg A9 w7 % A 3T
& fau g aF AN 1 2T TG F]Y
TIFAA AN AT T AR S g e At
H @ I« Ax W T 07 w1 P
F w3 s e IemA A AvE A

TH TERT, WM AT A @
St TATE FTAT § IW T A A &
Y Tfed 31 fa qrg v A & fao
WINTHAF g1 | U% T & Ao g q9rE
Iy afed 1w AR oA WAt
o ¢ 5 are 2, fm7 iw og A
Fq AMAT U HEd 2N TR &Y,
@R Q R
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Y gAI ATHAIG A5 TR AR
A s qTE & weaTa F1 9g F€ A
{1 99 fandt g= 9™ ®/17 gaT A @A
X T 3 W 4 3 fFgwam
T TATRAY dRroBn, AT IATREY
fawfam g1 w7 s ZiAT Y gAY EEvm
g I a1 andu & feggeaw wv
IR a1 91 grm 7 swfAw www
Fg1 a7 & 7 A fasge gTm Tl
#1 7@ I w7 T @ faegw AU FHA
e I dqr fF wAw gger X
gara fear & afes oF a9 &1 T
fawrn s, uw fafze a1 fawrar
ST w7 3w 3fer & puedt Y 9 Ay
SATET A=W ZRO | AfFA 0F A9 A€
g fr geey FF arfam &0
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ot gEw W woEw™ ;A faa
ot Fra F ot faw w @ oW oW AR
frr , sam & amda w7 g1 &
T A & foam F wfq ¥ 79 ¥ AN
NFT R g Far g 1 ag v faw
®@F w7 F 9 ag 7 fawam @
oY A FT EETT W FT AT

TR W A FEeqr FIEW W@,
W S ¥ ZH §6 I I JBME A
g1 9T zE qar mar g fE dush &
wEA § 99Ty gl § foeer L

Shrimati Lakshmikanthamma
(Khammam): Sir there is no quorum
in the House.

Mr. Speaker: The bell is being
rung..now there is quorum.

ot geq TR FEAT : GEIH WE,
% gg g @ 91 fa; w@A TN F Twrw
ar ¥ foraet are W Ag w0, W A
ufyw a7, 30 7 A a7 gAY TW
weA ¥ 17 @A A AW w4,
223 AT |
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[t gw =377 ogar]

g1 wmat & f g it & meam
§ A i & fagea 9T s ATy g,
at=g Far v § o s ferfadi o
AT F1 I9AE oy m@n w17 g1y A
FY AATT @A & fAw AE AT I
far smar & 1 oYz # ga ¥ W
w1 {58 & 97 79 & FrE w1 AT T )
Iq T w0 0F  aufenm T 91
afFs & 39 AR ¥ A€ AT =weAr
FifF ag wgmad ¥ 99 ET & | A
1656 ® AT & My qomdy T4y |
IW TITW@ RGN FA & a8 A
g1 1At ¢ fw AT oF I A I
MM 1 gge SWar @1 mfagEs faav
faaT 13 &1 A&7 7 TR | R AE
AE} WAy A wepdE w1 e fear s
AT, qIT FT IeE T T ST awar g,
wREggFaix &7 & Iw@Er fwar o
qFAT | TF A WY W 7 g &) T A HT
Y & | WX Y STavEaT 9¥ at
I F qIE A 9@ g, W A
WY 303 qgw § 7 =T o fow &
fr g sl o Stmar § 1 9 Y I9EEr
faqr s o7 &g ot 4§ AYO wg
dx @ ¥ agi wfwee @7 Tfgg
freafrag @ an fs femfamr €1
WY MY WY 3w IH qHG FHEY I
sy f foFelY &Y S T FY weAr FTE
grgfer AT W Y @FEEAT @)
q< TET AG EET 1 wET M w
Ir@m qAE & fzAt A g swEr
1 T4 & oy fem sar § AR @E
I faet g ax e S §
QR FT g g ¥ | W W W
T Y T wT IR T R AT
¥ W deT FAT |

genagfow femd Nadd
nRE 3AA S Age e wE
w17 ofeT T saan I End §rn afeg
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dofrgfea Faammar g 1 g9 &
HAT QT & T T o =7 O 3%
WY ST A F 1 AT I FY A By
AFET T =F G AT T AR
art o7 fawre s8¢ faar s s fae
Y qHR TH( Fo7 A I 2 | A
Zq g™ 9ge AF a4 qw T #
T T4y, snfdagr ¥ famfam o
TRt F | I F1FS /AT 4 | WX
FAEET HIT ATHTL IF FT S THL F
77 A A1 g feafa dar A @t
afes w3 Gar 2@y w § f& mfeat
w9 sufeqna dgd § FIU [/IEY
AT & | AR WA 99 & q1E o faQE
@ B A ¥ Anfaw wiw F fag
graTST IS AT g, &Y 39 ¥ HEr
faerear grar & | www AfaE @
gt F@E | wfaT ar aat g,
g A0 g ¥ TE AT | I T &
for e, 7 S ¥ 3T dar A & fol
/)X SR AEA FT THIY @Y F I
& foan smar @

# graa gy ot ¥ frggw w&m
fr g dq1 AET fAee fe camErwy
g ®Y T SFT A A & A
sy arfedr | feafa ax e g & faame
fovar T wfge | gw AE Wy fE
WIT oFa g F I9IT &Y X |
AfFaga Fara a1q g ag WY FEAT
gy § fe gara ¥m ow weaifas
2w AR W TG AT ®YAATAT
gy ¥, wafaq g gy ar mWiTar ¥
=T FTaT g

gw A @ ¢ fr 9@ aoweifaw
R g & a7 Ty gl 9T WY 1
Ta|T 74T § gl WO §URTT AT 91
Y gewraaT @ Qi e s fggw
o e T T}, qEewE 6
T & frg gw graTt AT €, g AR
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T FG AT gEeE A qrfeeE
& gfqam & &7 o § 37 &1 fgmui
R I F7A § 1 FHIMF Tav T|wA
Fogmar g | a1 & ;9 G 6 a7F FT
AT FiFAT T-AT § fF 97 Aveyafuw
& gY agt 3 3 § /@« ama 9¥ faw
FTF YIETIT FT ITM F7AT 3750 |

Shri K. C. Sharma: I shall i'c «n my
speec’ by quoting what Ham. t n ha:
said. He has said:

“If men were angels, no govern-
ment would be needed. If an-
gels were to govern men, no con-
trol external or internal would be
required. But if men were to
govern men, let the government
govern the governed and then
oblige the government to control
itself.”

This iv the principle under which a
modern democracy works, namely tnat
a government controls itself. So far
@ our democracy is concerned, and sO
far ag our government is concerned,
it is controlled by the Constitution.
“Che busic feature of our Constitution
is that it will cnsure justice, social,
cconormic and political, and also equi-
lity of status and oppor.uri‘ ..

[ am pained to say this. Peace is an
aamirable slogan, and no societ, can
orogress and no  government can
maintain jtself and the society if peacc
ix not muintained but peace itself i3 a
conception of law, gnd the concepiion
of law presupposes that any govern-
ment worth the name should provide
opportunity for progress, and for en-
suring the continuance of life itself
Withir the last six months, I have
secen  ragged, naked and starving
children weeping angd undesirable and
bad characters being employed to
tcase the women at the ration shops.
Do you expect that peace should be
maintained and for that purpose the
magistrate nhould be allowed to order
firing nn the miserable women and the
hungry children? What for is the
goverrment if men go hungry and
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women go naked? Of what yse is
law then? Law presupposes a certain
level of subsistence for all. The
hungry will have no use for grandeur
or glory or peace or liberty. The jl-
literate man ha: no use for the news-
paper. The jgnoran' man has no use
tor public opinion. Therefore. what
is the necossity now? The necessity in
the historical background is a revolu-
tion. Whether you keep law and
order. or whether vou employ the
police or the military, if you cannot
provide them with food, if you cannot
provide them with opportunities for
progress, if you cannot porvide the
status to man to feel as a man and as
a respectable creature. then the out-
come of the historical process would
be revolution and nothing short of
that. The only alternative is to
create public opinion, How is public

opinion createq in a democracy?—
through the newspapers and through
public demonstrations. How is &

public demonstration then to be ob-

jected to? Does anybody expect that
the studens, who have been working
for a full year and are denied the

right to sit at an examination, can be
asked to work down the street like
sheep? It is impossible. It is not
worth living if they have to walk
down the street like shecp. They
must cry, disturb the peace. What i3
peace if a man cannot behave as  a
man?

Therefore, 1 beg to state that a
situation has arisen when creative ini-
tiative and intelligent measures are
necessary to bring in a new era in

India. And that requires all the
human effort, all the human intelli-
gence all the human goodwill. A new

page has to be turned. Otherwise the
continuance of things ag they are {s an
impossible proposition and it will not
be allowed.

Therefore I agree with the principle
underlying the Bil] though I do nos
agree with the provisions as  Shri
Kamath has propoed. They have
to be imporveq and T hope he will
accept some amendments.
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Shri S. Kandappan (Tiruchengode):
I fully endorse the views expressed
and the arguments advanced by Shri
Kamath and I wholeheartedly support
his Bill. 1 would like to make a
reque-t to Shri Kamath to send a copy
of his speech to the hon. Chief Minis-
ter of Tamil Nad. I cannot vouch-
safe whether it will have any impact
on him, but it may do some good.

Recently our State has been awarded
the first prize for being fAirst in imple-
menting the family planning pro-
gramme of the Government. I think
that if tnere is any prize instituted for
these shameful excesses indulged in
by the police, the unquestionable re-
cipient would be my State.

We heard about the excesses indul-
ged in by the civilian population in
the recent languages upsurge in my
State. I would earnestly urge upon
the Home Minister here to institute a
complete judicial enquiry into this
matter. T would go to the extent ot
raying that there was not a single
instance where the people indulged in
any kind of excess without sufticient
provocation, uncalled for provocation
from the side of the police. That is
everywhere the casc.

In my own constituency in Tiru-
chengode, a small boy, Paunecrselvani
aged 12 was shot deag coldbloodedly.
Fven Gen. Dyer would have hesitated
to indulge in ruch an act.

Mr. Speaker: There might be some
instsnces or cases ....

Shri S. Kandappan: In a
cont~xt I am telling you.

different

Mr. Speaker: In a different context
also ... ..

Shri S. Kandappan: I am not going
into the details of the enquiry that
took place there. I am telling this to
draw attention....

Mr. Speaker: If views are expressed
on a subject that iz sub judice, on in-
cidents that are being investigated.
that prejudices the enquiry.

APRIL 15, 1965
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Shri S. Kandappan: I am telling
this in a different context. In the
firing that took place there, even ac-
cording to the police report itself,
tear gas was not used, and the excuse
for that is that they did not have tear
gas there in the police station. Such
a lame excuse!
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Fou~ people in all were shot dead.
I do not want to go into details, but
speak only what is pertinent to this
Bill. In Pollachi they used machine
guns, and in Maduraj there were re-
ports, and even pictures appeared in
newspapers, that students were chased
into their rooms into the hostel and
there were blood stains in the rooms.

Shri K. N. Tiwary (Bagaha): On a
point of order. When there is an en-
quiry going on. how can he narrate all
these things here?

Shri S. Kandappan: I am not at all
speaking of the enquiry,

Mr. Speaker: Hc is not speaking
about the enquiry. but enquiries are
being held about those incidents, and
therefore wo would be prejudicing
those enquiries. It is not fair to refer
to those things ang expres: opinions
about the merits of those cases.

Shri S. Kandappan: I abide by your
rulingg. I am not referring to
specific matters, but I say that if at all
firing is called for, there are ccrtain
case: where the fact is 8o obvious....

Mr. Speaker: General references he
make that there have been excesses,
that would be a different thing, but
not particular cases which &re under
investigation.

Shri S, Kandappan: Yes, I think
that all these were sent to the Home
Minister and other Ministers concerned
and there were reports of excesses in
all the places.

I am not going to invoke the name
of Gandhiji. The country knows very
well that the Congress, the ruling
party, has disowned him as soon as
his asnes were immersed in the holy
rivers. But I certainly appeal to the
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sense of human dignity andg decency
to reserve the bravery of our police-
men and our army for our enemies and
not for our civilian population.

Shri D. C. Sharma (Gurdaspur):
All kinds of arguments have been put
forward in support of this Bill. It
has been said that the Father of the
Nation was a follower of ahimsa, and
80 a Bill like this should be adopted.
Unfortunately the prince of ahimsa
fell a prey to the bullet of an assassin.
Unfortunately, the prince of peace,
Christ, was naileq to the cross. There-
fore, I think that argument; based
on such premises do not holq good.

I think the whole approach to this
problem has to be psychological.
Psychology tells us that men are made
of heat as well as light. Unfortunate-
ly, light predominates sometimes and
heat takes the upper hand sometimes.
Heat comes into play when the arts of
demagogy are exercised on the dcmos,
the people, the populace or the public.

The art of demagogy is a very dan-
gerous art and a very fascinating art,
and also rometimes a very beneficial
art, but sometimes demagogy makes
us do things which will never do any
good. Therfore, we have to save this
Government against these spellbinders,
these demagogues, who inject neat
into the population and make them
do things which they would not do if
their commonsense prevails, if their
norma] wisdom prevails, if their
normal actions were the rule.

What happens? People have been
talking about students, about lin-
guistic troubles, about communal
trouble’, about  betterment levy
troubles, about all these troubles. How
have these troubles arisen? They
are the result of the art of the spell-
binder who can paint a picture to the
populace which the populace is not
able to understand, and therefore
they are led to do things which are
not alwayg in conformity with their
tenetr.
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I would have understood the Bill
very much if Shri Kamath had said
that we shoulq do away with firing
altogether.

Shri Hari Vishnu Kamath: I did not
ray that.

Shri D. C. Sharma: If he had said let
the fire arms be banned, let there be
no resort to firc arms, I would have
understood it and I would have:
thought he was taking a step forward.
But on the other hand, Mr. Kamath
has given us a whole series of tor-
tures wnole schemes of tortures. For
instance, he says that people should
be treated with water hoses; people
should be treated with tear gas;
people should be treated to charge. I
think Sir that the Chinese are known
to be the masters of torture, of human
torture. I think Mr. Kamath has also
devised a system of tortures for our
police: water hoses; tear gas; and all
these other things. If these do not
serve the purpose, he says, we should
have recourse to firing, of ~ourse
after giving notice beforehand....

Shri Surendranath Dwivedy (Kcn-
drapara): You do not want to give
notice?

Shri Hari Vishnu Kamath: Straight-
away firing—that is what he wants.

Shri D. C. Sharma: 1 do not know
what is in his mind. Can he¢ say whe-
ther this notice can still the surging
passions of the crowds which are
gathering there?

Therefore, 1 would say this to
Mr, Kamath. If he meant well by
democracy; if he meant well by the
people, he should say that all these
things should go, that we should dis-
band the police, we should not have
recourse {0 any of these things that
will produce suffering. If he were to
bring forward a Bill of that kind I
would be the first to support him
because I would say that 1 am a
pacifist and I am supporting a pacifist.
But this kind of thing is neither fish
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nor flesh nor foul; it is neither here
nor there. I think it is something
which only Mr. Kamath can under-
stand, which ordinary people cannot
understand.

Shrimati Lakshmikanth Sir,
‘with a mother's heart, Mr. Kamath hag
brought this Bill because whenever
such incidents happen it is somebody’s
child, somebody’s father, somebody’s
brother or somebody’s husband, who
is hit. We agree with the provisions
of this Bill. But I ask Mr. Kamath
whether it is possible for the Govern-
ment to have all these provisions, tear
gas, etc. i all the police stations. I
would advise the Government that
when they anticipate such troubles,
they should rush thege things to the
trouble spots. But at the same time
‘We must see that rowdyism and
goondaism are sternly “deait with. We
have seen such incidents. I need not
mention here how some people poured
petrol and set people on fire and they
‘were burnt to death. In these days it
1s not safe even for police people to
work. In my constituency in 1962
there was a clash between {wo sections
of workers. The Superintendent of
police—all credit to him—had a human
touch; he had a human heart. He was
8 person who would never open fire to
kill people. But a situation arose,
unanticipated, wherein he had to
resort to police firing and one person
died but 200-300 were saved, because
the people were armed with spears
and daggers and what not. There was
A/ regular battle, warfare going on and
the situation could not have been
controlled unless he decided like that.
During thoso troubles in Madrag I read
some kind of bullets or billets, what-
ever it is, were found out. It should
be seen whether they could be used
so that a person will not be killed but
will not be able to move about for
some time. Government should devise
some such thing and discover such a
thing at the carliest so that those
things could be used. Firing should
be taken up in the last resory only.
To maintain |aw and order, and where
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so much of damage to human life and
property is involved, in the last resort,
firing may be done. With these words,
I r¢sume my seat,

Dr. M. S. Aney (Nagpur): Mr.
Speaker, Sir, this is a Bill in respect
of which my hon. friend Shri Kamath
has categorically called upon the
Minister either to accept it or reject
it. So, the hon. Minister is in a diffi-
cult position. But let me tell the hon.
Minister and the hon. Members of the
House that this Bill does not dispense
with the usé of arms and the use of
force. That is one important thing.
The use of arms is already sanctioned
by the Act. It js already in the Act.
This Bill only seeks to amend that Act.
The only point is, under what circum-
stances firing can be restored to: under
what conditions and circumstances fir-
ing will be better justified, and those
are the points which have been touch-
ed by the hon. Member in the present
Bill. Are the Government going to
consider those points or not” That is
one point. Do you feel that there are
already the rules and regulations
under the Act. and that there is no
scope at all for modifying these con-
ditions? If that is so, don't you make
rules and regulations under the Act
and ask the police officers to follow
them before they resort to firing?
Where is the necessity to make the
rules and give Instructions to the
officers under this Act, if you feel
there is no modification necessary?
Even for the purpose of investing the
officess with powers you have made
certain rules under the Act. It means
that in spite of the law, there are
certain things which the administra-
tive authority should understand in a
proper way before they discharge
their functions and make use of the
provision to resort to firing. If that
aspect is to be considered, then you
will have to see that Shri Kamath has
placed before the House certain con-
siderations for embodying them in u.\e
Act. So, the better course for you is
to refer the Bill to the Select Com-
mittee, sit there and consider the Bill
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in all aspects. I shall now place
hefore you certaln specific points for
vour kind consideratfon.

1 will take only one or two small
Instances. In clause 4, section 129 of
the principal Act has been referreq to,
und the suggestion is that for the
words “If any such assembly cannot
be otherwise dispersed,” the words,
'If any such assembly cannot be dis-
persed by means and methods afore-
mentioned” shal]l be substituted. This
amendment has to be carefully noted.
Then, I shall refer to clause 3 of the
Bill which seeks to amend section 128
-of the principal Act. It reads thus:

“the words ‘or if, without being
so commanded, it conducts itself
in such a manner as to show a
delermination not to disperse’
shall be omitted.”

Sccondly, as I said, there is clause 4
which secks to amend section 129 of
the principal Act omitting the words
“l{ any such assembly cannot be
otherwise dispersed” and substituting
them with the words “If eny such
nsscmbly cannot be dispersed by
means and methods aforementioned.”
What is suggested is, for maintaining
the public order and security, all other
mneans and methods already provided
for should be first employed, namely,
by the magistrate of the highest rank
who may call upon the crowd to dis-
perse, All the means mentioned
earlier should be used before firing is
ultimately resorted to. Shri Kamath’s
idea is that those means are already
there, and those methods are also
contemplated; that they must confine
themselves first to the measures
“aforesaid.” It is very important. The
authorities must first see whether tne
conditions which are mentioned in the
first part of section 129 are themselves
compiled with or not.  Or, whether
government contemplate some other
conditions also—that should be made
clear. In that case, they are leaving
it vague and the police officers have
10 go by surmise only, or discretion.
These are some points which ought
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ty make government think. If they
consider it properly, they will be
enabling thier officers to discharge
their dufy better and in & less objec-
tionable manner. If these conditions
are properly shifted, there will be
better justification for resorting to
firing. From that point of view, here
is a Bill wnich government should
consider ag carefully and minutely as
possible, Government are dealing
urith their own subjects who are inno-
vent persons. When their lives are in
danger of being lost, government
should see whether the conditions they
have prescribed are complete or any
change is required. From that point
of view, government will be better
advised to agree to the Bil] being
referred to a Select Committee, where
these details can be thrashed out.

17 hrs.

Shri Hathi: Sir, Mr. Kamath has
proposed amendments to sections 127,
128 and 129 of the Cr. P.C. In doing
so, he has accepted in principle that in
cases where it isnecessary, subject to
certain safeguardsg only, firing ghould
be resorted to. Dr. Aney also asked
whether the government have any
such provisions or not in the rules.
The question here is not about the
provision in rules. The question relateg
to the amendment of a law and when
wou provide in @ law a certain thing,
it become a statutory provision whicn
vhould be followed under all circum-
stances.

Mr. Kamath talked of the philosophy
of ahimsa and blamed “the so-called
followers of Mahatma Gandhi” resort-
ing to firing. He also referred to the
number of firing incidents and said
they have increased after indepen-
dence, He wanted me to give the
figures as to how many firings were
resorted. It is a way peculiar to
}4r. Kamath, because he is & very able
parliamentarian, who will try to throw
the burden on somebody else.

Shri Harl Vishnu Kamath: 1 could
not get the information from the
library. They have got a army of
Secretaries and they should give the
information.
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Shri Hathi: He wanted me to sup-
port his case that the number of firing

Incidents has increased after inde-
pendence. That staterhent, I can
show from facts, is not correct. The

number of firing incidents has not at
all increased after independence. I
have got the figures with me. Shri
Kamath also referred to a statement.
That statement was in reply to a
question asking information about all
commissions of enquiry under the
Public Commission of Enquiry Act,
1950,

Shri Hari Vishnu Kamath: Including
police firings.

Shri Hathi: Yes, including police
firing. But I have got figures here and
1 will show that wherever firing had
been resorted to and wherever enqui-
ries had been held, judicial or magis-
terial, in most cases they have been
justified. If they are not justified.
the Government is certainly sorry for
a firing which is not justified and the
Government would take action against
the officers concerned.

1 may like to make it clear that no-
body likes firing. We do not want
firing and shoot people unnecessarily
or with, as hag been gaid by some hon.
Members, any political motive. Far
from it.

Shri Hari Vishnu Kamath: “Shoot at
sight and shoot to kill” were the
orders in 1956.

Shri Hathi: It is resorted to only
if it is necessary for maintenance of
law and order that it has to be done.
and that too is done reluctantly. The
number of cases of firing in 1948, was
100. In 1949 it was 77, 80 in 1930,
49 in 1951, 52 in 1952, 61 in 1953, 70 in
1954. ...

Shri Hari Vishnu Kamath: For the
Union Territories or for the wnole of
India?

An hon. Member: Have you the
figures of the States also?
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Shri Hathi: I am giving you figures
for the country. I will also give the
figures about enquiries. Out of 263
enquiries that we had ordered from
1959 to 1964—I1 am talking of the
latest—two caseg where it was a judi-
cial enquiry and nine other cases
where it was a magisterial enquiry, a
total of 11 cases out of 263 cases where
we ordered an enquiry, were declarcd
unjustified.
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Shri Hari Vishnu Kamath: In how
many cases were there no enquirics
at all?

Shri Hathi: ] am only giving this
data with a view to make it clear that
firing has not been resorted to merely
for the sake of firing. It {5 with great
care that this power has to be exercis-
ed. I am absolutely one with all the
Members who have expressed this,
that wherever firing has to be resorted
to it should be done with great care
and caution.

Shri Kamath also said that the late
Home Minister, Shri Pantji, misled or
misguided the House when he said
that the Government had almost
accepted all the recommendations. I
have here the relevant documents. I
have a copy of hig speech also. What
Pantji said wag that all the principles
which they had stated except one—
that was, enquiry in every case of
firing which was not accepted—had
been incorporated in the Police
Manual. That is what he said. I am
still prepared to say that almost all
the recommendations that were made
were incorporated in the Police
Manual, excepting one, which is that
there should be an inquiry into every
firing incident. Government have not
accepted that r dation b
they thought that in the case of every
incident of firing we cannot have a
judicial inquiry. But he was not
wrong and he never misguided the
House when he said that they were
unanimous recommendations of the
committee and they have been
accepted.
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Shri Hari Vishnu Kamath: May I
request the Minister to read out from
the Police Manual?

Shri Hathi: I thank Shri Kamath for
paying me a compliment for being a
reasonable man. I would ‘be reasonable
and I would try to convince him by
reason that the amendments that he
secks to make are not possible. I will
come to them, rather than being emo-
tional because the subject of firing
naturally rouses the emotion of every-
body. Even the person who has order-
ed the firing himself feels that he
should not have done it. But when
duty requires him to do it, he has to
do it. If we look at the emotional
party of it, every Member in the
House, ewvery person outside, will
resent firing. We also resent it. But
the question is whether the particular
provisions or amendments which he
seeks to make, whether those safe-
guards could be incorporated in the
law.

After all, what does the law pro-
vide? The law provides discretion to
the officer. If you read sections 127
and 128 of the Code of Criminal Pro-
cedure, they refer to the discretion of
the officer. It the officer feels that an
unlawful assembly is likely to be a
danger, then he has to order firing.
Now let us take these amendments and
see their effect. The first amendment
refers to the Incorporation of the
words “within a deflnite period of time
to be specified in the command”.

Shri Hari Vishna Kamath: I accept
the amendment moved by Shri Vishwa
Nath Pandey.

Shri Hathi: First let me take up the
amendment of Shri Kamath. Section
127(1) says:

“Any Magistrate or officer in
charge of a policestation may com-
mand any unlawful assembly, or
any assembly of five or more per-
sons likely to cause a disturbance
of the public peace, to disperse;
and it shall thereupon be the duty
of the memberg of such assembly
to disperse accordingly.”

CHAITRA 25, 1887 (SAKA)

Crinaire! I'oredure 9586
(Amendment) Bull

Shri Kamath wants the addition of
the words “within a definite period of
time to be gpecified in the command”.
Now, at whose discretion is this period
of time to be mentioned? The police
officer, or the magistrate or somebody
else? It may be that the magistrate
or the police officer may give only
two minutes, although according to my
discretion, or Shri Kamath's discre-
tion, or any other person’s discretion
10 minutes should have been given.
Looking to the nature of the bahaviour
of the crowd, looking to the nature of
the damage that is likely to be caused
to prpoerty, it may be that some peo-
ple may say that 10 minutes should
have been given. while the officer on
the spot gives only 2 minutes. It is a
question of discretion. What is Lhe
basic thing? The basic thing is that
discretion hag to be used, in one way
or the other. Whether he fires imme-
diately or he gives some time, tome
discretion has to be used. It may be
that a crowd of 1,000 unruly people
are already in the act of getting fira
to certain buildings. If statutorily a
time limit is fixed, whether it is 2
minutes, 5 minutes or 10 minutes. the
magistrate or the police officer cannot
order firing until that prescribed time
is over. In the mean while, the crowd
may set fire to many buildings or
cause other damage to property. There-
fore, how can we say that in every
case the time-limit should be prescrib-
ed and it shoulq be observed by asking
the crowd to disperse before ordering
firing? As Shri Kamath is also a
reasonable man, I am putting reason
beofre him. The question is, If 2
crowd is in the act of setting fire to
buildings is the police or magistrate
expected to give them time of ten
minutes before they disperse? If they
give two minutes, it may be gaid that
two minutes was insufficient, they
should have given ten minutes. Ulti-
mately it is the discretion of the officer
who has to give the order.

1 am dealing with the actual reason-
ing of the wording of the amendment,
whether it {s practical and feasible. 1
shall come later to the Police Manual.
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Shri Kamath wants me to deal with
that part and I shall certainly do that.

Then, the second provision is:—

“the words ‘or if, without being
so commanded, it conducts itself in
such a manner s to show a deter-
mination not t& dxsperse shall be
omitted;”

Now, if the Police reacn a particular
spot, the crowd is already gathered
and as I said, is in the act of doing
damage or setting fire, if the Police
have to give ten minutes time to dis-
perse; then only they have to take
action, it means that the crowd will
be at liberty to do anything it likes
for all those ten minutes while the
people there will not nave any power
to do anything. As I will just show
that in the Manual we have included
these things; we have said that mini-
mum force should be used with all the
other modes, namely, light cane
chargeg or tear gas wherever possible
should be used. They are there; I will
be coming to that. But to provide it
in the law, to make a statutory provi-
sion is not possible.

Shri Kamath has sgaid that before
firing is resorted to water-hose etc.
should be used. Hé says: —

“Provided that ng fire-arms
shall be used by the police to dis-
perse the unlawful assembly, un-
less earlier all attempts to disperse
such assembly by use of the water-
hose” etc.

Suppose, there is a small village with
10,700 or 5,000 of population where for
getting water from a well people have
even to go two miles and there is a
communal riot. I am not against the
spirit; 1 am all for that.

Shri Hari Vishnu Kamath: You
accept the principle.

Shri Hathi: Yes, I am all for that;
but the question is: Do we make a
statutory provision that before you
use fire-arms, you should have used
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water-hose?  As I said, suppose there
is a village where there is communal
tension and water has to be fetched
from two miles away even for drink-
ing purpose, o make a statutory pro-
vision saying that use water-hose and
then only use arms it is impossible
It is not possible. What is possible it
discretion and that discretion we have
incorporated in the Police Manual,
ThLat we have done; but he definitely
wunts that.

Shri Hari Vishnu Kamath: You read
it.

Shri Hathi: I am coming to that. So
far as the discretion is concerned, so
far as the possibility is concerned, we
have already included it in the rTules;
but, so far ag the statutory provision
is concerned, it cannot be included
because it will mean that if anybody
uses fire-arms without using water-
hose, he will be guilty of a breach
of the law and will, therefore, be held
responsible.

Shri Kamath has argued very well
and wnen he was arguing I could see
that Members wanted that this provi-
sion should be incorporated. I was only
waiting for my turn to explain to the
House whether it is possible to pro-
vide statutorily that water-hose should
be used before you resort to firing.
What to do if there is no water?

Then he says about tear gas. That
also we have provided in the rules.
It is there in the Manual. But my
objection is to making a statutory
provision.

Then, he comes to the third thing
There, I think, Shri Kamath has
absolutely forgotten that section 128
does not relate to the Poliae; it relates
to the armed forces. He has said:—

“In section 129 of the principal
Act, for the words “If any such
assembly cannot be otherwise dis-
persed”, the words, “If any such
assembly cannot be dispersed by
means and methods aforemention-
ed”,
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things. He should also understand
that when armed forces are called, it
is under quite a different situation and
you do not want the armeq forces to
be put under this limitation. It seems
to me that Shri Kamath has not
thought of this point. Section 127 and
128 deal with the Police, but section
129 ig about dispersing an assembly
by the armed forces. I do not think
that even Shfi Kamath wants this
provision of water-hose, tear-gas, lathi
charge and all that for the armed
forces. The armed forces are called
under very extra-ordinary circum-
stances.

Shri Hari Vishnu Kamath: It is gec-
tion 128 and not 129,

Shri Hathi: You have said, section
129. Y |

Shri Harl Vishnu Kamath: The ear-
lier one relates to section 128.

Shri Hathi: Then, so far as his
report is concerned, I will read it.
Now, about the Police Manual, 1
would draw, in particular, the atten-
tion of Dr. Aney, my revered learned
friend, to this. Firstly, it is mentioned
that the dispersal of unlawul assem-
blies should be done strictly according
to the provisions of law, Then, all
attempts must be made to persuade
the crowd to disperse voluntarily
before force is used. Further, before
firing is opened, other forms of force
like arrest or lathi-charge or tear-gas
should be tried. There should be no
firing over the head because there is
the danger of innocent persons being
killed nor should there be use of blank
fire; because this further excites the
crowd or the use of buck-shot because
it is ineffective. It i3 also mentioned
that it should be on the lower part of
the body and not at the head. So, the
Police Manual includeg al) these
things.

Shri Hari Vishnu Kamath:
was it done?

When
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Shri Hathi: So far as the conducting
ot inquiry of justified and unjustified
firings is concerned, I have already
given the figures.

So far as the amendment of tnis Act
1g concerned, I am afraid, that it i3 not
possible or feasible at all. You can-
not make any statutory provision.
Supposing the time should be given,
then at whose discretion? Therefore,
I opp the Bill b it is impos-
sible to have these statutory pro-
visions.

Shri Hari Vishnu Kamath: Mr.
Speaker, Sir, this is a unique occasion
when Members on both sides of the
House, including the Minister, have
accepted the principle of my Bill and
it stands to reason, therefore that the
Minister should not oppose the motirn
for consideration of the measure at
this stage—this is the consideration
stage—he may do so at a later stage.

Beforc I come to details, I would
like to answer two or three points
which have been raised my my non.
friends in the House. Shri Khadilkar,
who is an adept in putting things in
his own way, which is sometimes not
very convincing, said that all Govern-
ments depend for their existence on
the use of force. It means, force lg the
sanction for every Government. [ do
not dispute that contention at all. As
a matter of fact, my Bill recognises
the necessity sometimes for the police
to use force on certain occasions. But
I wanted to drive home the point by
saying that it is more so in the case
of this Government—all Governments
depend on force—which swears by the
name of Mahatma Gandhi go ¢ften in
every election and on every conceiv-
able occasion, and so they should be
more careful about the matter. That
ig the point I was driving home.

Prof. Sharma in his academic
fashion, said that if I brought forward
a Bill banning the use of force, he
would support me entirely. I know
that even then he will not support me.
I do not want to bring forward such
a Bill because I know Government bae
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got to function—today hig Party Gov-
ernment ig there; probably, tomorrow
my Party Government may come and
the day after Mr. Ranga’s Party Gov-
ernment may be there . . .

Shri Hathi: We are functioning well.

Shri Hari Vishnu Kamath: Every
Government has to function. But the
point 1 was trying to make was this,
which 1 hope will convince my friends,
Mr. Khadilkar and Prof. Sharma, that
this power to use force, which is vest-
ed in the magistrates and the police
to deal with unlawful assemblies,
should be subject to certain restraints
and safeguards.

My hon. friend Shri Khadilkar also
tried to make out the point that during
the short term of my party's Ministry
in Travancore-Cochin, in 1954, the
Government used force indiscriminate-
ly. 1 want him to make sure of his
facts before he comes forward to make
such a statement.

Shri Surendranath Dwivedy: He
does not care for facts.

Shri Khadilkar: That was te alle-
gation made by Dr. Lohia on which
your Government resigned.

Shri Harl Vishnu Kamath: Even Dr.
Lohia did not make that statement. 1
want to make this clear t¢ my hon.
friend. There was only one instance
when the police there opened fire. Dr.
Lohia who was then a member of the
PSP demanded the automatic resig-
nation of the Ministry. IHis stand was
that whenever there was a firing by
the police, the Government of the day
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must resign automatically without any
inquiry. We were opposed to that.
The party appointed a comnmittee, and
the conference that met in Nagpur did
not endorse Dr. Lohia’s point of view.
The Ministry there resigned not be-
cause of or the pressure brought to
bear by Dr. Lohia, or because his point
of view had been accepted, but be-
cause for other reasons; the party had
rejected Dr. Lohia’s point of view and
they appointed a committec of which
I had the honour to be the chairman;
the party government there resigned
not because of the firing, not because
of the pressure brougnt to bear upon
the Government in that connection,
but because the party which had been
co-operating with the Gouvernment of
my party in Travancore Cochin with-
drew its co-operation.

1 might also state in *this connection
that ours is the only party which had
apologised to the people of Travanccre-
Cochin for the firing which unfortu-
nately had been resortej to by the
police during the Government by my
party. No other party Government,
no other Government in any Statc, has
apologised to the people for any firing
even on a single occasion. Even in
Bombay, when there was mass firing
or mass murder, so to say, the Gov-
ernment there did not avologise to the
people.

1 would only, therefore, ask the
Government once again, and ‘*he hon.
Minister and the Congiess Party to
ponder over these matters very care-
fully and ensure that thcse powers
vested in the magistracy and the
police are made subject to the safe-
guards which I have sought to pro-
vide for in this Bill.

The hon. Minister might say that
those safeguards are there in the rules
or in the manual. But what is not in
a law is not justiciable. If it is sta-
tutorily provided for, then any citizen
can go to a court of law because it is
justiciable, and can see to it that any
erring officer or even aj errrant Minis-
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ter who hag wrongly giver ordevs for
firing is brought to book.

That was why the party committee’s
Tecommendations had been approved
by my party. My party, the PSP, meet-
ing in Gaya in 1955, had approved of
all the committee’s recommendations
in toto. And the party had clearly
recognised this fact also As regards
the responsibility of ine Ministry, the
‘party held:

“We see no reason why its fate
or its career should be made to
depend upon the aclion of an
erring policeman.”

'So, we had recognised tiis aspect alsc
that the police might have erred in

firing or the magistrate might have
erred in firing, in which case the
Ministry need not resign. But the

Ministry was bounq to resign where
as in the case of Bombay in 1956 the
Chief Minister of that State, accord-
ing to the statemen made in his
House by Shri C. D. Deshmukh, had

Division No. 13]
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issued orders to “shoot sight and shoot
to kill". Had there been a judicial
inquiry, this would have been proved,
and the Government jtself would have
been forced to resign. But they did
not resign. 1 make bold to say that
the Congress Party only wants to es-
tablish a police raj in this country. . .

Shri Raghunath Singh
No.

(Varanasi):

Shri Hari Vishau Kamath: If they
sincerely do not wish to establish a
police raj, the least vhat they should
do is to support my motion that the
Bil] be taken into consideration. Other
things may happen later on in regard
to the passing of the Bili; it does pot
matter.

Mr. Speaker: The question is:

“That the Bill turther to amend
the Code of Criminal Procedure,
1898, be taken into consideration”.

Lok Sabha divided:

Alvares, Shri

Bancriee, Shri . M

Barus, Shri Hem

Berwa, Shri Onkar Lal

Brij Raj Singh, Shri
Chakravartty, Shrimati Renu
Chatrerjee, Shri H. P.
Dwivedy, Shri S d

AYES

Kskkar, Shri Geuri Shankar
Kamath, Shri Hari Vishnu
Kandsppan, Shri §.

Koyas, Shri

Lahri Singh, Shri

Lohia, Dr. Ram Manchar
Mshids, Shri Narendra Singh
A Shri

Himmatsinhji, Shri
Kachhavaiya, Shri Hukam Chand

Achal Singh, Shri
Basumatari, Shri
Bhagat, Shri B. R.
Bbaoja Deo, Shri L. N.
Brajeswar Prasad, Shri
Brij Raj Singh, Shri
Chakravertl, Shri P. R.
Chaudhuri, Shri D). S.

Ombar Singh, Shri
Pattnayak, Shri Kishen

NOES

Chavan, Shri D, R.
Chavan, Shri Y. B,
Chavda, Shrimati Jorubea
Chuni Lal, Shri

Dafle, Shri

Dandeker, Shri N.

Das, Shri N. T.

Dighe, Shri

| hrs. 17.33
Rajsrsm, Shri
Ramabadran, Shri
Rangs, Shri
Shastri, Shri Prakash Vir
Shinkre, Shri

Singh, Shri Y. D.
Swamy, Shri Sivamurthy
Yadsva, Shri B. P.
Yashpal Singh, Shri

D ubey. Shri R. G.
Ering, Shri D.

Gajrsj Singh Reo, Shr,
Guba, ShriA. G.

Heda, Shri

Hem Raj, Shri

Jadhav, Shri Tulshidas
Jarir, Shri S. G,
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Jedhe, Shri Mukerjee, Shrimati Sharda
Jyotishi, Shri J. P. Nands, Shri
Kamble, Shri Nigam, Shrimatl Savitri
Kedaria, Shri C. M. Oza, Shri

Keishing, Shri Rishang
Khadilker, Shri

Kindar Lal, Shri

Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishnamachari Shri T. T
Kureel, Shri B. N.
Lakshmikanthamma, Shrimsti
Lalit Sen, Shri

‘Mahishi, Dr. Sarojini
Malsichami, Shri

Mandal, Dr. P.
Maniysngadan, Shri
Mathur, Shei Shiv Charan
Medi, Shri S. A.

Mehrotra, Shri Brej Bihari
Mchta, Shri J. R.

Menon, Shri Krishna
Mirzs, Shri Bakar Ali

Pandey, Shri Vishwa Nath
Patel, Shri Man Sinh P.
Patel, Shri Rajeswar

Patil, Shri T. A,

Patnaik, Shri B. C.
Raghunath Singh, Shri
Rai, Shrimati Sahodra Bai
Rajdeo Singh, Shri

Raju, Shri D. B.

Raju, Dr. D. S.

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ramdhani Das, Shri
Rage, Shri

Rao, Shri Jaganath

Rao, Shri Krishnamoorthy
Rao, Shri Remeshwar
Ray, Shrimati Renuka
Reddiar, Shri

Mishra, Shri Bibhuti Roy, Shri Bithwanath

Mohanty, Shri Gokul Ssmanta, Shri S. C.

Morarka, Shri Samnani, Shri

More, Shri §. S. Sarma, Shri A. T',
Mr. Speaker: The result of the

border (C.A)
Satyabhama Devi, Shrimati
Satyansrayana, Shri
Sharma, Shri A. P.
Sharms, Shri D. C.
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Nansin, Shri
Shree Narayan Das, Shri
Shyam Kumari Devi, Shrimat:
Siddananjappa, Shri
Sidheswar Prasad, Shri
Sinhasan Singh, Shri
Snatak, Shri Nardeo
Subramanyam, Shri T.
Swaran Singh, Shri
Tantia, Shri Rameshwar
Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.

Tygi, Shri

Upadhyays, Shri Siva Dutt
Varma, Shri Ravindra
Vidyalankar, Shri A. N.
Vijasya Anands, Maharajkumac
Wadiwa, Shri

‘Wasnik, Shri Balkrishnu
Yadab, Shri N. P.

Yadava, Shri B. P.

Division is Ayes 29; Noes* 108,

The motion was negatived.

ot gew Wy wguw At
IFTAY
17.33} hrs.
LEGISLATIVE COUNCILS (COM-

POSITION) BILL

Shri Shree Narayan Das
bhanga): I beg to move:

(Dar-

“That the Bill to provide foi the
composition of the Legislative Cour-
cils of States and for matters con-
nected therewith, be referred to a
Select Committee consisting of 16
members, namely Shri Ramchandra
Vitha] Bade, Shri C. R. Basappa,

Shri Basanta Kumar Das, Shri Gauri
Shanker Kakkar, Shri K. L. More,
Shri Shankarrao Shantaram More,
Shri V. C. Parashar, Shri Jagannath
Rao, Shri S. C. Samanta, Dr. Sarojini
Mahishi, Shri Sheo Narain, Shri-
mati Ramdulari Sinha, Shri T. H.
Sonavane, Shri Radhelal Vyas, Shri
K. K. Warior and Shri Shree
Narayan Das, with instructions to
report by the last day of the first
week of the next Session.

Mr. Speaker: The hon. Member may
continue the next day.

15.333 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

INDIA's OFFER FOR TALKS WITH PAKIS-
TAN ON KUTCH BORDER AND SUBSE-
QUENT REFUSAL OF PARISTAN TO
WITHDRAW FROM KANJARKOT
Shrimati Renu Chakravartty (Bar-

rackpore): 1 call the attention of the

Minister of External Affairs to the

*The vote of Shri Shashi Ranjan
not appear on the Photo-copy.

could not be recorded as his name did
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following matter of urgent public im-
portance, and | request him to make
a statement thereon:

“India’s offer for Talks with
Pakistan on Kutch Border and
subsequent refusal o¢ Pakistan to
withdraw from Kanjarkot.”

The Minister of External Affairs
(Shri Swaran Singh): There has been
a comparative lull on the Kutch-Sind
border for the last sixty hours except
for some desultory firing.

Yesterday, the Pakistan Government
proposed to our High Commissioner in
Karachi that there should be a cease-
fire followed by a meeting at official
level for tha restoration of the status
quo ante and thereafter, there should
be higher level talks to discuss the
boundary question. We have sent an
affirmative reply to this and suggested
that the ceasefire should take effect as
early as possible. We are awaiting
further information from our High
Commissioner in Karachi.

The Government of India’s position
has been made clear in the statements
made by the Home Minister and the
Prime Minister in Parliament on the
12th April. We are prepared to have
talks with the Pakistan Government
but in any talks we shall take the firm
position that the Kanjarkot post set up
only recently shoulq be disbanded by
Pakistan. Our point of view regarding
Kanjarkot remains unchanged.

I hope the House will appreciate
that it will not be expedient to say
much more on the subject until we
have had a further communication
from Pakistan. I shall, take the ear-
liest opportunity of making a fuller
statement before the House.

Shrimati Renu Chakravartty: May I
know from the hon. Minister why it is
that yesterday the authorities who
explained the Indian stand clarified
that India was not putting forward
any pre-conditions for the Indo-Pak.
talks and today we were told in the
House by our Prime Minister that the
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only condition which he insisted upon
was the vacation of Kanjarkot post has
to be acceedeq to. May I know why
our spokesman deal with such impor-
tant matters in this manner?

Shri Swaran Singh: The position as
stated on the floor of the House is the
correct position. I have enunciated it
again and if any spokesman at any
level has made a statement contrary
to that or the Press has misunderstood
him, we should rely upon the state-
ments that are made here.

Shrimati Renu Chakravartty: Will
you take them to task? I am told that
even Mr. L. K. Jha has explained this.
1 would like to know if this is true. If
so will you take any steps? These are
delicate matters; they should not be
handleq in this manner.

Shri Swaran ingh: I agree with the
hon. Member that whoever explains it
should take good care to see that our
position is correctly projected
(Interruptions.)

Shri Hem Barua (Gauhatf): It
seems that Pakistan is actively follow-
ing Mao's dictum: first occupy a pic-e
of territory; then lay your claim on
the territory with al] the force at your
command. We have apprehensions
that the refusal of Pakistan to with-
draw from Kanjarkot is the starting
point for a fullscale aggression against
India. In that context, may I know
particularly from the Prime Minister
—it would be better if he told us—
whether the Government have probed
into the far flung intentions of Pakis-
tan; and secondly, whether Govern-
ment are prepared to face any even-
tuality that might be launched bLYy
Pakistan alone or that might be
launched jointly by Pakistan and
China?

The Prime Minister and the Minis-
ter of Atomic Energy ' (Shri Lal
Bahadur Shastri): Whatever the in-
tentions of Pakistan might be, we have
to take special care on our side and I
have no doubt that in so far as
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LShri Lal Bahadur Shastri]
Kanjarkot is concerned, our position
is irm and remains firm. In the meet-
ing which would be held we would
definitely press our point of view that
it has to be vacated. In regard to any
further eventuality—whatever might
happen; there might be a major
attack or something like that anqd all
that kind of thing—certainly the coun-
try should be prepared.... (Interrup-
tions).

Shri Hem Barua: Our information is
that Pakistan is not ready to vacate
Kanjarkot. Are we going to have
talks with Pakistan before she vacates.

. (Interruptions.)

Mr. Speaker: Order, order. We
should proceed in an orderly manner.
Question might be put. Answers
would be given. All the others should
sit silent.

Shri Lal Bahadur Shastri: As I
said, whatever the eventuality, the
country should certainly be prepared
<o face it and the Government will
give it the most immediate attention.

Shri Hem Barua:
not been replied to. My question was
verv specific: whether we are going
to have the talks if Pakistan does not
vacate Kanjarkot, and she does not
Prupose 'tlo vacate Kanjarkot as
matters stand today.

My question has

Shri Lal Bahadur Shastri: We have
not received any reply from them.
In case they take up that attitude,
than we will decide accordingly. But
at present there is the talk, and we
have accepted it, and we have sent
our reply in the affirmative, and
we will be prepared to meet them.

ot gen W woET@ : (J[)
HSTE WG, 12 ATUG FY NG Far
A A g grew ¥, gAY 9 F IAC A
FET W7 % Jq a% gH FAFE a9 T
AN o AT aF i FA@E
FT A AFT A OF [T, T@ AT
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g fedt Y 1w = 99 § I
FAFMY AR Fag aer
AT § 5 ¥ quE gd ofr ag
! G frr@maa ¥ fow
TP IF AR EATTRF ¥ €AF &
fe aifee & ot % 3, ag e T
afw fea 3—faat qft o7 gw &
Fa frar gom &

oft o= AT wet ;o § Fag 9w
FE 47 | W ag W o § e g @
Wi ¢ f& s @t @ar afge
M, fE & A aq A+, a9 I
TE@ R QA TG ¥ A @A, I W
FZA T IW 9T WX I | a@
& a ¥ & 7 39 fav o) #7791 fF W
I M, 91 g 99 ¥ T A a0
@i W wga

ot gew =T wgAT : 39 fo
7Y oY A T 47 fF 99 q% qrfeeT
FAHIE F QT AL FOT, qq T
EW I9 ¥ JEaT A9 w41

ot \Te wggT T oo A

Shrimati Renu Chakravartty: That
is not what he said. He said we are
not prepared to talk unless Kajarkot
is vacted. That is the point.

Shri Hem Baru: Kanjarkot should
be vacated, and Pakistan does not
propose to vacate it, as it is. (Inter-
ruption).

Shri Surendranath Dwivedy (Ken-
drapore): There is a definite change
in the attitude.

= JOR T €AW : WeqH WEITT,

WR A I a7 #Y s #1 @9,
& T Y ATH &Y S e v Wl
o ¥ qTE Wi H g &g 97 fF qw aw
TfFE FI@IE 'TE AG 1M,
qUaF W IF § FraT AL w0
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W AEA : T TG F FTH A
I | AT aEeT qaT &, fafres
AT 71 IT F LI ¥ FHE L
AT I A" F, ®AC A T
AW AR TF OF §C F q9 |
a1 &t 7 grn ifgw &6 @@ wAeE
a7 &E & AT W A oA 9

oY g wT wEAW : qT A T
I AL AT R |

wOR WERA ;. I9T 9T § |

fY R WeT AT : WA WEAY,
T g | ¥ 7 g gor § fF s
¥ faadt s mifeeaT & w3t H &,
Ffwa 39 F1 Jarg 7 fear m@v g
a1 walt ot ¥ 39 faq 9 7@ IWL
fean a1 fF s q& qrfesara QT gaTHT
areft A FT [T, ATIH W IW ¥
FANT T FGT, IgT 7 TAFIXH
warq qgt faar &

eqet WETKd : 47 fafAeT aea
JHE ¥ 17 # qar & 7

The Minister of Home Affairs (Shri
Nanda): This question arose the
other day and I gave very definite
information that they hold {wo-posts
—standing posts—one being Kanjar-
kot and the other is what they call
Ding, 1,300 yards and 2,000 yards and
2,000 yards. These are the two points.
There is no question of any area
where they have occupied and where
they have got their forces ranged to-
wards the whole area. That is not
S0.

=it gow wR @At : guTy ST
St 7 9 g w7 a1 fF 9 aF qfeE
FAHE F WA A FOW, aT AW
T 39§ Ty A 4, 9 I
/i wmat g1
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W WPNE . wrew e ¥
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ot ge R AW g0 T A
F 12 ard ®1 &1 %77 97 fR 97 aw
aiffea wocele At a@ wam,
qq qF T9 I9 § qEE AGY w4t
W T AT &1 INT frar A

WU R : qAAT qEEq
qT d5 9T |

ot gow e wgET & oo # wf
TeT & FTO7 &3 Srar 2, Afw w1
¥ FT IA7 fammar I

qoqH AR : T HT FIH AR |
WA §59 9T &3 AF |

Shri D. C. Sharma (Gurdaspur):
From the statement made by the hon.
Minister of External Affairs I find
that desultory firng is going on. I
also find that they have occupied
Kanjarkot and also Ding. Now, I do
not understand how our talks are go-
ing to materialise, because, to me it
seems that we are confronted with
the same situation as we have in the
Ladakh area. They have military
posts and we say we shall talk to
them only if they vacate the military
posts. But they do not vacate and
they do not accept the Colombo pro-
posals. I do not understand how we
are going to get these things vacated
--Kanjarkot and Ding—and how we
are going to stop the desultory firing
which may flare up into active firing
any time. I want to know from the
Minister of External Affairs how
these two positions are going to be
reconciled and how these talks which
they are going to have are going to
materialse.

Shri Swaran Singh: The hon. mem-
ber has expressed doubts as to whe-
ther these talks will take place angd if
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[Shri Swaran Singh])

they take place, whether what we are
trying to achieve will be achieved or
not. I share his doubt. At the
moment, there was a proposal to which
we have sent a reply. There is no
further reply from Pakistan. I would
not like to anticipate what is going to
happen or what we should do. At any
rate, I would appeal to hon. members
that whep negotiations are going on, 1
should not be asked to state publicly
as to what should be our attitude in
the negotiations.

7t g WY WA : W AR,
A sqaeqT &7 g ¢ | & FgAr e
g f& 12 arde #1 sary welr oft &
qT6 WAl A FE 9T WK G B A7
sTeaTae faar ar 6 9 a% gw s
FT TATHT QT AL FEAT AW, AT TF
o fedt WY FMg aX araa @
| WIS qE FaT ST wgy § fr
B9 99 A q1d FW AR I9 F @ T
for N &8 1 & v AT g fF
THTA et S A 9T Ot S g9 famv av
o | a8 S A0 Fg W@ &, S Al
# g 1 & T g frag @ west
¥ fop wreETaA & 6 o9 aF qfEear
AR TATH AT @I A T T, 99
T 7W IG § AT T F9qA

W WERW : g SqasqT FT
TV AEY & | AT W WA A {ha R,
fow ¥ & fgw 3 &%

Y FEW R WHATA : FT T HelY
ot ¥ Su faa ag A A & 9 fr
™ qfFa § a9 I% a9
0, Wwosfe @@ T am aw
T TR ?

W W ¢ T WA e
i o |

APRIL 15, 1965

Pakistan on Kutch 9604
border (C.A.)

Shri Surendranath Dwivedy: This
needs clarification, because a wrong
umpression will be created outside that
there is a shift in our position. On
that day he definitely saig that we will
not have any talks with Pakistan un-
less Kanjarkot was vacated.

Shri Ranga (Chittoor): The Exter-
nal Affairs Minister has appealed to
all of us that we should not embarrass
him by making him say things which
he might afterwards think he should
not have said. The same thing applies
to them also. Sometime ago, the
Prime Minister was good enough to
call the leaders of various groups into
a conference and suggested that we
should try to cooperate with him. We
have been trying to do that. From
what has been said repeatedly by
some of the members on this side, it
is clear that there seems to be some
clear shift—how far, it is for him to
decide and for you also to observe.
He said, without their vacating Kan-
jarkot there would not be any talks.
Now they have agreed to these talks
without any such pre-condition at all.
It is very unfortunate that they should
have chosen to take this new stand,
while appealing to us for cooperation,
without sending for us, taking counsel
with us and giving us an opportunity
of knowing their mind in a manner
which would not be prejudicial to the
national interests.

Shri S. M. Banerjee (Kanpur): My
point of order is this. All these ques-
tions put by Mr. Kachhavaiya and
others arose from the reply given by
the Prime Minister when he said, in
reply to a specific question, that we
are not going to have any negotiations
with Pakistan unless Kanjarkot is
vacated. Today all these questions
are being put on the basis of that ans-
wer given by the Prime Minister. Is
it open to the Minister of External
Affairs to say that we are having
negotiations, it is'a very delicate mat-
ter and we should not put him in an
embarrassing position? I want your
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clear rulivg on this point. We want a
clear assurance that we will not nego-
tiate with Pakistan unless Kanjarkot is
vacated. That assurance has cowne
from the Prime Minister. Why should
the External Affairs Minister try to
hush up the matter? Let the Prime
Minister, Sir, answer it.

. Shri Lal Bahadur Shastri: What I said
was this. So far as Kanjarkot is con-
cerned, it is our firm intention that
their standing posts will not be allow-
ed to continue there. We stick to that
position. 1 have said that we stick to
that position and we will stick to it,
Of course, for removing it, we shall
take appropriate action after talking
due account of the time factor and
other circumstances. In the mean-
time if there are any talks and there
is any guggestion that we should desist

from such a course, then we shall
make it a condition that Kanjarkot
should be vacated. Otherwise talks

cannot proceed. I have'made it quite
ciear that in the mcanwhile if talks
are held we will pres our point of
view that Kanjarkot has to be vacated.

Skri Hari Vishnu Kamath (Hos-
hangabad): And, you will break off.

‘Shri Lal Bahadur Shastri: And
break off talks later on as soon as we
fing in the discussicns that they are
not prepared to accept it. This is our
position. 1 would ‘equest the House
1o consider this. After all, we should
not refuse to talk to them if they want
to, but in the talks we have to refer

to the stand which we have taken
(Interruptions).

Mr. Speaker: Order, order.

Shri Alvares (Panjim): Will they
take appropriate steps to recover
Kanjarkot?

Mr. Speaker: Order, order.

off ywow feg (ath) 0 o

T a7 dawe @ 3@ &1 & 9 A 97 w7
qawg ...,

S JOH W CEAW : g7 7Y AT
W aEe WA 1 A Fw
Afrd i raw g s A
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T WEYAT : S FATT TET FT
RE MA@ g g
Trff g d oy aaw
QA T T AqeT & 7

oft g w1 wEET gy #
a1

it goow fog : ¥ g AT
R W Far@ g o @
vy & 1
oW WERT : gE] AT ) A
o i@ R qww roww A
t . gg A A g e §avk dawr
g1 oo o®N o w9 W
@ g o o & am
g scan §1 @ wfuw
L]
ot qwew foy : ¥w W A
g
W REA: I ATY 6T W AT
Yot W of
Shri P. R. Chakraverti (Dhambad):
Sir, in the face of the deepening
crisis created by the provocations of
Pakistan on different frontiers of
India, will the Government set all our
misgivings and doubts at case by
affirming strongly that Government
wil] face the situation with firmness

and strength as is expected of an in-
dependent nation?

Shri Swaran Singh: Yes Sir.

st oW ¥JwE W (aTOEEY)
qrfseaTa &1 7g vy § i ag faar A
T &0 | a9 # A FATwT
fag 1 fa%T A7HTT F @A TAR
gafar &7 7 g oaw ¢,
IR AT AT FTA AT oAt d
AT AT FAY FT 97 FEATE fF £ Av-
F1Z T ZH HTE ATAATA 11 ARGYAT 777
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71 fRotm |7 J forrt 2, 39 1A=
TT HIUTT AT FOT 7

sft we agEI e gz o 0w
THAT § | W FAEE F T H TS
T A A A AT § d g
Ty A ff T T AT R ), F@r R
AT ATEA & | FH AT IRI A ATEEA
fed &, 2t A4 carzezm fxd &
IEAAT THT & ogMTT 9T gR |
¥ FT ZTAT AT TEY gIAT R, T@AT L,
T AT § g8 Y A1 qraA & Afey
& T =T8T

WY O% ¥wE qEE : qrfeeTE A
1% F7 faar & fF a8 Foea T F1 QT
T@ s | ody foafy § AT w57
war wg 2 ?

ot wrw wggT et c dAaraw A
F A a T O HIH F A
IW ATE F qEAT @ Ak )

st TW {EE anew : aTaT #)Y
T wEw qEr & 7

Mr. Speaker:
yak.

Shri Kishen Pattna-

Shri Priya Gupta (Katihar): Write
to them and get the answer.

Mr. Speaker: I have never called
Shri Priya Gupta. Unless he is cal-
led, he should not put any question.

Shri Priya Gupta: The only reply
is “yes” or “no’. I do not under-
stand this policy.

Mr. Speaker: Similar is my condi-
tion. I cannot understand his
interruptions.

58 1 A g® JEt 77 fggEmr
T A oA FHI@ 17 T
FFR 7 wAnw fFar 2 fafsEy
mmERf T o R 2 0 T AR aE
1 arg & A e o & Swi fae-
fagt & waw 7 qrfseAT ) g7
TS FEAT & Y

Shri Swaran Singh: I have
followed the question.

not

WU WERT : qifEEaTT AE0T A
g ey fafady oemETeS 97
T fear @ @ar ? Od S5 E§ 7
et sg, & = av ag wATs fear
& ?

Shri Swaram Singh: This question
does not arise out of this at all.

oW WEYAT ¢ FG T § A
foar &

off fewm Tz @ Iz AER
T FT A4 2 gFA & |

Shri Swaran Singh: They have
been mentioning in the course of
their talks that there have been mili-
tary movements and they describe
them as aggressive postures by India.
But we have firmly rejected them. It
is our territory and it is for us to
decide about the movement of troops.

st femm @Aame T\ F a3
frar g g FfwwT Af@r ¥
R wE § gy F FAAT AnEan
g !

ot TR ATw T w9 W fEar
SraT & @ WA g A &7 e
Fere e AfE | AT AT IAL XA



9609 Talks with
Y AN | FAFATE R | F1A T
R ¥ s oA fear 2 ?
A & WY 78 A oY ¢ | qrfeears
Fari wfawr 7 M FgT 1 IW FT I
AT ATEY |

W R ;T T wEr & f
FETMEIFT AW AAE | TrRiv HHAT
L A SR

W feqx qzAw@E : Fq FT A9
XME 7 oA AArawa Y

ot e wrelt (fre) o
WITA FIHT FY /e ¢ & qa T Qv
fasga Hgawa o1 WU q@aw
qifagrie M 3w &1 3¢ 78 TaeEr |
25 ALY, 1965 Y TA & Ifway F
fom & gy =i & ofsaga
38 T 9 WY WId AT A 69
AT FT UF ARG UGN & qiEATHE
W EW F1 5 T F ATARTN
QR & AvET ¥ qg AT AR
g f5 zaet wast feafa € & ax
qT 9% FHIET TT A6 A4 Gy
I /T FT2VT FTF o7y § T |1 IR
F NI F G707 el F1 wgY w1k Fard
N AH N oA A KA T
ot arar gom fE arfeer JaraY w1
Ty qE ¥ aga wiuw 47 v, A7
I & g ATHA 6y oy 1Y darfrat
w9 T & | ouY fegfa & wreg g
T qiffaT & qraa $TAT wgT AW
Ifea grm 7 w4 Ad) qur Al wr
XH AT Y F9e Wiy ¥ gl & e o
% qifeaE BT aifeq @ Iy &
T gy frafa 7@ ) I @, av %
WITH T & a7 $1 A7
LA S

Shri Swaran Singh: I have already
saig that there was a clear proposal
on certain matters to which we have
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sent a reply. I would appeal to the
hon. Member that unless there is a
reply to that, we should not take any
other step.
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ot STwTIRT wrest o {er AT A
2 oo srfamrar @iy ! s A
T ar faor gt o ®1 qawm QfAy

WETW WEIAT : ;T AL AT IR
Fam A ¥

| weTw AT et : Sfwa s
TR A

gy AT ogET i 2 Y 8
girsg g Efasamrgn qfaar oy
o7 gt 7 A3 AT AT & FT
TFAAM AT AF EAED . . .

st gemmete welt e gt
aga eTee 91 | 39 & A wfys syrsal
Y TETT B § 1 FACC LA G AATA
S sw s wofaramasw
g § 1 I 7w foe feda
fafaezr ®1 a7 & griy | 39 fod &
gg A gn & oifsws & v w
TN qET A qGA WUF TFAT q97 AT
@ & W7 ag wrenw #Y feafa & &0
Y feafa ¥ w7 WA T wa WY
qifeeTa & aAE 77 Ifqq aawt
e ? AN g I v
gTETe #y w1 afafwar g ¢
The Minister of Defence (Shri Y.

B. Chavan): It will be absolutely
against the public interest to disclose
what the Chief of Army Staff report-
ed to me. Naturally we try to get in
touch with what is happening on the
other side. These are operational
matters. Certainly, 1 can assurc the
hon. House that, as far as the army

is concerned, it is in a fit condition v
face any situation that arises.

st qeTTe e qifeeara &
may & @ aAwtit T A Awa &
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18 hrs.

Shri Harl Vishnu Kamath: May I
remind the External Affairs Minister
of the manner in which he tried to
play down or slow-pedal the blatant
fact of Pakistani asgression when he
made a statement on the 3rd March in
this House saying that there was no
occupation of any territory, there was
only intrusion; whereas a Government
spokesmap only last Saturday, giving
a resume of the events in this particu-
lar region, said that by the 3rd of
March Pakistan bag established its
standing post already in Kanjarkot; if
s0, whether the Government gpokes-
man was authorised by him or whether
he made a wrong statement on the 3rd
March to mislead the House and to
lul] the people into complacency? To-
day, in view of the Government's past
performance on China, is the Prirue
Minister in a position to firmly and
categorically assure the House that if
in the course of talks Fakislan does
not agree to vacate Kanjarkot, other
measures including military will be
taken to expel Pakistan from Ilanjar-
kot and get the aggression vacated?

Mr. Speaker: Why should the House
insist on this that if this happens, this
is not to be done? At this moment it
is not a good policy.

Shri Hari Vishnu Kamath: We have
learnt from previous experience,

Shri Swaran Singh: It is not cor-
rect to say that I played down any
statement. I gave a factual statement
and 1 stand by every word of that
statement. That statement is correct
and 1 would refer to the relevant part
of that statement. 1f there is any
statement to the contrary made by any
person, that statement should not be
accepted and the statement that 1
made is the correct statement.

1 would also appeui t0 the hon. Me-
er that in these matters we §hou1d
also keep our own interest in view.

APRIL 15, 1965
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To refresh the memory of Shri
Kamath, I would refer him to para-
graph 5 of my slatement that I made
that day in which I quoted a note of
the Pakistan Government. That note
is dated the 1st March and I have
quoted that in that statecment. In that
note the Pakistan Government had
mentioned that whije Kanjarkot is be-
ing patrolled by the Pakistan Hangers
the old fort in the area has not been
occupied by Pakistan iorces. That
was their clear statement in that note
which Pakistan hag riven to us and
which is dated the 1st March. We do
not accept that, but that is a statement
which is contrary to what you ncw
say that their post was already there.
That is not even Pakisten's case. So,
1 would request tnat we should not
press a case which is not even the
Pakistan case and i* will bc very
wrong for any hon. Membcr to ...

Shri Hem Barua: Pakistan intruded
into Kanjarkot on the 2nd Feoruary
and this is on'the files of the External
Affairs Ministry. The Jome Mnister
knew it. But, unfortunately, they did
not inform the Defence Minister.

Shrl Swaran Singh: In these matters
if there is evidence of that type which
really clinches the issue and conclu-
sively establishes the fact that there
was no Pakistani post, 1 would appeal
to the hon, Member not to demolish a
case which, even according to Pakis-
tan's admission, is there. It is not
correct always to put it in a form
which is absolutely incorrect.

About the second issue. the posi=
tion has been clearly stated that we
are taking every necessary step.
After the statement made by the
Defence Minister, there should be
reassurance in the House and in the
country about the steps that =are
taken. You should not really try to
belittle the efforts that are being
made. It is very wrong. It is not in
our interest to adopt that posture.
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Shri Hari Vishnu Kamath: On a
point of order, Sir. I am constrain-
ed to ask you whether you have
ruled out. as you appeared to be
inclined to' do so, the second
part of my question because 1
do remember, the House remem-
bers, the country remembers—it 1s a
bitter memory—that when the late
Prime Minister gave an  assurance
that aggression will be vacated, they
climbed down from day to day, from
month to month, until finally the
stand of November 1962, has been
further watered down. Therefore 1
want an assurance. I do not say that
they take military measures straight-
away. Even Prime Minister Nehru
said once regarding Pakistan in the
cast, in Bengal, that if certain steps
failed, other measures would be con-
sidered. I do not want anything but
thvat assurance today. If Pakistan
does not agree to vacate Kanjarkot,
what are we going to do? Does the
Government assure the House that
all other measure. . .

Mr. Speaker: Should that be an-
nounced at this moment?

Shri Harl Vishnu Kamath: Because
we know Pakistan, we know China
very well. They may not know.
You know Pakistan. And what has
happened in the past? What wrong
is there in asking the Government to
give an assurance to the nation, to
Parliament and to the nation? Let
them say that they will take other
measures.

Mr. Speaker: What they have to
say, they are saying. I am allowing
every question to be answered.

Shri Hari Vishnu Kamath: llave
you disallowed this part of the ques-
tion?

Mr. Speaker: As regards the ques-
tion he put, I got the answer. (In-
terruption) Order, order. 1 am not
concerned with what had been said
at that time. I am not to comment
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on it. I have only to get the answer
to the question that is put.

Shri Harl Vishnu Kamath: The

question that I put?

Shri Lal Bahadur Shastri: Bir, we
know our duty and we have full rea.
lisation of our responsibility. . . .

Shri Harl Vishnu Kamath: What
happened in NEFA?

Shri Lal Bahadur Shastri:...and
there is no doubt thay we will dis-
charge our responsibilities to the
fullest extent and to the fullest mea-
sure possible.

Shri Harl Vishnu Kamath: That is
only words, words, words!

o T wART wifgar  (wian-
) : & giw F a6 s faATw
wigar g o faRw W Wk wew
A AMAN AT a § wg
w/ g

oW W 1 gg IW € qdiw g
T WA AT A T | AR 3 AT SR,
N qa ifa

Mo TR WAIET Mg + § wrw &
FERE | AE S AT T w40
o A, W AR 5 T e
@ @ 7g qear & fe ke fr s
Tt aEw Fga & fx afeam ¥ 3o
78wk fr oA woEe @ aR
aT 7@ FG | Y @1 NuE wA ARy
¥ qifewama & %7 fzar § fe ag soere
el FTATEA ! W A% 47 R, IR @
CAK U

Mr. Speaker: I did not allow his

question. His name is not there.
Mo T AT WP wuE g
NMh@masz @
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WegR g A )
TWo TW AT ®ifgan : w=ar

R |

W RERT : we qH JuT FER
afqy  fq= * qamar @ g

ot g fay (fm) @ ofs-
® emadh 78 ST 3T @
t s T ofeam #1 3ATE
T fegem X 39 av gwen R
fegeam 7 oiffeam #1 A% 3% @R
T GHT A A AFAHA TZAT FH )
N g@ NITET F AqEAT, HNFATT
a7 ¥ gzt wy & AN amm faad,
JFTHFAMARPE | NATEFIAITSF
qEEY § W ¥ 2w A duve e
o aed Afifm fae Fw ¥ fad
qET X AT fRar § ) nAd Ydaest
W E W R 3IF F AFET ¥ avEw A
w1 FEW IB1Y §, M fRE a3g § @A
I Y NS TN | 7T FEHR F U
FYE NAAT § IT A BYaAT A1 qS gary
& fay ?

Shri Swaran Singh: About the first
part, the Home Minister had stated
on the last occasion that the other
countries were being informed. That
has been done. Also, the Security
Council was informed. So, we have
tried to keep the countries informed
about the true facts of the situation.

About the second part, that has al-
ready been replied to by the Prime
Minister,

Shri Priya Gupta: Does the Prime
Minister include us also in that “we
are responsible”? Does the Prime
Minister mean that we are not in-
cluded in the word “we"?

oft wfere s dTw  (Fr)
3 AT A RATHZ g3 oF Y qrfew-
frul & ard Wl Ty faw A
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9T A A IR A 15 a1
T | AT 9 aTOE@ Y IWl A AR
fenr  oifsear fafaedy it gaen #Q0
F AT T AT AT GA FAGEIE
Tt qfr A Ty 7 ? AR o
AMY ¥ A A qF WEN I AW AR
AR T A FT AT FIO A7 gH A
FE FEard @ A AP

ot @ fag: a1 o oad &)
7 faeg@ wwa a@ & & wwar g
w gq ¥ 39 fa o wgy a1, fF ag gy
A Y A 39 9T AT FoA @A
g3y fafreer Y @z w1 @ o aw 9@
gfad 01 1 @ & 97 @Y ! @
g g

ft WIS 47 : w1 {9 )
@ vmag AT @ 7 ¥ W
aF w9 qT Q!

ot woi fag : St a0 AT
R ANE T NF A AT
g o g W 15 arha IR
qa=ms |

wew wERa ;A qoa fag s
§ ¥ qemor ur dfew &g R )

st worw fag :  agi S gEw
MW T @AY & ag
fasamge w=ft g€ ov

oW wpm ;o § ag qe
Fgar A Tgd @A AT |

ot goraw foy: 12 ardve # A
FHET § TG AT A X wEe wree
¥ waTw 7 7% F 4R 39 RN A
" wwET oY fear fir & A daT @ wwr °
ar 7w ¥ B JEmY & frwe a
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g A 7 W @ FT A F I
TH T I STEn g, A fe #
OO g T | 2q & fan g

"¥FT qF FACHIE FY I & FWIQ
axhr gUaT § f& 9w @1 <few ane
R I I giwgfFImRn
T 7 g9 AT awy, "o AR 9w,
a¥ oA} Y QU FTF G U FraArg
F] | o A FE aEeE
g &, 7@ T % FIA A AT T A
a.’
fFa : @< A T T A )

‘N gEd g7 wd gnn fF T
| faT oy, &% gw A w3 & fay
dare T &

ug fg=t % S feur a1 3@ fA3-
ZA ¥« T & 6 T ¥ oAy ad
frear & % g0 T @ 1 T A
qAT W T A 9 F A I &
wgi f& s @el TR, W)
39 & g9 g Wd W@ fF, A A g
T T FQ | w1 g v fagear §
a1 3g WY frgeran @ e af ag F9awe
Y QT FIA FY AT YA TH A
oh TR qW, # Fa« ag qmr
AT g |

sft oo agge el oS & §
sast ¥ Fg av 79y facge 74 A o
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2, o @ w1 g gwa wd T fee
a1 fammsad N & F g wgran,
@ & @t ag g1 mar & i g w5 A
ST @t & &1 s F ag wd gl fe
Frate @) fear wmg 1 gw Ay vl
7a W @A § AT @I I W
gRfmrggfvfaang,
et St qf feafa @Y, oY ogd A e
4, ag W1 U a1 gW Iq g 7
T FET AR & | AW FA & fAy
ag B ) feafy a9 @ #% 7 | Iq,
T ug # § fr wEw W W,
St gt feafa Y 9@ 97 a8 i W,
91T 39 g a7 #@ & fog dae
& a1 f5r gw ) aada @ F '
T @ a%aT § | 99 qEEE § W
e BT &, ar A€ v @, Ay A W
T T I F dHar g g
a1 g W FHEaAT wC §, A EW
IMT §, 39 F1 9T 3G WX IA A
FT 1

Mr. Speaker: The” House will now
stand adjourned and meet again at
11 A.M. on Monday, the 198th April,
1965.

1813 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, April
19, 1965/Chaitra 29, 1887 (Saka).

GMGIPND—RS—261 (Ai) LS—25-5- 65—970.
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